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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 977 OF 2024

IN THE MATTER OF: -

Renu Rani & Ors. ... Applicants
Versus

State of Haryana & Ors. ... Respondents

ADDITIONAL REPLY ON BEHALF OF RESPONDENT No. S
I.LE., M/S RAJIV GANDHI THERMAL POWER PLANT, KHEDAR

MOST RESPECTFULLY SHOWETH: -
1. That vide order 19.12.2025, this Hon’ble Tribunal had directed

Respondent No. 5Stofile additional response/ reply giving
complete details regarding compliance with EC conditions
particularly with respect to plantation/green belt, generation
and disposal of fly ash, disposal of legacy fly ash and measures
including concretization of the roads taken for prevention and
control of air pollution. The relevant portion of the order shall
is reproduced as under:-
“3. Respondent no. 5 is also directed to file
additional response giving complete details
regarding compliance with EC conditions
particularly with respect to plantation/green
belt, generation and disposal of fly ash,

disposal of legacy fly ash and measures
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including concretization of the roads taken for

prevention and control of air pollution.”

PRELIMINARY SUBMISSIONS: -

2. Thatat the outset, it is most respectfully submitted that all the
averments contentions, statements and/or allegations made in
the letter petition qua the Answering Respondent are denied
and may not be deemed to have been accepted and/or
admitted for want of express traverse. thereof

3. That, the averments made against the Answering Respondent
though the letter petition are vague, baseless, misinformed,
imaginary, improper, and exaggerated as the same is beyond
reality at ground. Furthermore, allegations levelled against the
Respondents have not been substantiated by any material

whatsoever, and thus not sustainable.

STATUS OF COMPLIANCES WITH CONDITIONS OF
ENVIRONMENTAL CLEARANCE
4. That on 09/12/2024, the MoEF & CC, Regional Office

Chandigarh has conducted monitoring/survey of the
compliance of the conditions of the Environmental Clearance
granted to the power plant vide Ministry's EC letter No. J-
13011/18/2006-IA-II (T) dated 20.02.2007. The I.A. Division,
MoEF & CC, Indira Paryavaran Bhavan, New Delhi vide F. no.
[A-L-11011/69/2024-IA-1, dated 17.01.2025 had forwarded a
monitoring report submitted by Regional Office, MOEF & CC,
Chandigarh.

It is pertinent to note that compliance status in the said

monitoring report has been found satisfactorily complied. The
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[.LA. Division, MoEF & CC, sought clarification/ATR/Action
taken report regarding observations raised by Regional Office,
MOEF & CC & Chandigarh. Clarification/ATR/Action taken
report as per directions from MOEF & CC has been submitted
to I.A. Division, MoEF & CC, Indira Paryavaran Bhavan, New
Delhi, vide memo no. Ch- 239/XEN/Env/RGTPP/F-788 Dated
08.03.2025through email dated 08.03.2025.
[A true copy of the Ministry's EC letter No. J-13011/18/2006-
IA-II (T) dated 20.02.2007 is annexed herewith and marked as
Annexure R-1]
[A true copy of the Letter dated 17.01.2025 issued by L.A.
division and monitoring report of Regional Office of MOEF &
CC are annexed herewith and marked as Annexure R-2]
[A true copy of letter dated 08.03.2025 in reply to letter of [.A.
Division, MoEF & CC, New Delhi along with
clarification/ATR/Action taken report is annexed herewith and
marked as Annexure R-3|

5. The observations raised by MOEF & CC vide letter dated
17.01.2025 and their replies are as below:-
i. Observations no. 1:- The boundary of ash pond/Dyke

has not been adequately barricaded to avoid air borne

pond ash from the pond (Specific Condition xiv)

Reply of observation:-

It is submitted that following measures are already taken
in respect of observation

a. Development of sarkanda on boundary of ash
dyke and within ash dyke:-The boundary dyke
is well barricaded with sarkanda. Stored ash is
also covered with sarkanda within Ash Dyke area.
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[A true copy of the photographs of Sarkanda in
ash dyke area is annexed herewith and marked
as Annexure R-4|

b. Rain Gun and Sprinklers: To further mitigate
the risk of airborne ash, Rain guns and
sprinklers have been installed along the
boundary of the ash pond. These measures form
a water fencing system to maintain moisture
levels and check the ash on the boundary of
dyke.

[A true copy of photographs of the sprinkler
system at periphery of dyke is annexed herewith
and marked as Annexure R-5]

c. Portable sprinkling system: A portable
sprinkling system has also been installed inside
the ash dyke to suppress the air borne ash
particles within ash lifting area.

[A true copy of the photographs of portable
sprinkler system installed in the dyke are
annexed herewith and marked as Annexure R-6]

d. Fog Cannons: 04 no. fog cannon have been
installed and commissioned to control the spread
of ash in the areas inside ash dyke and in vicinity
of ash dyke by forming a fog in the area to
suppress all the ash particles. The range of fog
cannons is 80m and all fog cannons are portable.
[A true copy of the photographs of the Fog
Cannon under use is annexed herewith and
marked as Annexure R-7]

Observations no. 2:- A verification report/ certificate from

the local forest department for the green belt development

has not been submitted yet (Specific Condition xuiii)

Reply of observation:-
It is submitted that green belt has been developed as per

EC condition. As per EC condition, total area of 284 acres
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shall be developed as green belt.Whereas, respondent has
286 acre area of green belt.It is pertinent to note that a
Verification Letter dated 05.03.2025 was issued by the
Office of Forest Department, Hisar and as per said letter,
it has been stated that 250 acres of Green Area has been
well developed and remaining 36 acres of Green Area is
under development. It is also stated that native species
such as Shisham, Ailanthus, Neem, Arjun, Siris, Cassia,
Siamea, Bottle Brush, Kikar and Pipal are mainly planted
in such green belts.

Further, it is also submitted that Respondent No. 5 has
been committed to continuous growth and maintenance
of the green belt in compliance with the conditions
required for Environment Clearance. It is further
submitted that Respondent No. 5 have several parks with
plants in order to promote efficient greenery and ecology.
[A true copy of the verification letter dated 05.03.2025
issued by the Office of Forest Development, Hisar Forest
Division is annexed herewith and marked as Annexure

R-8]

Observations no. 3:- PP has not submitted six monthly

compliance report by email to the Regional Office (Specific

Condition xxiv)

Reply of Observation:-
It is submitted that Respondent No. 5 has regularly
submitted physical copies of the Six-Monthly Compliance

Reports of Environmental Clearance to all the concerned
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offices including MOEF&CC. The practice of sending the
compliance report through email has already been
started by RGTPP and its latest compliance report was
submitted through email also on 13.12.2024. RGTPP

ensures to follow this practice in future also.
6. That, Hon’ble Tribunal vide order dated 19.12.2024 sought
response regarding compliance of EC conditions in certain
respects. Point wise response as per directions of Hon’ble NGT

is given in following heads:-

A. Status of plantation and green belt w.r.t. condition

given in Environmental clearance issued to RGTPP

7. That, as per condition no. XVIII of Environmental clearance
letter No. J-13011/18/2006-IA-1I (T) dated 20.02.2007
“A 50 m wide greenbelt shall be developed all along the plant,
ash pond and township boundary covering a total area of 284
acres. In addition, properly designed greenbelt will be developed
between the plant boundary and the National highway as also
residential colony of the plant to minimize the fugitive emissions
and aesthetics.”

[A true copy of the Ministry's EC letter No. J-13011/18/2006-
IA-II (T) dated 20.02.2007 is annexed herewith and marked as
Annexure R-1]

8. That, MoEF & CC, Regional Office Chandigarh in its
monitoring report, have given following remarks in column of
compliance status, w.r.t. condition no. XVIII
“The PP has developed a green belt more than 50 meter wider.
However, the PP may obtain the verification report/certificate

from local forest department for the green belt development.”
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[A true copy of monitoring report of Regional Office of MOEF &
CC is annexed herewith and marked as Annexure R-2]|

9. That, in view of remarks given in monitoring report, answering
respondent have requested District Forest Office, Hisar for
issuing verification certificate for green belt development.

10. That, in view of our request sites were visited and checked
by officers and officials of Forest Department. Accordingly, a
Verification Letter dated 05.03.2025 was issued by the Office
of Forest Department, Hisar and in the said letter, it has been
stated that 250 acres of Green Area has been developed and
remaining 36 acres of Green Area is under developing. It is
also stated in verification letter of Forest department that
native spices such as Shisham, Ailanthus, Neem, Arjun, Siris,
Cassia, Siamea, Bottle Brush, Kikar and Pipal are planted
mainly in such green belts.

It is further submitted that Respondent No. 5 have several
parks with plants in order to promote efficient greenery and
ecology.

[A true copy of the verification letter dated 05.03.2025 issued
by the Office of Hisar Forest Division is annexed herewith and
marked as Annexure R-8|

11. It is submitted that Respondent No. 5 has been committed
to continuous growth and maintenance of the green belt in
compliance with the conditions required for Environment
Clearance. Further, respondent no. 5 carries out plantation
drive time to time. In chain of plantation drive, respondent no.
5 got planted 3500 Plants in July 2024 in Power Station area,

Colony area and Raw Water area. Main species planted during
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this plantation drive are Arjun, Amaltas, Lesua, Shisham,
Bottle Brush etc.

12. Further, it is also submitted that the work order dated
03.12.2024 was awarded to Forest Department, Hisar for the
plantation of 6000 plants with 5-year maintenance thereof. It
is further submitted that the plantation is under process
around ash dyke and the same shall be completed by
31.03.2025. Till date, 2000 Number of plants has been
planted.Main species being planted during this plantation

drive are Arjun, BadamiPapdi, Neem, ParasPeepal etc.

B. Compliance with respect to generation &disposal of fly

ash and legacy ash

13. MOE&FCC vide notification 5481 dated 31.12.2021

mandated 100% fly ash utilization for Thermal Power Plants.
Every coal or lignite based thermal power plant shall have to
achieve utilisation of ash as mentioned under para A sub para
4 & 5 of ibid notification. For reference contents of para ‘A’ of
MoEF&CC notification dated 31.12.2021is reproduced as

follows:-

“(A) Responsibilities of thermal power plants to
dispose fly ash and bottom ash:-

4. Every coal or lignite based thermal power plant shall
be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in
no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve
average ash utilisation of 100 per cent in a three

years cycle:
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Provided that the three years cycle applicable for the
first time is extendable by one year for the thermal
power plants where ash utilisation is in the range of
60-80 per cent, and two years where ash utilisation is
below 60 per cent and for the purpose of calculation of
percentage of ash utilisation, the percentage quantity
of utilisation in the year 2021-2022 shall be taken

into account as per the table below:-

Utilization First Second compliance
percentages of | compliance cycle onwards, to
thermal power | Cycle to meet| meet 100 per cent
plants 100 per cent| utilization
utilization

>80 per cent 3 years 3 years

60-80 per cent 4 years 3 years

<60 per cent 5 years 3 years

Provided further that the minimum utilisation
percentage of 80 per cent shall not be applicable to
the first year and first two years of the first
compliance cycle for the thermal power plants under
the utilisation category of 60-80 per cent and <60 per
cent, respectively.

Provided also that 20 per cent of ash generated in the
final year of compliance cycle may be carried forward
to the next cycle which shall be utilised in the next
three years cycle along with the ash generated during
that cycle.

The unutilised accumulated ash i.e. legacy ash, which
is stored before the publication of this notification,

shall be utilised progressively by the thermal power
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plants in such a manner that the utilization of legacy
ash shall be completed fully within ten years from the
date of publication of this notification and this will be
over and above the utilisation targets prescribed for
ash generation through current operations of that
particular year:

Provided that the minimum quantity of legacy ash in
percentages as mentioned below shall be utilised
during the corresponding year and the minimum
quantity of legacy ash is to be calculated based on the

annual ash generation as per installed capacity of

thermal power plant.

Year from date 1st 2nd 3rd -10th
of publication

Utilization of| Atleast | Atleast | Atleast 50
legacy ash (in 20 35 per cent

percentage At| percent | per cent
least 20 per cent

of Annual ash)

Provided further that the legacy ash utilisation
shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with
greenbelt or plantation and the concerned State
Pollution Control Board shall certify in this regard.
Stabilisation and reclamation of an ash pond or dyke
including certification by the Central Pollution Control
Board (CPCB) or State Pollution Control Board (SPCB)
or Pollution Control Committee (PCC) shall be carried

10
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out within a year from the date of publication of this

notification. The ash remaining in all other ash ponds

or dykes shall be utilised in progressive manner as

per the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5)

above for achieving the ash utilisation targets shall be

applicable from 1st April, 2022.

[A true copy of the notification dated 31.12.2021 issued by
MoEF&CC is annexed herewith as Annexure R-9]

14. That the total ash utilization
Respondent No. 5 for last 04 year is tabulated as under and as
evident from the table follows that total average ash utilization

at Respondent No.

S5,

(Dry + Pond Ash ) at

including both dry and wet ash,

remained over 100% for cycle of last 03 FY ie. from
01.04.2022 to 31.03.2025.
Sr. Total Ash TO.t.al A§h Total Ash
no Year | Generated | utilization atilization
: in MT in MT
I 202221' 721873.63 | 114211294 | 159 150,
II 202232' 1997008.18 | 2026518.19 | 101.48%
I 2022:" 1400966.25 | 1900595.57 | 135.66%
2024-
25
IV | (up to | 1705315.46 | 1283840.90 | 75.28%
Feb-
25)

11
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15. It is submitted that pond ash filled in dyke is approx..42.7
LMT upto February 2025. However, unallocated pond ash after
deducting allocated pond ash and cushion ash for stability of
ash dyke, comes out approx. 30 LMT.

16. Ministry of Power, Government of India issued guidelines
dated 15.03.2024 for establishing a new SOP for disposal of fly
ash by Thermal Power Plants and main points summarised as
below:-

- Thermal Power Plants have to declare the “Issuable Ash
Quantity” at the start of every financial year.

- Out of the “Issuable Ash Quantity”, 20% quantity of ash
is to be reserved for MSE firms (Bricks, Blocks
manufacturing firms) which shall be allotted to them
through limited auction in lot sizes multiple of 50 MT @
50% of lowest cost / rates arrived against the
transparent bidding auction. Rest 80% of ash is to be
allotted through transparent bidding auction.

- If some of the ash still remains unsold after transparent
biding auction, “E.O.I” — Expression of Interest shall be
issued to users for lifting of ash free of cost on “as is
where is” basis, if the user agency is willing to bear the
transportation cost.

- Even after the above steps, if the ash remains
unutilized, TPP shall serve notice to nearest (within a
radius of 300 kms. from TPP) user agencies for
mandatory use of ash. TPPs have to deliver ash free of

cost and also the transportation cost is to be borne by

TPPs.
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- Even after the above steps, if the ash still remains
unutilized, TPP shall adopt it’s best practices / financial
prudence in assessing at the plant level to give the ash
on mutually agreed terms to the user agencies in
transparent manner to comply with the provisions of
the MoEF & CC Notification to meet full utilization of
ash.

- [A true copy of the guidelines issued by Ministry of
Power, Government of India on dated 15.03.2024 is
annexed herewith and marked as Annexure R-10]

17. Initiatives undertaken by Respondent No, 5 to increase ash
utilization in FY 2024-25 are given in subsequent paras

i. RGTPP has auctioned 14 LMT Dry Fly Ash to cement
companies, traders etc. during FY 2024-25 and whole
quantity was sold.

[A true copy of the bid sheets generated against
auctionsof Dry Fly Ash is annexed herewith and
marked as Annexure R-11]

ii.  RGTPP auctioned 1.5 LMT (reserved quantity) Dry Fly

Ash for Bricks, Blocks manufacturing firms. Out of 1.5
LMT, only 85,500 LMT dry fly ash was sold.
[A true copy of the bid sheets generated against
auctions of Dry Fly Ash for Bricks, Blocks
manufacturing firms is annexed herewith and marked
as Annexure R-12]

iii. RGTPP carried out the auction of unallocated pond ash
in 04 no. auction attempts at Reserve price of Rs. 105
per MT for the year 2024-25. Details of aforementioned

auctions is tabulated below:
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Sr.
no.

NIT no.

Auction Ref
no.(Total qty. at
auction)

Quanti
ty Sold

Rate in
Rs.

01/RGTPP
/AHP/Pon
d Ash-
05/2024-
25 dated
01.07.202
4

MSTC/CDG/HPGC
L/3/RGTPP/2024-
25/15096 Dated
11.07.2024
(26 LMT)

50,000
MT

105/-

MSTC/CDG/HPGC
L/4/RGTPP/2024-
25/ 18354 Dated
02.08.2024
(25.5 LMT)

NIL

MSTC/CDG/HPGC
L/5/RGTPP/2024-
25/20517 Dated

NIL

12.08.2024
(25.5 LMT)

MSTC/CDG/HPGC
L/6/RGTPP/2024-
25/22724 Dated
23.08.2024
(25.5LMT)

NIL -

A true copy of the bid sheets generated against auctions

dated 11.07.2024, 02.08.2024, 12.08.2024
23.08.2024 are annexed herewith and marked as

and

Annexure R-13

Subsequently, 03 no. auction attempts have already
been availed for the auction of 30LMT of pond ash with
progressive reduction of reserve price from Rs. 105 per
MT to Rs. 60 per MT.

A true copy of the decisions of lowering the reserved
price for auctions are annexed herewith and marked as
Annexure R-14.

Even after 03 no. auction attempts, out of 30 Lac MT

only 50,000 MT of pond ash was sold.

14
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A true copy of the bid sheets of auctions held with
reduced reserve price are annexed herewith and marked
as Annexure R-15.

Further, as a special measure, 3 no. EOI has been
issued to lift pond ash on free of cost basis during
month of March 2025, only. Even after issuing 3 no.
EOIs to lift pond ash on free of cost basis, bidders
shown their interest for lifting 25000 MT pond ash,
only. Accordingly, Letter of Award has been issued to
bidder for lifting 25000 MT pond ash on free of cost
basis.

A true copy of EOIs issued for lifting pond ash free of
cost are annexed herewith and marked as Annexure R-
16.

A true copy of LOA issued for lifting 25000 MT pond ash
on free of cost basis is annexed herewith and marked as

Annexure R-17.

18. That, MoEF & CC vide Notification dated 30.12.2022 has

defined Legacy Ash. The provision defining legacy ash is

reproduced as follows: -

“lii) ....

XXX

(c)after the second proviso, the following proviso shall
be inserted, namely:

Provided that ash stored in all ash ponds or dykes
other than operational ash pond or dyke designated
for temporary storage of ash as specified in sub-para
(6) shall constitute the legacy ash and either to be

reclaimed or stabilised or utilised.”

15
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It is pertinent to note that as per the notification dated
31.12.2021 and the Notification dated 30.12.2022, legacy
ash at Respondent No. 5 is NIL as both the ash dykes are in

operational condition.

[A true copy of the notification dated 31.12.2021 issued by
MoEF & CC is annexed herewith as Annexure R-9]

[A true copy of the Amendment dated 30.12.2022 issued by
MoEF & CC is annexed herewith as Annexure R-18]

19. It is further submitted that legacy ash at Respondent No. 5
was declared NIL as per the Ash Compliance Report for the
financial year 2023-24 submitted by Professor M. Chandra
Sekhar, Department of Civil Engineering, National Institute of
Technology, Warangal.

[A true copy of the Ash Compliance Report for the financial
year 2023-24 submitted by Professor M. Chandra Sekhar,
Department of Civil Engineering, National Institute of
Technology, Warangal is annexed herewith and marked as

Annexure R-19]

Compliance with respect to prevention and control of

pollution including concretization of road

20. That Ash Dykes, which are the embankments or
containment structures used for managing the coarser ash
produced in thermal power plants in form of ash slurry i.e. wet
mode, are an integral part of the process. It is pertinent to note

that Respondent No. 5 has implemented a comprehensive,
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scientifically-driven approach to mitigate the environmental

impact of fly ash disposal. The key measures adopted include:

a. Installation of protective linings on the dyke floor and walls
to prevent leachate (polluted water) from contaminating the
surrounding soil and groundwater.

b. Utilization of anti-smog guns for water spraying to control
airborne dust pollution effectively.

c. Water sprinkling on dyke roads, Barwala-Agroha road
outside the ash dyke boundary, truck parking areas, and
weigh bridge zones using tractor mounted water tankers to
reduce dust emissions.

d. The ash slurry in the dyke settles over time, with remaining
water being recovered via a decanting system and reused in
plant operations, thereby reducing the need for fresh water
intake.

e. Development of a green belt within the ash dyke area in
order to further minimize control ash dust pollution and
enhance the overall aesthetics of the site.

f. Development of Sarkanda within the ash dykes to curb ash
dust pollution.

g. Ensuring all vehicles departing the dyke are securely

covered with tarpaulin in order to prevent any ash leakage

or dispersal.

It is submitted that measures adopted by Respondent No. 5

demonstrate unwavering commitment to environmental

protection and responsible industrial practices. However,
despite the best efforts made by Respondent No. 5 to minimize
pollution in the ash dyke area, such observations were raised.

It is submitted that Respondent No. 5, as a socially and

17
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environmentally responsible entity,

feedback.

has embraced these

observations as constructive In response, a
comprehensive and scientifically-backed action plan for
enhanced pollution control measures was shared with said
joint committee via email on 28.10.2024. The action plan,

along with the latest updates on the actions taken by

Respondent No. 5, is outlined as follows:

S. |Description Target Action Action
No. | for Initiative |date Taken by Taken by

for curbing Respondent | Respondent
environmental No. S upto | No.
impact due to 13.12.2024 | 5/RGTPP
wet ash (Date of (upto
mining filing 1% 10.03.2025)

reply)
Proposal for | 31.12.2024 | Target
installation of achieved. Target
Sprinkling The already
system over sprinkler achieved
Ash Dyke system (with
boundary wall 600 no. mini
to suppress sprinklers,
airborne  ash 54 no. rain
particles from guns) was
ash dykes. installed on

periphery of

dyke and

pathway

leading to

dyke is

under

operation.

[A true copy

of

photographs

of the

sprinkler

system is

annexed

18
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herewith
and marked
as

Annexure
R-5]
Proposal for 22.11.2024 | Target for | Target
Use of fog finalizing achieved. 4
cannons the proposal | no. fog
around pond achieved. An | cannons
ash weighing order for 4 |have been
area to no. fog | purchased
minimize the cannons and are
air borne ash was placed. | under
due to vehicle The Overall | operation.
movement. Delivery [A true copy
period was | of the
45 days. | photographs
However, 2 |of the Fog
no. fog | Cannon
cannons under use is
were annexed
received and | herewith
are  under | and marked
operation. as Annexure
R-7]
Proposal for 31.01.2025 | Site The target
installation of preparation |has been
automatic for successfully
truck wheel foundation |achieved,
wash system work is 50% | and the
before exit of complete, work has
ash dyke area. and been
procurement | completed.
of system | [A true copy
components | of the
is in | photographs
progress. of
installation

of automatic
truck wheel
wash system
before exit of
ash dyke

19
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area is
annexed
herewith

and marked
as Annexure
R-20]

The pathway
leading from
gate of Ash
dyke up to top
of dyke will be
constructed as
RCC road by
Civil wing.

01.11.2025

An expert
agency was
hired on
13.11.2024
for the
preparation
of design
and
estimate for
this road.
Design and
Estimate
process
completed
by
consultant.
The tender
will be
floated after
finalizing all
design and
tender
documents.

Part-I
(Technical
Bid) of NIT
has been
opened
Construction
work will be
started once
the case is
finalized.
The case is
being
pursued at a
fast pace.
Further, in
due course
of time,
water
sprinkling is
being done
on pathway
to curb air
pollution
due to air
borne ash.
[A true copy
of proof of
Technical
Bid opening
of NIT issued
for
construction
of RCC road
is annexed
herewith
and marked
as Annexure

20
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R-21]
S| Bund road at 28.02.2025 | Part-I Target
top of ash dyke (Technical achieved.
will be repaired Bid) of NIT | The work
by Civil wing. has been | has been
opened. completed.
Repair work | [A true copy
will be | of the

started once | photographs
the case is|of the
finalized. repaired
bund road
are annexed
herewith
and marked
as Annexure
R-22]

Vii.

viii.

It is further submitted that the work Order dated
03.12.2024 was awarded to Forest Department, Hisar for
the plantation of 6000 plants with 5-year maintenance
thereof. It is further submitted that the plantation is
under process around ash dyke and the same shall be
completed by 31.03.2025. Till date, 2000 Number of
plants have been planted.

It is submitted that in addition to sprinkler system on
periphery of dyke and pathway leading to dyke, a
portable sprinkling system has also been installed in the
loading area in order to suppress airborne ash during

strong wind condition.

[A true copy of the photographs of portable sprinkler system

installed inside dykeare annexed herewith and marked as

Annexure R-6]

21
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ix. It is thereafter submitted that a boundary dyke is well
barricaded with Sarkanda. It is pertinent to note that the
Stored ash is also covered with Sarkanda within Ash
Dyke area

[A true copy of the photographs of Sarkanda in ash dyke area

is annexed herewith and marked asAnnexure R-4|

In view of the foregoing facts and circumstances, it is most
respectfully prayed that this Hon'ble Tribunal may be pleased

to dismiss the present petition.

FILED ON: 16/03/2025 FILED BY:
PLACE: NEW DELHI
Through Counsel

,L ‘J_L_:/\_____}:_:i——-’
(LOKESH SINHAL)

Sr. AAG, Haryana
ADVOCATE FOR R-5
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 977 OF 2024

IN THE MATTER OF: -
Renu Rani & Ors. ... Applicants

Versus

State of Haryana & Ors. ... Respondents

Affidavit

I, Amod Jindal, Chief Engineer, RGTPP aged about 56 Years S/o Sh. K.R. Jindal do

hereby solemnly affirm and state as under:-
1. That in the aforesaid official capacity, | am well conversant with the facts and
circumstances of the case, therefore, I am competent to swear this affidavit.
2. That I have gone through the contents of accompanying additional reply which
has been drafted under my instructions.

3. That Annexures are true copy of their originals. \T
atReRPuRADAL
Verification: CE/RGTPP

Verified at 24’”0 P .... 0N 13 day of MQMA 2025 that the contents of

affidavit are true and correct to my knowledge and on the basis of information derived

from the official record which I believe to be true and no material fact has been

concealed therein. ’Wﬁ"
- Deponent
ATT D AMOD JINDAL
! ‘/I‘: CE/RGTPP
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ANNEXURE R-1

53 BY SPLED POS1T

No. J-13011/18/2006-"A 17(1)
Government of Inuia
Ministry of Environment & Forests

Paryavaran Bhawan
CGO Complex, Lodi Road
New Delhi-110 003

Dated: 20" February, 2007
To

The Chief Engineer / Projects & Planning
Haryana Power Generation Corporation Ltd.
SCO- 21, Sector - 11

Panchkula — 134 112,

Haryana

Sub: 1200 MW Hissar Thermal Power Prsject, Hissar, Haryana
by M/s Haryana Power Genzration Corporation Ltd.-
Environmental Clearance reg.

Sir,

The undersigned 15 directed to rcfes - your communication no. Ch-
Spi2/CE/TD (C) -9.ENV dated 12.09.2006 regarding the subject mentioriea above
Subsequent information furrished vide letters No.  3159/Ch-i%/CE/iD(C)
9/NOC/HSPCB/HSR dated 13.10.2006 & 15.12.2006 have also been considered.

2. The proposal is for grant of environmental clearance under EIA Notification,
1994 for setting up of a 1200 MW thermial power plant at Hissar  The power plant
shall = ~ither 2x500 MW or 2x600 MW depe:riing upon finalization of the

configuration. The total land requirement for the 2 oject 15 1139 acres, which
includes 585 acres for plant and 232 acres for ash disposal. The coal requirement
is estimated as 5.2 MTPA, which will be obtained from the North Karanpura mine at
a distance of about 1200 km. The waler requirement is 115200 m*/day, which will
be met from Barwala Branch of Bhakra Canal System. Public hearing for the
project was held on 04.09.2606 and NOC was issued by Haryana Statc Poliution
Control Board on 25.10.2036. The project cost is Rs 4564.21 crores including Rs

251.02 crores for environmental protection measures

Created with Scanner Pro
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Tne proposal Nas Deen Considered In deurdetice with parg L2 of the 1A

thiﬁcalion dated 14" September, 2006 read with sub clause (i) of clause 2.1.1 ol

sub P

ara 2.1 of para 2.0 of the Circular No. J-11013/41/2006 - IA.IT (1) dated T

October, 2006 and environmental clearance is hereby accorded under the
provisions there of subject to implementation of the following terms and conditions:

(i)

()

(V)
v)

(vi)

(vil)

(vii)

(ix)

(xi)

(xii)

All the conditions stipulated by Haryana State Pollution Control Board vide
their letter no. HSPCB/2006/TAC-A/2220 dater 25 10.2006 shall be strictly
implemented. v N

The proposed configuration of the project (2x600 MW) could be changed
provided that the total capacity of the power plaiit shall not exceed 1200 MW
and that no individual unit shall be less than 500 MW,

The total land requirement shall not exceed 119 acres for all the  activities/
facilities of the power project put together.

No additional land will be allowed to bring the water up to the project site.

Ash and sulphur contents in the coal 'c he used in tha project shall not
exceed 34% and 0.39% respectively.

Two stacks of 275 m heigist each shall be provided with continuous online

monﬁ@ﬁg'%émiﬁments. Exit velocity of at least 21.5 m/sec shall be
maintained.

Hign efficiency Eleétrostatic Precipitator (ESP) with efficiency not less than
99.9 % shall be installed to ensure that particulate emission does not exceed

100 mg/Nm3. . W/ ln(j-,q]m”

/

Space provision shall bg made for Flue Gas De-sulphurisation (FCD) unit, if

e e ———

-

required at a later stage. h
Township shall not be located in the predominant downwind direction.

Closed circuit cooling system with COC of 5 shall be provided.

A minimum distance of 250 m (Two hundred % fifty metrizs) shall be kept
between the boundary of the project “id the Nationai Highway. No

structure shall be put up within 250 m (Two hundred & fifty metres)
distance of the highway.

Adequate dust extraction system such &< haj filters and water spray system

in dusty areas such as coal and ash handling areas, transfer areas and other
vulnerable areas shall be provided.

Created with Scanner Pro
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(xiv)

(xv)

249 26

|
|
Fly ash shall be coliected in dry form and aiw generated sl be uaed o

phased manner s per provisions of the natification on Fly Azh Hitilizahion
issued by the Ministry in September, 199% Giit! its amendment. By U end ol

o™ year full fly ash utilization should be epsured. Unutilized ash shall be |

disposed off in the ash pond in the form of High Concentiation Slurry.

Ash pond shall be lined with impervious hring. Adequate safety measures
shall also be taken so that pond ash does nQt become air borne to cause an
pollution in the surrounding areas. .

Rain water harvesting shall be practiced. l-«! detailed scheme for rain wale
harvesting to recharge the ground w.aier aquifer shall be prepared in
consultation with Central Ground Water Authority/State Ground Water Board

and a copy of the same shall be submitted within three months to the
Ministry. |

(xvi) The treated effluents conforming to the prescribed standards shall be re-

circulated and reused within the plant. There shall be no discharge outside:
the plant boundary. In case of emergency, discharges to the extent of onl,
80 m*/hr from the plant may be done in the drain whicr: shall not meet the

river Yamuna at any point. |

(xvii) JRegular monitoring of ground water in ma} around th2 ash pond area shall

be carried out, records maintained and quarterly reports shall be furnished to
‘the Regional Office of this Ministry. -

. ——— . —

(xviii) A 50 m wide greenbelt shall be developed all along the plant, ash pond ana

(xix)

(xx)

(xxi)

township boundary covering a total area ofi 284 acres. In addition, properiy
designed greenbelt will be developed between the plant boundary and the
National highway as also residential cony of the plant to minimize the
im:  of fugitive emissions and aestheuc: |

First aid and sanitation arrangements shall be made for the drivers and
other contract workers during constriction phase.

Leg of Noise level should be limited to 75 dBA and regular maintenance of
equipment be undertaken. For people working in the high noise areas.
personal protection devicas should be provided.

Regular monitoring of the ambient air gyality shall be carned out n anc
around the power plant and records maintained. The location of the

"monitoring stations and frequency of monitonrg shall be gecided 0

consultation with SPCB. Quarteriy repoits thall be subimitted Lo the Regional
Office of this Ministry. ' '

Created with Scanner Pro
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(xxii) The project proponent shall advertise in at lcagt two local newspapers widely
circulated in the region around the project, lone of which shall be in the
vernacular language of the locality concerrad,|informing that the project has
been accorded environmental clearance and Foples of clearance lellers are
available with the State Pollution Contro' Board/ Committee and may also be
seen at Website of the Ministry of Bnvironment and Forests at
http://envfor.nic.in.

(xxiii) A separate environment monitoring <21 - «h suitable qualified staff should be
set up for implementation of the stipulated enyironmental safeguards.

(xxiv) Half yearly report on the status of implementation of the stipulated
conditions and environmental safeguards shculd be submitted to this
Ministry/ Regional Office/CPCB/SPCB.

(xxv) Regional Office of the Ministry of Envirdnment & Forests located at
Chandigarh will monitor the implementasza|of the stipulated conditions. A
complete set of Environmental Impact Assessment Report and Environment
Management Plan along with the additional information submitted from time
to time shall be forwarded to the Reghn%l Office for their use during
monitoring.

(xxvi) Separate funds should be allocated for imflementation of environmental
protection measures along with item-wise “reiak-up. This cost should be
included as part of the project cost. The funcgs earmarked for the
environment protection measures should not|be diverted for other purposes
and year-wise expenditure should be reported to the Ministry.

(xxvii) Full cooperation should be extendcu (2 the Scienbsts/Officers from the
Ministry/Regional Office of the Ministry.at Chandigarh /ihe CPCB/the SPCB
who would be monitori:«) the compliance of environmental status

4. The Ministry reserves the right to revoke the clearance ir conditions

stipulated are not implemented to the satisfaction off the Ministry.

5. The environmental clearance accorded shalt b2 valid for a period of 5 years

to the start of production operations by the powei plant.

6. In case of any deviation or alteration in the proposed project from that
submitted to this Ministry for clearance, a fresh ieference shall b2 made to the
Ministry to assess the adequacy of the condition(s) imposed ani to incorporate
additional environmental protection measures required, if any.

|
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|
J
s t

The above stipulations shall be enforced siang with othiers s uiidur Ui

Jer (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and

Walttrfo | of Pollution) Act, 1981, the Environment (Protection) ACL, 1Y8L and ruley

tct?:re under, The Manufacture, Storage and Import of Hazardous Chemical Rules,

1989, Hazardous Wastes (Management and Handling? Rules, 1989, the Public
Liability Insurance Act, 1991 and rules there under.

.._;:L,.' 3 v AN Yo

(Dr. S.K. Aggarwal)
DIRECTOR

Copy to:

1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New
Delhi -110001.

7. The Secretary (Environment), Deptt. of Environment, Haryana Civil
Secretariat, Government of Haryana, Chandigarh,

3.  The Chairman, Central Electricity Authority, Sewa Bnawan, R.K. Puram,
New Delhi-110066.

4,  The Chairman, Haryana State Poliution Zontr )l Bpard, C-11, Sector-6,
Panchkula, Haryana - with a request to display a copy of the
clearance letter at the Regional Office, Disftrict Industries Centre
and Collector’s office for 30 days.

5. The Chairman, Central Pollution Control Board, Rarivesh Bhawan, CBD-
cum-Office Complex, East Arjun Nagar, Delhi-110032.

6.  Tre Chief Conservator of Forests, Northern Reuilonal Office, Ministry of
ment & Forests, SCO 132-133, Sector 34-A, Chandiigrni-160022

7. The Director (EI), MOEF.
8.  Guard file. |

9. Monitoring file. :

|
. (Dr.S.K. AGGARWAL)
: DIRECTOR

Created with Scanner Pro
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ANNEXURE R-2
By Speed Post

F. No. IA-L-11011/69/2024-1A-]
Government of India
Ministry of Environment, Forest and Climate Change
(I.A. Division)

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Email: pankaj.verma@nic.in
Dated: 17t January, 2025

To,

The Chief Engineer/Projects & Planning,
Haryana Power Generation Corporation Ltd.,
SCO-21, Sector-11

Panchkula-134112,

Haryana.

Sub: Letter seeking clarification w.r.t OA No. 977/2024 in the matter of
“Renu Rani & Ors. Versus State of Haryana & Ors” before the Hon'ble
NGT(PB), New Delhi- reg.

Ref: i. Ministry’s EC letter No. J-13011/18/2006-1A-1l(T) dated 20.02.2007
ii. Monitoring report submitted by RO, Chandigarh vide letter No. 1-
26/2024/Misc./EnvieFile dated 17.12.2024

This is in reference to the project 1200 MW Hissar Thermal Power project,
Hissar, Haryana by M/s Haryana Power Generation Corporation Ltd'" monitored by
Regional Office of the Ministry at Chandigarh on 25.10.2024 and 09.12.2024 which
has submitted the report to the Ministry vide letter dated 17.12.2024 (Copy Enclosed).

2. Environmental Clearance to the above-mentioned project was granted by the
Ministry vide letter No. J-13011/18/2006-IA-H(T) dated 20.02.2007 subject to
implementation of the various conditions and environmental safeguards contained

therein, and

3. The inspection report has been examined by the Ministry and following non-
compliances have been observed with respect to EC on the basis of review of RO’s

report:

i. The boundary of the ash pond/dyke has not been adequately barricaded to avoid air
born of pond ash from the pond (Specific Condition  xiv.).
ii. A verification report/certificate from the local forest department for the green belt
development has not been submitted vyet (Specific Condition xviil.).
iii. PP has not submitted six monthly compliance report by email to the Regional Office
(Specific Condition xxiv.).
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4, In this regard, the Project Proponent (PP) is directed to submit; (i) clarification,
(i) Action Taken Report (ATR) and (iii) Action plan with respect to the above cited
non-complied conditions immediately. It may be noted that, if no satisfactory reply is
received within the prescribed time frame, the Ministry will be constrained to take
necessary action as deemed fit and appropriate in the circumstances of the case,
which may include Show-Cause Notice under Section 5 of Environment Protection
Act, 1986.

5. Being a time bound Court matter, the information may be submitted urgently to
the Ministry.

This issues with the approval of the Competent Authority.

Encl: As above \ : \3,0.}3“‘"‘0‘

(Pankaj Verma)
Scientist ‘F’

Copy to:

1. The Chairman, Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Delhi-110032.

2. Deputy Director General of Forests (C), Integrated Regional Office,
Chandigarh, Bays No. 24-25, Sector 31 A, Dakshin Marg, Chandigarh -
160030.

5 The Member Secretary, Haryana State Pollution Control Board, C-11, Sector-
6, Panchkula, Haryana-134109.

4, The Member Secretary, IA-Thermal, Ministry of Environment, Forest &
Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-

110003. g
\]W

(Ez::i;mna)

Scientist ‘F’



GOVERNMEE; O! INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
&=ta srafers, 9Ehe / Regional Office, Chandigarh

Ministry of Emvironment, Forest
and Climate Change

F. No.: 1-26/2024/Misc./Env/eFile \f\t% LLfeiyl‘-:-mEr Dated: 17/12/2024
~ Environment
To
Sh. Pankaj Verma,
Scientist ‘E’
Compliance and Monitoring Division-IA Division,
Ministry of Environment Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi- 110003

Sub: OA No. 977/2024 in the matter of “Renu Rani & Ors. Versus State of Haryana &
Ors” before the Hon’ble NGT (PB), New Delhi- reg.

Ref.: Your letter No. IA-L-11011/69/2024-IA-I dated 02.12.2024
Sir,
In the above cited reference and subject matter, please find enclosed herewith the Factual

Status Report along with EC Condition-wise Compliance Report based on the site inspections

carried out on 25.10.2024 & 09.12.2024 for your consideration and further necessary action.

Yours faithfully,

A

Encl.: As above

(Dr. K Muthamizh Selvan)
Addl. Director /Scientist ‘E’

Q51 7. 24-25, A9R-31 T, TEPTE - 160030 /Bays No. 24-25, Sector-31 A, Chandigarh-160030
GIHTY/Tel No: 0172-2638135 Email: ronz.chd-mef@nic.in
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GOVERN OF INDIA 32
MINISTRY OF ENVIRONMENTYPOREST & CLIMATE CHANGE
Regional Office, Chandigarh

Factual Report on the O.A. No 977/2024 in the matter of Renu Rani & Ors Vs State of

Haryana & Ors pending before Hon’ble NGT (PB), New Delhi.

Background

The original application was registered on a letter petition sent by the Grma

Panchyat, Khedad, Block Barwala District. The Complainant has stated that the Haryana Power
Generation Corporation Ltd. Panchkula is not managing the coal ash scientifically regulated
manner. The emission of fly ash and its unscientific storage and handling is causing huge air
pollution in the area and also creating health hazards to the local people. Further, the emission of
fly ash, its unscientific storage and handling is causing huge air pollution in the area. In this
context, a site inspection was carried out on 25.10.2024 & 09.12.2024 and followings were
observed;

The dry fly ash is being stored in silos and slurry is being transported to ash pond

which is two kilometer away from the main plant.

Observations at Dry fly ash stored in Silos

Hissar Thermal Power plant generates approximately 22 LMT of ash annually at 85%
PLF, out of which 20% i.e. nearly 4.5 LMT of ash is being dumped annually from
bottom hoppers in Ash Dyke through wet transportation mode and rest 80% i.e. approx.
17.5 LMT of ash is transferred annually to Ash Silos through dry evacuation mode.

Ash transferred to silos i.e. Dry Fly Ash is stored in concrete silos. 04 number of such
silos are available in DFA silo complex, for storage of fly ash, each having capacity of
1500 MT i.e. total capacity of 6000MT.

Dry Fly Ash transferred to silo through Cast Iron pipes is disposed on daily basis by
unloading it in closed bulkers.

Covering of loading bay by PVC sheets to trap fly ash particle coming out of bulker at
the time of loading.

Water sprinkling system has been installed over the complete boundary wall of Silo
complex to arrest air borne ash particle from evading silo complex and also to keep silo

floor wet to prevent ash particles from being air borne.

1/90666/2024
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Observations at Ash pond/Dyke 256 33

® Ash Dyke area at Hissar Thermal Power plant have 02 no lagoons, each spread over
approximately 30 Ha and Individual capacity of each Ash Dyke is approximately 30
LMT. Bottom ash collected in wet form is conveyed to Ash Dyke area through MS
pipelines. The approximate distance from ash handling plant to ash dyke is
approximately 02 km.

¢ The boundary of the ash pond is earmarked properly. However, the bank and slope of
the Ash pond needs to be maintained properly with adequate height. The boundary needs
to be barricaded with adequate height.

¢ Automatic sprinkling system is being installed on approach road and bund road of Ash
Dyke to curb air pollution during vehicle movement.

¢ Two number of trolley mounted fog cannons have been installed in ash dyke area having

maximum throw upto 80 meters.

The total saleable pond ash available in the ash dykes of RGTPP is 37 LMT, In
the year 2023-2024, 12 LMT of pond ash has been auctioned through MSTC, out of 5.70 LMT
has been lifted and remaining 6.30 LMT is yet to be lifted and lying in the ash dykes.
Considering above, approximately 30 LMT of pond ash remains unallocated apart from fresh
generation. Environmental Clearance was issued to Hissar Thermal Power Project, Hissar

Haryana on 20" February 2007. The compliance of the EC conditions is placed at Annexure
I.
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DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO CONDITIONS OF
ENVIRONMENTAL CLEARANCE (EC) & ENVIRONMENTAL MANAGEMENT
EC No.: J-13011/18/2006-IA.II(T) dated 20.02.2007

S. No. EC Conditions Compliance Status
i All the conditions stipulated by | Complied:
Haryana State Pollution Control Board | The PP has obtained the CTE, CTO and
vide their letter no. HSPCB/2006/TAC- | Hazardous Waste Authorization from
A/2220 dated 25.10.2006 shall be | Haryana State Pollution Control Board.
strictly implemented.
ii | The proposed configuration of the | Complied:
project (2x600 MW) could be changed | As per the EC Condition the PP has
provided that the total capacity of the | installed the two units, each having 600
power plant shall not exceed 1200 MW | MW capacities. The total installed and
and that no individual unit shall be less | operative capacity of plant is 1200 MW
than 500 MW. i.e. (2X600).
iii | The total land requirement shall not | Complied:
exceed 1139 acres for all the | As per the Schedule of Land submitted
activities/facilities of the power project | by PP the total area is 1055.79 acres so
put together. well within prescribed limit i.e. 1139
acres.
iv | No additional land will be allowed to | Complied:
bring the water up to the project site. The PP has not taken any additional
land, the whole project land is 1055.79
acres only.
v | Ash and sulphur contents in the coal to | Complied:
be used in the project shall not exceed | As per the test report submitted by the
34% and 0.39% respectively. PP, ash contents in the coal are more
than 34%. However, the PP has
submitted that this condition is modified
by MOEF&CC vide Office
Memorandum F. No.J-13012/8/2009-
[A.Ildated 11.11.2020. The details of
change in Coal source and quality are
submitted along with six monthly

1790667 /2024
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compliance report.
vi | Two stacks of 275 m height each shall | Complied:
be provided with continuous online | The stacks height is 275 M and is fitted
Monitoring equipment’s. Exit velocity | with OCMS. The exit velocity is
of at least 21.5 m/sec shall be | maintained above 21.5 m /sec and has
maintained. been verified from the third party reports
submitted by the PP.
vii | High efficiency Electrostatic | Complied:
Precipitator (ESP) with efficiency not | The PP has submitted the efficiency
less than 99.9 % shall be installed to | study report by third party for
ensure that particulate emission does | Electrostatic Precipitator (ESP) showing
not exceed 100 mg/m3. more than 99.9% efficiency. Further the
PM level in flue gases is maintained
below 50 mg/NM3.
viii | Space provision shall be made for Flue | Complied:
Gas De-sulphurisation (FGD) unit, if | The PP has already made the provision
required at a later stage. for FGD space in Plant Master layout
Plant.
ix | Township shall not be located in the | Complied:
predominant downwind direction. Predominantly wind direction in
Barwala is WNW. The Township is
located in north-west direction.
X Closed circuit cooling system with | Complied:
COC of 5 shall be provided. The PP has installed Closed Circuit
Cooling system and maintaining the
COC above 5.
xi | A minimum distance of 250 m (Two | Complied:
hundred & fifty metres) shall be kept | The PP has not erected any structure in
between the boundary of the project | this area only greenbelt is developed
and the National Highway. No structure | within this area i.e. 250 meters.
shall be put up within 250 m (Two
hundred & fifty metres) distance of the
highway.
xii | Adequate dust extraction system such | Complied:

1790667 /2024
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as bag filters and water spray system in
dusty areas such as coal and ash
handling areas, transfer areas and other

vulnerable areas shall be provided.

The PP has installed dust extraction as
well as dust suppression system in coal
handling area and transfer area. Further
in ash handling area bag filters along
with dust suppression systems are
installed. Similarly, in Ash handling area
also water sprinklers, fog cannons and

water tanker for spaying are installed.

xiii

Fly ash shall be collected in dry form
and ash generated shall be used as
phased manner as per provisions of the
notification on Fly ash Utilization
issued by the Ministry in September,
1999 and its amendment by the end of
9™ year full fly ash utilization should be
ensured. Unutilized ash shall be
disposed off in the ash pond in the form

of High Concentration slurry.

Complied:

The PP has achieved an average of 115
% utilization of Ash in last five years.
MOEFCC has extended the timeline
vide notification no. S.0. 5481(E) dated
31"  December, 2021, for 100%
utilization of legacy ash within ten year
from the date of this notification i.e. by
December 2031. At present stock of ash

content is approximately 30 LMT.

practiced., A detailed scheme for rain
water harvesting to recharge the ground
water aquifer shall be prepared in
consultation with Central Ground
Water Authority/State Ground Water

Board and a copy of the same shall be

xiv | Ash pond shall be lined with | Partially Complied.
impervious lining. Adequate safety | The PP has ear marked the ash
measures shall also be taken so that | pond / dyke with proper boundary.
pond ash does not become air borne to | However, the boundary should be
cause pollution in the surrounding | adequately barricaded to avoid air
areas. born of pond ash from the pond.

The PP has done the water sprinkler
system, two fog cannons and water
tankers are used for water spraying.

xv | Rain water harvesting shall be | Complied:

The PP has developed Two nos. of rain
water harvesting ponds to collect the
rain water the cumulative capacity is

30,000 M®.

1790667 /2024
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submitted within three months to the
Ministry.

xvi The treated effluents conforming to the | Complied:
prescribed standards shall be| The PP has maintained a zero liquid
recirculated and reused within the plant. | discharge status for the plant. The
There shall be no discharge outside the | effluent generated from various sources
plant boundary. In case of emergency, | is treated at centralized treatment plant
discharges to the extent of only80 | and is used well within the plant.
m3/hr from the plant may be done in
the drain which shall not meet the river
Yamuna at any point.

xvii | Regular monitoring of ground water in | Complied:
and around the ash pond area shall be | The PP has submitted the report of
carried out, records maintained and | ground water samples that are tested in
quarterly reports shall be furnished to | the plant premises.
the Regional Office of this Ministry.

xviii | A 50 m wide greenbelt shall be | Complied:
developed all along the plant, ash pond | The PP has developed a greenbelt more
and township boundary covering a total | than 50 meter wider. However, the PP
area of 284 acres. In addition, properly | may obtain the verification
designed greenbelt will be developed | report/certificate from the local forest
between the plant boundary and the | department for the green belt
National highway as also residential | development.
colony of the plant to minimize the
fugitive emissions and aesthetics.

xix | First aid and sanitation arrangements | Not Applicable:
shall be made for the drivers and other | The condition pertains to construction
contract workers during construction | phase. However, at present the PP has
phase. Occupational health centre at the site

xx | Leg of Noise level should be limited to | Complied:

75 dBA and regular maintenance of | The PP has submitted that the test report
equipment to be undertaken. For people | of the noise level monitoring. The Ear
working in the high noise areas, | Plugs and Earmuffs are used by plant
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personal protection devices should be | personnel working in high noise areas.
provided.

xxi | Regular monitoring of the ambient air | Complied:
quality shall be carried out in and | The PP has submitted that the regular
around the power plant and records | monitoring is carried out by third party
maintained. The location of the | and reports are submitted to SPCB and
monitoring stations and frequency of | six monthly to MOEFCC along with
monitoring shall be decided in | compliance report. Further the PP has
consultation with SPCB. Quarterly | also installed CAAQMS for real time
report shall be submitted to the | monitoring of ambient air quality.
Regional Office of this Ministry.

xxii | The project proponent shall advertise in | Complied:
at least two local newspapers widely | The PP has submitted that they have
circulated in the region around the | advertised the same at that time but
project, one of which shall be in the | unable to find old data now.
vernacular language of the locality
concerned, informing that the project
hasbeen = accorded  environmental
clearance and copies of clearance letters
are available with the State Pollution
Control Board/ Committee and may
also be seen at Website of the Ministry
of Environment and Forests
athttp://envfor.nic.in.

xxiii | As separate environment monitoring | Complied:
cell with suitable qualified staff should | The PP has developed a separate
be set up for implementation of the | Environment cell is in place at RGTPS.
stipulated environmental safeguards. A qualified Environment engineer

heading the cell and reporting to Chief
engineer.

xiv | Half yearly report on the status of | Complied
implementation of the stipulated | The PP has regularly submitting the Half
conditions and environmental | yearly compliance report Ministry/
safeguards should be submitted to this | Regional Office/CPCB/SPCB by offline
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Ministry/ Regional | mode. However, The PP has been
Office/CPCB/SPCB. directed to submit the reports by
email.
xv | Regional Office of the Ministry of | Complied:
Environment& Forests located at| The PP has submitted a hard copy of
Chandigarh  will monitor  the | Environment Management Plan.
implementation the stipulated
conditions.
A complete set of Environmental
Impact  Assessment Report and
Environment Management Plan along
with  the additional information
submitted from time to time shall be
forwarded to the Regional Office for
their use during monitoring.
xvi | Separate funds should be allocated for | Complied:
implementation ~ of  environmental | The PP has incurred a total expenditure
protection measures along with item- | INR.3456.52 Lac in last three year.
wise break-up. This cost should be | Further the PP has submitted an
included as part of the project cost. The | undertaking that they have not diverted
funds earmarked for the environment | the environment protection fund to any
protection measures should not be | other purpose.
diverted for other purposes and year-
wise expenditure should be reported to
the Ministry.
xvii | Full cooperation should be extended to | Complied.
the  Scientists/Officers  from the
Ministry/Regional ~ Office of the
Ministry at Chandigarh /the CPCB/the
SPCB who would be monitoring the
compliance of environmental status.
4. | The ministry reserves the right to | Complied.
revoke the clearance if conditions
stipulated are not implemented to the
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satisfaction of the Ministry.

The environmental clearance accorded
shall be valid for a period of 5 years to
the start of production operations by the

power plant.

Complied.:
The PP has already started production/
in 2012 i.e.

operation well  within

stipulated time.

In case of any deviation or alteration in

the proposed project from that
submitted to this Ministry for clearance,
fresh reference shall be made to the
Ministry to assess the adequacy of the
condition(s) imposed and to incorporate
environment

additional protection

measures required, if any.

Complied.

No deviation from the original plan.

The above stipulations shall be

enforced along with others as under the
water (Prevention and control of

pollution) Act, 1974 the Air
(Prevention and Control of Pollution)
Act, 1981,

(Protection) Act, 1980 and rules there

the Environment
under, The Manufacture, Storage and
Import of Hazardous Chemical Rules,
1989, Hazardous Wastes (Management
and Handing) Rules, 1989, the Public
Lability Insurance Act, 1981 and rules

there under.

The PP has complied with all the

applicable  provisions  of  water
(Prevention and control of pollution)
Act, 1974 the Air (Prevention and
Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1980 and
rules and obtained the CTE, CTO and
hazardous waste authorization from
HSPCB. Further the PP has submitted
that they are not using any chemical to
whom the Manufacture, Storage and
Import of Hazardous Chemical Rules,
1989, Hazardous Wastes (Management
and Handing) Rules, 1989, the Public
Lability Insurance Act, 1981 and rules

are applicable.

Comments:

The PP has achieved an average of 115 % utilization of Ash in last five years,
however, the present stock of ash content is approximately 30 LMT. The PP is
directed to clear the ash asper the MOEFCC notification no. S.O. 5481(E) dated 31*

December, 2021.
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PP may obtain the verification report/certificate from the local forest department for
the green belt development.

The PP has been directed to submit the six monthly reports by email to MOEF &CC,
Regional Office, Chandigarh.

The PP has ear marked the ash pond / dyke with proper boundary. However, the
boundary should be adequately barricaded to avoid air born of pond ash from the
pond.

Dr. K.M. Selvan
Addl.Director/Scientist ‘E’
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Photographs taken during the site inspection:

42

Figure 1: Ash Pond with ate sprinkling
system

Water is being sprinkled in C;, 7

Figure 5: First Aid Centre at the project site

Figure 6:
site.

Green belt developed at the
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NEXURE R-3
Fﬁ) RAJIV GANDHI 12 AL POWER PLANT, KHEDAR,
HISAR
(lad (A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)
{Regd. Office — Urja Bhawan, C-7, Scctor- 6, Panchkula)

DENTI IMBER:
HPGCL

From

Chief Engineer,

R.GT.PP, HEGCL. Khedar (Barwala),
To District - Hisar (Haryana)
A Division,
Mlqlstry of Environment, Forest and Climate Change
Indira Paryavaran Bhavan I
Jor Bagh Road, Aliganj
New Delhi - 110 003

Memo No.Ch:-g39/xew/Env/ R f?f/f-mDated:- off 032 Fof s

Subject:  Letter seeking clarification w.r.t. OA no. 977/2024 in the matter of "Renu Rani &
Ors. vs. State of Haryana & Ors." Before the Hon'ble NGT (PB), New Delhi -
Reg.

Reference:

!: Ministry's EC letter No. J-13011/1 8/2006-1A-11 (T) dated 20.02.2007

ii. Monitoring report submitted b i i
g y RO, Chandigarh -
26/2024/Nisc./EnvleFile dated 17.12.2024 gam vide letter No. 1

o sses ey, Govermant o I, WOEF & Go (A

With reference to the above-mentioned subject and reference number, and in strict
adherence to the directives issued by the Ministry of Environment, Forest and Climate Change
(MOEFCC), we are pleased to submit Clarifications/ Action Taken Report (ATR)/ Action Plan
concerning the issues raised.

This report provides a detailed overview of the proactive steps we have implemented
to address the raised concerns. We have ensured that ali actions are fully aligned with the
environmental guidelines and regulatory standards prescribed by the Ministry, demonstrating
our commitment to upholding environmental sustainability and compliance.

Our efforts are focused on meeting the prescribed standards, and we continue to
monitor and refine our environmental management practices to maintain the highest levels of
compliance. A copy of the Action Taken Report is attached for your kind review and records.

Thank you for your attention to this matter.

_;DA-"’ A Qba\Je/ PJ&)& /f"‘").g‘.]’g)@{

Executive Engineer/Env
For Chief Engineer,
RGTPP, HPGCL,

h , Hisar.
Copy to:- Khedar, Hisar

1. Chief Engineer, RGTPP for kind information, please.
2. SE/Civil, RGTPP for kind information, please.



f F. no IA-L-

o

Clarificationg/ Action Taken Action Plan in respect L 1701 -y

11011/69/2024-1Al, Government of F & CC (LA. Division) dated 1/ .R '
n | 1 w no, 977/2024 In the matter of "Renu Rani

& Ors. vs. Staw of Haryana & Ors," Before the Hon'ble NGT (PB), New Delhi

1. Ash Pond/Dyke Boundary and Airborne Ash Prevention

i. Development of sarkanda on boundary of ash dyke and wi‘thln ash dyke:- Tf::.:
boundary dyke is well barricaded with sarkanda Stored ash is also covered Wi
sarkanda within Ash Dyke area (Photos of sarkanda in ash dyke area is attached
as Annexure-1).

ii. Rain Gun and Sprinklers: To further mitigate the risk of airborne ash, Rain guns
and sprinklers have been installed along the boundary of the ash pond. These
measures form a water fencing system to maintain moisture levels and check the

ash on the boundary of dyke. Photos of rain guns & sprinkling system installed at
boundary of dyke are attached as Annexure-2.

iii. Portable sprinkling system: A portable sprinkling system has also been installed
inside the ash dyke to suppress the air borne ash particles within ash lifting area.

Photos of portable sprinkling system installed in ash dyke are attached as
Annexure-3.

iv. Fog Cannons: 04 no. fog cannon have been installed and commissioned to
control the spread of ash in the areas inside ash dyke and in vicinity of ash dyke by
forming a fog in the area suppress all the ash particles. The range of fog cannons

is 80m and all fog cannons are portable. Photos of fog cannons are attached as
Annexure-4.

These steps are in place to ensure compliance with environmental guidelines and
to maintain air quality in and around the ash dyke area. We will continue to monitor
and enhance these measures as necessary to prevent any adverse environmental
impacts.

2. Green Belt Development (Verification Report from Forest Department)

- Verification letter has been issued by the local Forest Department confirming our green
belt development.

o Total Green Belt Area Developed: 250 acres
o Additional Green Belt Area Under Development: 36 acres

A copy of the verification letter from the Forest Department is attached as Annexure-5
for your reference and records.

Apart from above, RGTPP have several parks and open areas also.

Further, we remain committed to the continuous growth and maintenance of our green
belt.

3. Submission of Six-Monthly Compliance Reports of EC to MOEF&CC Regional
Office, Chandigarh through email

We have regularly submitted physical copies of Six-Monthly Compliance Reports of EC
to all the concerned offices. However, as per directions, we have initiated the process
of submitting the six-monthly reports via email to the MOEF&CC, Regional Office,
Chandigarh, as per the stipulated guidelines. Latest report submitted through email on
dated 13.12.2024

WA

~ 5VB)2S
Executlveg\ ne)erIEnv

For Chief Engineer,
RGTPP, HPGCL
Khedar, Hisar.
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Photos showing Sarkanda Developed at boundary of Ash Dyke
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Photos showing Sarkanda Developed at boundary of Ash Dyke
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Photos showing working of sprinkler system |&ZIQ on periphery of dyke and pathway leading to

dyke
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Photos showing working of sprinkler system uZtZI(li on periphery of dyke and pathway leading to

dyke
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Photos showing workzgogortable sprinkler gun
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Photos showing working Fog Cannons
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Annexure-5

gaTg Jrge1 A9, AT e, MaR-gomy / Baioree2 260292(m10)Matl f_dfdfﬂ.’u_f'w.ﬂﬂw-‘
i : Y399 aim g {/QJ/[’QJT

Chief Engineer,
RGTPP. HPGCL.
Khedar (Barwala).

fawg— Woflg T ode ureR wiie §F WA doe a7 B AHT B A |

SRIFT favg & = § 99 IRTe AfSHR), BER gRI 94d ud &HID
1410—vd0 I 05.03.2025 ERT IATd HRAR™T TIAT 2 fb <ofig Tl o dfaz
wie WIS § AP HHAN / FRBR B A Ui Whie & T B FIET gar dIA
deT &3 @1 |gaa Hifae dame B ) e a9 e e 2ar A

= IR 9 W9 ' -
[ Sr.No. | Areain Acre | Remarks
f] 250 Acre Well Developed in Green Area.

2 36 Acre Green Belt is under Developing.

p
| R T S
Native Species are planted — Shisham, Ailanthus, Neem, Arjun. Siris. Cassia

P
3 -

Siamea, Bottle Brush, Kikar, Pipal, mainly.

B9 |
SE/O&M| FA&CAO
SE/O&M-II XEN/WORKS
SE/MP&GS ADMN. Officor
SE/FUEL PA.
SE/MM&STORE ,U-(;{g
SE/M&T 6[03
_USEACIVIL C/E/RGTPP

1374
Acelt. 2020-21
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ANNEXURE R-4

Photos showing Sarkanda Developed at boundary of Ash Dyke
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Photos showing Sarkanda Developed at boundary of Ash Dyke
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Photos showing working of sprinkler system i lI&d on periphery of dyke and pathway leading to
dyke
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Photos showing working of sprinkler system uZtZIg on periphery of dyke and pathway leading to

dyke
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Photos showing working of portable sprinkler gun
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ANNEXURE R-7

Photos showing working Fog Cannons
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wiw: 4399 nnexurercs im _a 5(/’3/[’ oS

Chief Engineer,
RGTPP. HPGCL.
Khedar (Barwala).

fwg— Woflg T ode ureR wiie §F WA doe a7 B AHT B A |

SWIad fAva & gy § a9 URTE e, BUR gR1 9d ysl &4l
1410-T90 fRAI® 05.03.2025 ERT AT HRATAT T & & <qofig TRl epfer dfae
iC WSS A AP FHAR! /AWHN & T UaR Wiic B 79 P JI8T AR U
deT &3 @1 |gaa Hifae dame B ) e a9 e e 2ar A

= TR I 99T § —

[ Sr.No. | Areain Acre | Remarks

f] 250 Acre Well Developed in Green Area.

[2 36 Acre Green Belt is under Developing. -
‘ e —

3 - Native Species are planted — Shisham, Ailanthus, Neem, Arjun. Siris. Cassia
Siamea, Bottle Brush, Kikar, Pipal, mainly.

CR| W@é&%&m

B9 |
SE/O&M| FA&CAO
SE/O&M-II XEN/WORKS
SE/MP&GS ADMN. Officor
SE/FUEL PA.
SE/MM&STORE ,U-(;{g
SE/M&T 6[03
_USEACIVIL C/E/RGTPP

1374
Acelt. 2020-21
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ot . 31.u.- 33004/99 REGD. No. D. L.-33004/99

ANNEXURE R-9

Che Gazette of India

I1.50.-21.Te1.-31.-01012022-232336
CG-DL-E-01012022-232336

TTETIOT
EXTRAORDINARY
AT || —EvE 3—I7-T 0L (i)
PART I1—Section 3—Sub-section (ii)

grfee T TFfAT
PUBLISHED BY AUTHORITY

". 5075] = foaeeft, grpaTe, femwa< 31, 2021/419 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

TN, I A FAqaTg qREadT JoAaq

I LT
T faeett, 31 femwaw, 2021

AT 5481(H).—Fea T TLHL 7 AT TLHL o TR TATEL ST qF HATAT il ST

. FAT. 763 () aE 14 Frawa<, 1999 FRT wFaT AT ofdTze sremia a9 feo=a == & i+ =1

frertes & fafafdse =ama & fiaw <1 & At & forg Susms: Mgt & Icaaq & Tiaated & & o
A o= At arEft F {9 i gt et § w -0 F SYEET #9856 o9 & o

IBESRSIR R EuES

3T, TEUEAT AT Frgia (T F e 9, UET F7 wEar A7 orRdrEe ardra g
o |99 T WTe-1@ FT 100 Fiaerd SUINT HEET Fd gU i FATS-E Taed YOl
TETOEAr & o qated Afeg=aT #i7 3T AT THERRT &1  FwIiead T g, Haid aean 1

HIS[ET ST T qeTeAT oh;
ST TEOTRAT AT (HETT & SET T T a0 i R o s 6t srasasar g;

@, Rt & g T qur Rt w1 F 84 ¥ e enatia Icarel 9T wae At
TATARIAT % TART T AT Fileh ITSTS, (WGl il FL(erd e il AaeTHhal &

7703 G1/2021 1)
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Y, F=F I, 9% UG FATe AEG< 6 Lol JA, Te@r hil LT F7 I FA, AqHIEd
TS = et FT 9, @i el ® T § W § Mg S qmtEt § 93 & ST F w7 H
T ITINT T FETAT 5T IUSTS [HET ST TTHIAh HATEAT Hl T FIA 0l AFLTHAT &;

SIY, TATAXT FT LT HIAT TAT HFAT AT oReT2e remied arq @R 99+ & ga w=rs
T 3 T g e 1 ST FEAT AT g

ST, SFT ATSG=AT § ST W@ 9758 FHT TAN 64T 74T § 396 Fwrger A1 onEmEe sramha aq
e 5941 | g FTe-1r 3T TieH-T M1 AT 2

SIY, FET ALHRIT TGUOEAT ST HEid & ST 9%, TAEoia Jias & Jorret afgd @ &
ITART F o7 T =ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fAww (3) F @ (F) F Avy ufsd qaAa
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F & (v) TRT I
AITRIT T TINT FHId g, AT TLHTE 6 TATAT T a HATAT o0l SATELAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, AT 90 |1, @< 3, 3T G (i) H THRIAT FT ATERAT FLd g,
FAAT A7 foraTEe e ara faegd 9= g7 T % SUANT & "ae § T STre=ar S an.F. [, 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTT, AWT-2, 977 3, IT 41T (i) § TeRriora v 72 off
S 39 a9t satrat & e sa9 J91fad gMT 98T g 839 arig ¥, SEdr 3Fq IeT Sqadl it
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 A1 F AGq= § 039 AT 2 AT
ArHT foh I

ST IFT ITET ATTHAAT F HIg § IHA HATIAT 1T T TATAT 21 AT THT A <h41 & 910
ATEATT ST FATAT T Fa 1T T FET T80F &9 F f5=e w2 o 1w g;

qq: gL (Her) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
ATl T TART Fd gU ST ATEAAT FI3. 763 () ara 14 Fawaw, 1999 & 39 arar & fam
STerhTd Fd g Sive, UH STTEHHOT | T3 36T AT § AT T 1 AT (63T AT &, Heald TR wAAT T
foraTEe sema arT R S99 ¥ @ F IR F g9y § Aefertad st ST #7dt g, S =
STTERLAAT o WRTeI sl (e & Yged g, sTaiq
. FAE-UE MR ieA-TE FT Aqe™ w2 ¥g a7 Re @4+ (S F Saara.-
(1) T HIAT AT forATee remhd arq @R 999 (B Fited Si/aT 98-3cq1ad &g T8 § a7
FET) FT T gt SeErT geit & a8 o g gioma T (FATe-0d ST Jien-31@) F7 39 977 (2) H
& 10 aTR-srgEe a3 & 100 Tiaerd U AT v
(2)  FrFEr AT forATse sreamia AT e @ 7 o T w1 SUART Fad M tered ari-sEe
TS % for T STusT, stai:-

(i) TS @ 9T AETRA AT AT 22 Al 2Ted, Frea? diHe ofie, arzy, e, 99 #7
IEIGEILP

(i) = fAfRwirn, Er-fe
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()

(4)

(i) =% MU T FrE-AET & Ao w1 F8, @ &Y [er-atdme srarfa Farr
T,

(iv) e =7 A,

(v) o=t &= & 9T,

(vi) @FT FE F REd gu e & 93T,

(vii) e 7 ofig—ag T J=7 #1 At

(viii) T ILTEA07 F AT ¥ A ade | Fi;

(ix) @& et § qe@T §¥eqor §X=arat 1 At

(X) o= ZeTf T T & A,

(xi)  FHF-EHT 9T AT T o TR SRS o fer)

qLAE, FAT TGO FEA A (Ardfiera) i sregerar § uw Af@f@ wieq it ol SEe

TTEX, AT Y qAaTg TREdd §AAT (TRASUERHET), FBEa @5, @ 951ed, fFar

HATAT, G TARH AT TSTHART HATAT, FIT ST T Frer FranwT, 92 Fia qeme a0

T HiHe TF wad Gt 9RuE F ST w7 qeedi 6 € 9 # qree A S, S

TATSI T o STINT o AT-SAEA AT-ah1 0l ST HeAT, IThT THIEAT TS ATLET FLAT AT

SRR fETEl T Turemsy & YTeq Aqrel & Ard 9% 3U-97 (2) § FAfedAad U -

TR T GAT § AT FRT AT TT FI-TEET AT AT FHeAr A7 weT JI-adis & =91 9

T AT ITH FIMET FIAT gl T AT TH IS 6 [0 TUTerd gl T2 aHtd asd guor e

e A1 yguwr e afwfa, a0 fGRE w97 &7 @m F T=ew of HET # ahdl gl o7

afafa FEer F e T, 9=iEwy, a9 3 Jaary ahadd #Ardd U qri-qEd TAse

TERTIAT FHITTL

TAF FHEAAT IT fordTEe emia arq f@eE 9997 39 a9 & 0" giod 09 (FA1E -1 3T Jied-

@) FT 100 TITd STANT FA g Icadardt g, o, et off fafa #, Bt ad & e #71

STANT 80 FiTerd & = Al T i AT &, 39 arT &=d 997 &7 o9 a9 &t st § 100

ST SEd T o ST T AL TT FEAT g

T, T AT T Tl 9% F forw AR i a9 F =96 A uH T Ee| /91, gt T A STANT

60-80 Sfrerd o = ZrAT &, UF a9  forw i UH §I=1, Tl 1@ T ITART 60 TiFerd ¥ w9 g,

I F9 % o0 92T ST 9ar 8, 3T TG F ITANT 6l Tiqerdadr H T0ET & TI6 & o a9
2021-2022 ¥ I &t STqerd THTAT &l A= &F T TR 6 ATHTL 479 | T@T STTUAT:

T f@EE "@9Ar % | 100 Wiaerd SArar Sred | 100 Staerd STAar ITed w6

ITANT i wieraar FIA o (o1 o qaTed 9% | forw [ st =
>80 wfaera 3T 37
60-80 faere 4 7 37

<60 ytaera 599 397
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()

(6)

(7)

(8)

e, aT7 faeE §9 % forw 80 widerd =aaw IUANT Siaeraar, wHer: 60-80 iderd i <60
STrerd T ITATRQAT f AV F TEq A aTed qTq [6=[d G941 & (7T TIH SATATAT 9% & Tgef a9
¥ Ig &M aUT 9 AN Agl gl

T, ATATAT = o Siad au | grorg 20 TTqerd T il el 9% H AT of AT ST St
STANT 3T SATATAT 9o o ST GIoTd T o T WA AT a1 § [T ST

VAT HoT TG AT ARMT T, et 26 ATSE=AT F T & Tl WSy 73T T 8, F7
AT e w9 (G g = Gt & 6w =7 F 37 § qmr s, G SREf o wi e

Ate=AT % TeTe A7 At & 77 3wt F faw @ avg SUIRT #7 o ST i 7 39 fAfiee
T o AT TATAAL o6 ATETH H TG IS o (U (HLTd START A&HT F STTTTFT ZITI

g, et giaeraarsti § 77 Steafad SR @ il IAqH JTET H7 STANT areqT=T a9 &

e T o ST S AN T F gEas 9 w6 a9 G 97 i e aHar &
ATHTL ATTUF T IS 6 AT T T AT 2

ST T fafer & a9 e T RIGRECEEH
AT T FT ITIRT FH T FF 20 FH ° % 35 FH A A 50 Fiaera
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the polluter pays principle;
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(i)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCQC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

Sl. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(iii)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m®):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
() type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22,

Signature of Authorised Signatory

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE R-10

No. 9/8/2024-St. Th.
Government of India
Ministry of Power

Shram Shakti Bhawan, Rafi Marg,
New Delhi, 15th March, 2024

To,

i. CMDs/MDs of coal/lignite based Thermal Power Plants
(Central/State/Private)
ii. Principal Secretary/Additional Chief Secretary (Power/ Energy) of all
States/UTs ‘
iii.  Chairperson, Central Electricity Authority

Sub: Guidelines for coal or lignite based Thermal Power Plants (TPPs) to
utilise ash by providing it to the ‘user agencies’ as stipulated in the
MoEF&CC Notification dated 31.12.2021 and its subsequent amendments.

Sir/Madam,

Ministry of Environment, Forest & Climate Change (MoEF&CC) vide
its Notification No. S.0. 5481(E) dated 31st December 2021 issued a
Notification on utilization of ash by coal or lignite based Thermal Power
Plants. The Notification was issued by MoEF&CC in supersession of all its
previous Notifications issued in this regard. The MoEF&CC Notification
dated 31.12.2021 is further amended on 30.12.2022 and 01.01.2024.

2.  Ministry of Power had issued an Advisory to all Thermal Power Plants
on 22.02.2022 which was in line with the MoEF&CC Notification dated
31.12.2021, the primary objective of which is to maintain transparency,
prevent malpractices and ensure 100% utilisation of ash with least burden
on the electricity consumers to provide affordable power to consumers.

3. The ash disposal is being done by coal or lignite Thermal Power
Plants as per the Ministry of Power advisory dated 22.02.2022. Now,
MoEF&CC vide Notification No. S.0. 05 (E) dated 01.01.2024 has further
amended its Notification dated 31.12.2021, which makes it necessary to
further streamline the procedure for TPPs and amend the advisory dated
22.02.2022 in such a manner that the primary objective of the
Government to ensure 100% utilisation of ash with least burden on the
electricity consumers, can be achieved. KX
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4. The MOEF&CC amendment dated 01.01.2024 has also stipulated
that the coal or lignite based thermal power plants, while utilising ash
under the notification shall reserve certain percentage of ash for supply to
all micro and small enterprises engaged in ash-based product
manufacturing namely, bricks, blocks, tiles, sintered or cold bonded ash
aggregates, fibre cement sheets, pipes, boards, panels for sale at
concessional price or through limited auction in accordance with the
‘Guidelines’ issued by the Central Government in the Ministry of
Power.

5. In view of the above, all coal and lignite based thermal power
plants (Central/State/Private) are hereby advised to provide ash to the
user agencies for all their new commitments as per the following
guidelines in accordance with MoEF&CC Notification dated 31.12.2021 and
its amendments on 30.12.2022 and 01.01.2024.

Procedure for disposal of ash by TPPs:
A. General Procedure for disposal of ash:

i. Issuable ash per annum means the quantity of ash available for
issue by a TPP in a year, subject to technical restrictions, safety and
current/future ash generation. This quantity shall be declared by
TPPs prior to start of the annual ash disposal process.

ii. The Power Plant shall provide ash to user agencies for eco-friendly
purpose as stipulated in the MoEF&CC Notification dated 31.12.2021
as amended on 30.12.2022 and 01.01.2024 through a transparent
bidding process.

iii. TPPs are advised to invite bids on annual basis or for longer period
but not more than three years specifying Issuable Quantity on per
annum basis. The TPPs shall start the bidding process well in
advance (at least 4 months before the end of current financial year)
so that all tie-ups are available before the commencement of the
next financial year.

iv. ~TPPs shall conduct the ‘Limited Auction” for Micro and Small
Enterprises and the ‘Open auction’ for all users of ash separately.

v. For Micro and Small Enterprises the bid threshold shall be 50
tonnes.

vi.  For Open Auction the bid threshold may be higher. S&
S
153125
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Procedure for 'Limited Auction’ for sale of Dry Fly Ash to
Micro and Small Enterprises engaged in ash based product
manufacturing:

Reserve Quantity: The 'Reserved Quantity’ shall be 1.10 (one
point one zero) times of the highest quantity issued up to previous
three years to these Micro and Small Enterprises by the TPP. If
there is no previously issued quantity available, TPP shall reserve
20% (twenty per cent) of issuable quantity for first year of limited
auction.

Floor Price: The ‘Floor Price’ (Reserved Price) for the limited
auction for Micro and Small Enterprises shall be 50 % of the lowest
price of the ash discovered by the TPP in the last ‘Open Auction’ of
the dry fly ash among all users subject to a minimum floor price
(Reserved Price) of Rs 1.00 (one) per Metric Tonne (MT).

Based on the Reserved Quantity as per para 5 B(i) and the Floor
Price (Reserved Price) as per para 5 B(ii) TPPs shall conduct limited
auction annually exclusively for Micro and Small Enterprises engaged
in ash-based product manufacturing namely bricks, blocks, tiles,
sintered or cold bonded ash aggregates, fibre cement sheets, pipes,
boards, panels, as per para D(4) inserted to the MoOEF&CC
Notification dated 31.12.2021 amended on 01.01.2024.

Limited auction of Reserved Quantity shall be conducted among
Micro and Small Enterprises having valid “Consent to Operate”(CTO)
issued by CPCB/SPCBs if applicable or with a valid MSE registration.

The Concerned Pollution Control Board shall verify that ash issued to
Micro and Small Enterprises is being utilized to make ash-based
products as per the MoEF&CC Notification.

The balance quantity, if any, left untied in the limited auction shall
be included in the quantity for open auction for all users.

C. Procedure for ‘Open Auction’ for sale of Ash (Dry Fly Ash,

Bottom Ash and Pond Ash) among all users of ash as per
MoEF&CC Notification:

The balance dry fly ash quantity arrived after excluding the
reserved quantity at para B(i) above, and including the untied
quantity at para B(vi) above, bottom ash and pond ash shall be put
up for open auction process among all user agencies as per the
MoEF&CC Notification. \
Page 3 of 6
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If after auction some quantities of ash still remains un-utilized, then
it shall be offered through open Expression of Interest (EOI) for
liftting ash on ‘as is where is’ basis, to be given free of cost on first
come first serve basis, if the user agency is willing to bear
transportation cost.

Even after the steps taken in Para 5(C)(i) to 5(C)(ii) above, if the
ash remains unutilised, the TPPs shall serve notices (as per
MoOEF&CC Notification dated 31.12.2021 and its amendment on
30.12.2022 and 01.01.2024) to the nearest user agencies engaged
in construction activities such as road laying, road and flyover
embankments, shoreline protection structures in coastal districts
and dams and the mine owners located within 300 kms radius from
TPPs to use ash mandatorily in their projects/back filling of mine
voids and deliver ash free of cost and the cost of transportation
shall be borne by TPPs. In case of refusal by the nearest user
agencies upon which notice has been served and ash quantity still
remains unutilised, the TPP shall serve notice to the next nearer
user agency within 300 km radius as per the MoEF&CC Notification.
A copy of this communication is also to be marked to the State
Pollution Control Board concerned as per the MoEF&CC Notification.

Even after steps taken in Para 5(C)(i) to 5(C)(iii) above, if the ash
remains un-utilized and the TPPs assess that it may not be able to
comply with the MoEF&CC target timelines on ash utilisation and
have to pay Environment compensation on the unutilised ash, the
TPPs may apply their best business practices/financial prudence in
assessing at their plant level to give the ash on mutually agreed
terms to the user agencies in transparent manner to comply with
the extant provisions of the MoEF&CC Notification to meet full
utilisation of ash.

In case, ash is provided free of cost and with free transportation;
the user agency shall be obliged to source the ash from the nearest
TPPs to reduce the cost of ash transportation. If the nearest TPP
refuses to do so, the user agency shall approach Ministry of Power
for appropriate directions.

D. Procedure to be followed for transportation cost to be borne
by TPPs:

Thermal Power Plants shall prepare a panel of transportation

agencies every year based on competitive bidding for transportation to
Road Projects/Embankments/mines etc. in slabs of 50 Kms, which may
be used for the period. The TPPs shall call for bids well in advance so,
that the transportation panel is in place as soon as the previous panel
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expires. There should be no gap between the expiry of existing panel
and the finalization of the fresh panel.

6.  The Appropriate Commission shall scrutinize any expenses regarding
ash utilization proposed to be passed through in tariff by the Generation
Company (GENCO) in accordance with these guidelines to ensure that the
least possible burden is passed on to electricity consumers while
Generating Company fully complies with MoEF&CC notification dated
31.12.2021 and its amendments on 30.12.2022 and 01.01.2024 and full
transparency is ensured by Generating Company as envisaged in these
Guidelines.

7. Applicability of Guidelines:

These guidelines are in super-session of guidelines issued on
22.02.2022 and shall be followed by every coal or lignite based thermal
power plant (i.e. including captive or co-generating stations or both),
mentioned at para A (1) of the MoEF&CC notification dated 31.12.2021
and its amendments on 30.12.2022 and 01.01.2024. These guidelines
apply prospectively. TPPs are advised to honour their existing
commitment of selling/transportation of fly ash on the basis of rates
arrived through a transparent competitive bidding/ State Schedule of
rates etc., till the expiry of their existing commitment. For remaining
quantity and new commitments, dry fly ash, bottom ash and pond ash
shall invariably be disposed through a transparent step-wise process as
stated at para 5 of this Guidelines.

8. The Enforcement, Monitoring, Audit and Reporting of these
Guidelines shall be as para-E of the MOEF&CC Notification dated
31.12.2021 and its amendments on 30.12.2022 and 01.01.2024.

9. All concerned are directed to take necessary action in this regard.

10.  This issues with the approval of Hon’ble Minister of Power & NRE.

&g@zolg

(Satlsh tEumar)
Director (Thermal)
Tele: 011-23738817
Copy to:

I.  Secretary Ministry of Environment, Forest & Climate Change.

ii.  Secretary, Ministry of Coal.
iii.  Secretary, Ministry of Road Transport and Highways.
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Secretary, Ministry of Housing and Urban Affairs.

Secretary, Ministry of Micro, Small and Medium Enterprises.

Secretary, Ministry of Mines.

Chairman, Central Pollution Control Board
Chairman, National Highways Authority of India.
All Chief Secretaries of States/ Union Territories.
Secretary, CERC.

Secretaries of all SERCs/JERCs.

Page 6 of 6
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MSTC LIMITED

Tel : 01722583921 ( A Government of India Enterprise)
I — coc ce.com CHANDIGARH REGIONAL OFFICE Fax
’ - ’ 01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Website http://www.mstcecommerce.com

BID SHEET

Auction Ref No | MSTC/CDG/HPGCL RGTPP KHEDAR HISAR/3/KHEDAR
: BARWALA/23-24/44337

2024-01-30::12:00:00----2024-01-30::17:42:30

Auction Period

Currency : INR
Seller Name : HPGCL RGTPP KHEDAR HISAR
Location : KHEDAR BARWALA
=28 ) Lk | Quantit IStatusI Buyer Rate | Mat.Value ED GST ISurchar eI TCS Othersl Lt LD |20
No. |[Name Y Y : 9 Payment [Issd.|Issd
Dry mstc/WONDER
1.0| fly |25000.00 MT| Sold CEMENT 220.00/5500000.00/0.0(0.0%){0.0(0.0%){ 0.0(0.0%) (0068/) 0.0 |5500000.00f n | n
ash LIMITED/101570 e
Dry mstc/M/s Baba Mohan 0.0
2.0 fly |25000.00 MT| Sold Ram Trading 261.00|6525000.00/0.0(0.0%)J0.0(0.0%)|0.0(0.0%) 0 60/) 0.0 16525000.00f n n
ash C0/264930 0
3.0 %ryy 25000.00 MT| Sold | Mste/Deepali trading §,, 5 15655000.0000.0(0.0%)10.0(0.0%)[ 0.0(0.0%) |, %0 | 0.0 |s625000.00| n | n
: ash : company/298459 : : A A A (0.0%)| :
Dry mstc/M/s Baba Mohan 0.0
4.0| fly J|25000.00 MT| Sold Ram Trading 264.00|6600000.00/0.0(0.0%)J0.0(0.0%)|0.0(0.0%) 0 60/) 0.0 16600000.00| n n
ash C0/264930 0
Dry
mstc/SHREE CEMENT o o oy | 0.0
5.0 ;2;1 25000.00 MT| Sold LIMITED/46278 220.00(5500000.00/0.0(0.0%)J0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 |5500000.00f n n
Dry
mstc/SHREE CEMENT 0.0
6.0 aﬂsy;1 25000.00 MT| Sold LIMITED/46278 220.00{5500000.00/0.0(0.0%)J0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 |5500000.00f n n
Dry
mstc/ARJUN o & o 0.0
7.0 ;z] 25000.00 MT| Sold ENTERPRISES/273225 221.00(5525000.00/0.0(0.0%)J0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 |5525000.00f n n
Dry
mstc/SHREE CEMENT o o oy | 0.0
8.0 aﬂsy;1 25000.00 MT| Sold LIMITED/46278 220.00{5500000.00/0.0(0.0%)J0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 |5500000.00f n n
Dry
mstc/SHREE CEMENT 0.0
9.0 ;2;1 25000.00 MT| Sold LIMITED/46278 220.00{5500000.00/0.0(0.0%)J0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 |5500000.00f n n
Dry mstc/JK Cement 0.0
10.0{ fly }25000.00 MT| Sold |Works Jharli Unit of JK|220.00{5500000.00]0.0(0.0%)}0.0(0.0%)|0.0(0.0%) 0 60/) 0.0 |5500000.00f n n
ash Cement Ltd/79451 0
Dry mstc/IK Lakshmi 0.0
11.0] fly [25000.00 MT| Sold Cement 220.00/5500000.00/0.0(0.0%){0.0(0.0%){ 0.0(0.0%) © 60/) 0.0 [5500000.00f n | n
ash Limited/77616 =0
Dry mstc/JK Lakshmi 0.0
12.0{ fly }25000.00 MT| Sold Cement 220.00{5500000.00/0.0(0.0%)J0.0(0.0%)| 0.0(0.0%) 0 60/) 0.0 |5500000.00f n n
ash Limited/77616 =
Dry
mstc/SHREE BALAJI 0.0
13.0 ;Isy;] 25000.00 MT| Sold ENTERPRISES/125156 220.00{5500000.00/0.0(0.0%)J0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 |5500000.00f n n
Dry mstc/RAJESH
14.0{ fly }25000.00 MT| Sold TRADING 220.00{5500000.00/0.0(0.0%)J0.0(0.0%)|0.0(0.0%) (0068/) 0.0 |5500000.00f n n
ash COMPANY/78159 0
Dry
mstc/Shree Ram 0.0
15.0 7flx 25000.00 MT| Sold Enterprises/152594 220.00 5500000.00|0.0(0.0%) 0.0(0.0%){0.0(0.0%) (0.0%) 0.0 |5500000.00f n n
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a0
JU

Dry mstc/ULTRATECH 03 1) ;5 o
16.0] fly [25000.00 MT| Sold CEMENT 220.00/550088050%8.0(0.0%){0.0(0.0%){ 0.0(0.0%) © 60/) 0.0 [5500000.00
ash LIMITED/79509 00
Dry mstc/ULTRATECH 0
17.0| fly [25000.00 MT| Sold CEMENT 220.00/5500000.00/0.0(0.0%)(0.0(0.0%)| 0.0(0.0%) | ¢ (oy,)| 0-0  [5500000.00
ash LIMITED/79509 70
Dry mstc/ULTRATECH 0.0
18.0] fly [25000.00 MT| Sold CEMENT 220.00/5500000.00]0.0(0.0%){0.0(0.0%)| 0.0(0.0%) © 60/) 0.0 [5500000.00
ash LIMITED/79509 00
Dry mstc/ULTRATECH o
19.0| fly [25000.00 MT| Sold CEMENT 220.00/5500000.00/0.0(0.0%)(0.0(0.0%)| 0.0(0.0%) | ¢ (oy,)| 0-0  [5500000.00
ash LIMITED/79509 70
Dry mstc/ULTRATECH 0.0
20.0] fly [25000.00 MT| Sold CEMENT 220.00/5500000.00/0.0(0.0%){0.0(0.0%)| 0.0(0.0%) © 60/) 0.0 [5500000.00
ash LIMITED/79509 00
Dry mstc/ULTRATECH o
21.0] fly [25000.00 MT| Sold CEMENT 220.00/5500000.00/0.0(0.0%){0.0(0.0%){ 0.0(0.0%) © 60/) 0.0 [5500000.00
ash LIMITED/79509 o0
Dry mstc/JK Cement 0.0
22.0] fly [25000.00 MT| Sold |Works Jharli Unit of JK|220.00{5500000.00}0.0(0.0%)]0.0(0.0%)] 0.0(0.0%) © 60/) 0.0 [5500000.00
ash Cement Ltd/79451 o0
Dry
mstc/Shree Ram ® ® ® 0.0
23.0 af'lsy;] 25000.00 MT| Sold Enterprises/ 152594 220.00/5500000.00/0.0(0.0%){0.0(0.0%){ 0.0(0.0%) (0.0%) 0.0 [5500000.00
24.0 %ry 25000.00 MT| Sold |MStS/SHREE CEMENT ¢ 4l5650000.000 0(0.0%)}0.0(0.0%){0.0¢0.0%) | %% | 0.0 I5650000.00
: as‘;] : LIMITED/46278 : PSR EAEL B0 RS S0 1 0.0%) :
Iy mstc/MS RAVINDER 0.0
[ 0, 0, *

25.0 af'lsy;] 25000.00 MT| Sold KUMAR /79668 [220-00[5500000.00/0.0(0.0%)(0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 [5500000.00
26.0 %ry 25000.00 MT| Sold |MStS/SHREE CEMENT |, ¢ 4l5625000.00f0 0(0.0%)}0.0(0.0%)[0.0¢0.0%) |, %% | 0.0 I5625000.00
: as‘;] : LIMITED/46278 : SR AT R B0 BB E 0.0%) | :

257 mstc/Satnam 0.0
[ 0, o, *
27.0 af'lsy;] 25000.00 MT| Sold Enterprises/321369 262.00/6550000.00/0.0(0.0%){0.0(0.0%){ 0.0(0.0%) (0.0%) 0.0 [6550000.00
Dirs mstc/Shree Ashtech 0.0
28.0 e:ls);] 25000.00 MT| Sold |2 v ™) i ted/67285[26100/6525000.00/0.0(0.0%)(0.0(0.0%)| 0.0(0.0%) (0.0%)| ©0:0 [6525000.00
257 mstc/Shree Ashtech 0.0
[ 0, o, *
29.0 af'lsy;] 25000.00 MT| Sold |, ™ i ited/67285[220-00[5500000.00/0.0(0.0%)/0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 [5500000.00
Dry mstc/JANTA INFRA 0.0
30.0] fly [15000.00 MT| Sold |INDUSTRIES PRIVATE|221.00|3315000.00}0.0(0.0%)]0.0(0.0%)]0.0(0.0%) (0.0%)| ©0:0 [3315000.00
ash LIMITED/410922 e
Dry
mstc/NIKHIL o . n 0.0
31.0 :S;;] 15000.00 MT| Sold |-\ +epprisES/413453[220-00[3300000.0000.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |3300000.00
32.0 ?Iry 15000.00 MT| Sold mstc/Satnam 1,55 0013375000.00[0.0(0.0%)}0.0(0.0%)| 0.0¢0.0%) |, %0 | 0.0 [3375000.00
: as’;} : Enterprises/321369 : SRR B0 BB EY N 0.0%) | :
2 mstc/LG FLYASH 0.0
0, [ 0, *

33.0 ;ls;;] 15000.00 MT| Sold BRICKS/109413  |220-00[3300000.00/0.0(0.0%)/0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 [3300000.00
34.0 o 15000.00 MT| Sold | MSL/MATESHWARL 1,5, 4413300000.00[0.0(0.0%){0.0(0.0%){0.0(0.0%) | 20 | 0.0 [3300000.00
: as’; : ASSOCIATES/340392 |~ SRR R R R TSR 0.0%) | :
[TYPE IMATERIAL VALUE |SECURITY DEPOSIT INO. OF ITEMS

{soLb 180715000.00 18071500.00 34
IsTA 0.00 0.00 0
[TOTAL 180715000.00 18071500.00

Total no of Items Withdrawn : 0

Total no of Items rejected : 0

Total no of Items Cancelled : 0

Total no of Nobid Items : 0

Total no of Items in the Auction : 34

This is system generated document and does not require any physical signature.
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MSTC LIMITED

Tel : 01722583921 ( A Government of India Enterprise)
I — coc ce.com CHANDIGARH REGIONAL OFFICE Fax
’ - ’ 01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Website http://www.mstcecommerce.com

BID SHEET

Auction Ref No | MSTC/CDG/HPGCL RGTPP KHEDAR HISAR/1/KHEDAR
: BARWALA/24-25/19120

2024-08-08::12:00:00----2024-08-08::17:09:24

Auction Period

Currency : INR
Seller Name : _ |HPGCL RGTPP KHEDAR HISAR
Location : KHEDAR BARWALA
=28 ) Lk | Quantity IStatusI Buyer Rate | Mat.Value ED GST ISurchargeI TCS Othersl Lt LD |20
No. [Name: : Payment |Issd.|Issd
Dry
mstc/SHRI GANESH . . o] 0.0
1.0 ;z‘ 25000.00 MT| Sold | et o eae. [220.00[5500000.00(0.0(0.0%)[0.0(0.0%){0.0(0.0%) | oo | 0.0 [5500000.00 n | n
Dry mstc/LILKIS 0.0
2.0{ fly [25000.00 MT| Sold [RESOURCES PRIVATE [220.00[5500000.00(0.0(0.0%)[0.0(0.0%)( 0.0(0.0%) [ o, | 0.0  [5500000.00| n | n
ash LIMITED/525138 =70
mstc/M/S
BRI I ——— - CHAUDHARY ;5 40/5500000.000.0(0.0%)/0.0(0.0%)|0.0¢0.0%) | 20 | 0.0 [5500000.00] n | n
o asyh o TRANSPORT o o o .0% o a (] B o (] (0.0°/o) a o
COMPANY/265851
Dry mstc/VERMA 0.0
4.0| fly [25000.00 MT| Sold | CONSTRUCTION  [220.00[5500000.00/0.0(0.0%)(0.0(0.0%)(0.0(0.0%) | 4 o 0.0 [5500000.00 n | n
ash COMPANY /67413 70
5.0 ?Iry 25000.00 MT| Sold mstc/Satnam 1,54 00l5500000.00{0.0(0.0%)}0.0(0.0%)| 0.0¢0.0%) |, %0 | 0.0 [5500000.00] n | n
: as‘;\ : Enterprises/321369 : SORP PRS0 I AR BB 0.0%) | '
Dry mstc/WONDER 0.0
6.0| fly [25000.00 MT| Sold CEMENT 220.00[5500000.00(0.0(0.0%){0.0(0.0%){0.0(0.0%) | 5 o | 0.0 [5500000.00 n | n
ash LIMITED/101570 070
Dry
mstc/ICL CEMENT 0.0
7.0 aﬂs;;] 25000.00 MT| Sold | Toi s EElET [220.00/5500000.00(0.0(0.0%)/0.0(0.0%){0.0(0.0%) f oo f 0.0 [5500000.00| n | n
8.0 ?lry 25000.00 MT| Sold | _Mste/Shree Ram 1,54 4015500000.0000.0(0.0%)10.0(0.0%)[ 0.00.0%) |, %0 | 0.0 |s500000.00| n | n
’ as’;‘ : Enterprises/152594 : : AR A TR BRI N 0.0%) | ’
9.0 o 25000.00 MT| Sold mSLC/SHREE  1550.00]5500000.00[0.0(0.0%){0.0(0.0%){ 0.0(0.0%) | 20 | 0.0 |5500000.00] n | n
: as‘;\ : LOGISTICS/303802 : SORP SRR B DV BB 0.0%) | :
Dry mstc/WONDER 0.0
10.0] fly |25000.00 MT] Sold CEMENT 220.00[5500000.00/0.0(0.0%){0.0(0.0%){0.0(0.0%) | o | 0.0 [5500000.00 n | n
ash LIMITED/101570 070
Dry mstc/IK Lakshmi 0.0
11.0] fly |25000.00 MT] Sold Cement 220.00[5500000.00/0.0(0.0%)(0.0(0.0%){ 0.0(0.0%) | o | 0.0 [5500000.00 n | n
ash Limited/77616 e
12.0 %ry 25000.00 MT| Sold | _Mste/Shree Ram 1,4 4415500000.0000.0(0.0%)10.0(0.0%)[ 0.00.0%) |, %0 | 0.0 |s500000.00| n | n
: as’;‘ : Enterprises/152594 : . ISNSSOUE SRS SO S SRS (0.0%) : .
13.0 ?lry 25000.00 MT| Sold TEER 220.00{5500000.00}0.0(0.0%)0.0(0.0%){ 0.0(0.0%) |, %-C | 0.0 |5500000.00| n | n
: as‘; : Enterprises/67673 : SRR PRS0 IR B DO BP0 0.0%) | :
14.0 %ry 25000.00 MT| Sold | MSI/MAHADEY 1,54 00/5500000.0000.0(0.0%)10.0(0.0%)[ 0.00.0%) |, %0 | 0.0 |s500000.00| n | n
: as‘;‘ : ENTERPRISES/92739 : SSRE AR RO BRSO BB R0 100.0%) | :
A - mstc/SHREE o ok b0 b
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MSTC LIMITED

( A Government of India Enterprise)
CHANDIGARH REGIONAL OFFICE
01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Tel : 01722583921
Fax

E-mail : mstccdg cec ce.com

Website http://www.mstcecommerce.com

BID SHEET

MSTC/CDG/HPGCL RGTPP KHEDAR HISAR/3/KHEDAR
BARWALA/24-25/46531

2025-02-26::12:00:00----2025-02-26::16:00:00

Auction Ref No

Auction Period

This is system generated document and does not require any physical signature.

Currency : INR
Seller Name : _ |HPGCL RGTPP KHEDAR HISAR
Location : KHEDAR BARWALA
Lot | Lot Quantity [Status Buyer Rate Mat.VaIueI ED GST |Surcharge| TCS |Others Total AL | DO
No. [Name Payment ||Issd. | Issd.
1.0 D;‘;g'y 500.00 MT| Sold ”g;ﬁcc/gé%ggf&” 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (O%f,’/o) 0.0 [55000.00| n | n
2.0 | V500.00 M7 sold ”;f{ﬁcc/féysggfg“” 110.00] 55000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (O%f,’/o) 0.0 |55000.00( n | n
3.0 D;‘;Iﬂy 500.00 MT| Sold ”Q;ECC/ES'%%ES“N 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |[55000.00| n | n
4.0 D;‘;:V 500.00 MT| Sold E;ﬁg&%ggﬁgg’ 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0?62/0) 0.0 [55000.00| n | n
5.0 |7 l500.00 M7 sold ”g;ﬁg%%ggf&” 110.00| 55000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(_)62/0) 0.0 |55000.00| n | n
6.0 D;’;Iz'y 500.00 MT| Sold ”g;ﬁcc/}?éysggfgy 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0‘_)62/0) 0.0 |55000.00| n | n
7.0 D;‘;I:'V 500.00 MT| Sold rg;ﬁg'&%ggﬁgg’ 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0‘_)62/0) 0.0 [55000.00| n | n
8.0 D;‘;g'y 500.00 MT| Sold ”g;tlcc/l?é%ggfgy 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0962/0) 0.0 [55000.00| n | n
9.0 |P%Y Wl500.00 MT| Sold ”;;Eg%%ggf&” 110.00| 55000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(_)62/0) 0.0 |55000.00| n | n
10.0 D;‘;Iﬂy 500.00 MT| Sold ”B“f{tlcc/l?é%ggfg‘l” 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0‘_)62/0) 0.0 |[55000.00| n | n
11.0 D;‘;:V 500.00 MT| Sold rg;ﬁcc/gé'/“sggfgg' 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 [55000.00| n | n
12.0 D;‘;g'y 500.00 MT| Sold ”g;ﬁcc/fé%ggf&” 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (O%f,’/o) 0.0 [55000.00| n | n
13.0|°7Y l500.00 MT| Sold ”;;E%/Eéysggfgy 110.00] 55000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (O%f,’/o) 0.0 |55000.00( n | n
14.0 D;‘;Iﬂy 500.00 MT| Sold ”é‘;tlcc/i?s'%ggfgy 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |[55000.00| n | n
15.0 D;‘;:V 500.00 MT| Sold E;ﬁg&%ggﬁgg’ 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 [55000.00| n | n
16.0|°"Y ™1500.00 MT| Sold ”E:;tlcc/fé%ggfgf 110.00| 55000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(_)62/0) 0.0 |55000.00| n | n
17.0|P™Y M l500.00 M| Sold | TSE/O-N SREEW 14 10.00| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, -0 | 0.0 |55000.00| n | n
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'
19.0 D;‘;;'V 500.00 MT| Sold r;atlcc/i?é%ggfgy 110.00 550003)“).%0.0%)0.0(0.0%) 0.0(0.0%) (0%‘3/0) 0.0 |55000.00
20.0[°Y Ml500.00 MT] Sold ”;;tlcc/fé%ggfg‘"\' 110.00| 55000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0?(-,2/0) 0.0 |55000.00
21.0|PY Vl500.00 MT] Sold ”E:;tICC/KDé%gg‘E&N 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (O(_’(')g/o) 0.0 |55000.00
22.0 D;‘;:y 500.00 MT| Sold rg;tlcc/i?é%ggfgy 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0‘_)6‘3/0) 0.0 |55000.00
23.0 D;‘;:V 500.00 MT| Sold ”g;tlcc/l'zé%ggfgr 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0?(-,2/0) 0.0 |55000.00
24.0[°Y Ml500.00 MT] Sold ”g;'icc/fé%ggfgr 110.00| 55000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(_)62/0) 0.0 |55000.00
25.0|P%Y Ml500.00 MT] Sold ”;f{%?é%ggfgf 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0‘_’(-)2/0) 0.0 |55000.00
Drv fi mstc/BALA JI 0.0
26.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |, %% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 00
27.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |, %% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 00
28.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |, %% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 00
29.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |,.%:% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 00
30.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%:% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fi mstc/BALA JI 0.0
31.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)|0.0(0.0%) |, %% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 00
32.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%:% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 00
33.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%-% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
34.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%:% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
35.0(P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%-% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fi mstc/BALA JI 0.0
36.0(P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00] 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%:% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
37.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%-% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
38.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%:% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
39.0[P"Y Ml500.00 MT| Sold | GREEN BRICKS [110.00]| 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |,.%:% | 0.0 |s55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
40.0|PY Ml500.00 MT| Sold | GREEN BRICKS [110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, >0 | 0.0 |55000.00
ash C0/530034 (0.0%)
Drv fi mstc/BALA JI 0.0
41.0|PY Ml500.00 MT| Sold | GREEN BRICKS [110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, ->:0 | 0.0 |55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
42.0|PY Ml500.00 MT| Sold | GREEN BRICKS [110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, >0 | 0.0 | 55000.00
ash C0/530034 (0.0%)
Drv fl mstc/BALA JI 0.0
43.0|PY Ml500.00 MT| Sold | GREEN BRICKS [110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, >0 | 0.0 |55000.00
ash C0/530034 (0.0%)
Dry fi mstc/BALA JI 0.0
44.0|PY Ml500.00 MT| Sold | GREEN BRICKS [110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) |, ->:0 | 0.0 | 55000.00
ash C0/530034 (0.0%)
mstc/BALA JI
AR N Dry ﬂy CNN NN MTI CalAd CRFFEN RRTICKS 11N NNl EENnNN NN lINn nrn NoN\NIN Nrn NoLN\IEN NN No/AN O'O nn EENNN NN
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Q

Drv fi mstc/BALA JI %1}& 0.0 J
46.0 aghy 500.00 MT|| Sold GREEN BRICKS |110.00| 55000 .9(0.0%)[0.0(0.0%)|0.0(0.0%) (0 (')0/) 0.0 |55000.00
C0/530034 o
Drv fl mstc/BALA JI 0.0
47.0|°" "Y1500.00 MT| Sold GREEN BRICKS |110.00| 55000.00 |0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) i 0.0 |[55000.00
ash (0.0%)
CO/530034
Drv fl mstc/BALA JI 0.0
48.0|°" "1500.00 MT| Sold GREEN BRICKS |110.00| 55000.00 |0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) i 0.0 |[55000.00
ash (0.0%)
CO/530034
Drv fl mstc/BALA JI 0.0
49.0|°" ™1500.00 MT| Sold GREEN BRICKS |110.00| 55000.00 |0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) i 0.0 |[55000.00
ash (0.0%)
CO/530034
Drv fl mstc/BALA JI 0.0
50.0(~"Y "Y1500.00 MT| Sold GREEN BRICKS |110.00| 55000.00 |0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) i 0.0 |[55000.00
ash (0.0%)
CO/530034
Drv fl mstc/BALA JI 0.0
51.0(°7 "Y1500.00 MT| Sold GREEN BRICKS |110.00| 55000.00 |0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) i 0.0 |[55000.00
ash (0.0%)
CO/530034
52.0[P7Y Y 500.00 MT| Sold | MSte/Iai shree ram |, 5 ol 55000.00 [0.0(0.0%)0.0(0.0%)[0.0(0.0%) |, .22 | 0.0 |s55000.00
| ash ) udhyog /364714 ) ) T TN TN (0.0%)| )
Dry fly mstc/Jai shree ram o o o 0.0
53.0 ash 500.00 MT|| Sold udhyog /364714 110.00/ 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram 0.0
54.0 ash 500.00 MT| Sold udhyog /364714 110.00| 55000.00 (|0.0(0.0%)|0.0(0.0%)/0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram o o o 0.0
55.0 ash 500.00 MT|| Sold udhyog /364714 110.00 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |[55000.00
Dry fly mstc/Jai shree ram o o o 0.0
56.0 ash 500.00 MT|| Sold udhyog /364714 110.00 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram o o o 0.0
57.0 ash 500.00 MT|| Sold udhyog /364714 110.00/ 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram 0.0
58.0 ash 500.00 MT| Sold udhyog /364714 110.00| 55000.00 (|0.0(0.0%)|0.0(0.0%)/0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram o o o 0.0
59.0 ash 500.00 MT|| Sold udhyog /364714 110.00/ 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |[55000.00
Dry fly mstc/Jai shree ram o o o 0.0
60.0 ash 500.00 MT|| Sold udhyog /364714 110.00 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |[55000.00
Dry fly mstc/Jai shree ram o o o 0.0
61.0 ash 500.00 MT| Sold udhyog /364714 110.00| 55000.00 (|0.0(0.0%)|0.0(0.0%)/0.0(0.0%) (0.0%) 0.0 ||55000.00
Dry fly mstc/Jai shree ram 0.0
62.0 ash 500.00 MT| Sold udhyog /364714 110.00| 55000.00 (|0.0(0.0%)|0.0(0.0%)/0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram o o o 0.0
63.0 ash 500.00 MT|| Sold udhyog /364714 110.00/ 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |[55000.00
Dry fly mstc/Jai shree ram o o o 0.0
64.0 ash 500.00 MT|| Sold udhyog /364714 110.00 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram 0.0
65.0 ash 500.00 MT| Sold udhyog /364714 110.00| 55000.00 (|0.0(0.0%)|0.0(0.0%)/0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram o o o 0.0
66.0 ash 500.00 MT|| Sold udhyog /364714 110.00/ 55000.00 (0.0(0.0%)(0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |[55000.00
Dry fly mstc/Jai shree ram o o o 0.0
67.0 ash 500.00 MT|| Sold udhyog /364714 110.00 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |[55000.00
Dry fly mstc/Jai shree ram o o o 0.0
68.0 ash 500.00 MT|| Sold udhyog /364714 110.00/ 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 |55000.00
Dry fly mstc/Jai shree ram 0.0
69.0 ash 500.00 MT| Sold udhyog /364714 110.00| 55000.00 (|0.0(0.0%)|0.0(0.0%)/0.0(0.0%) (0.0%) 0.0 ||55000.00
70.0 [P fly 500.00 MT| - - 0.00f 0.00 [0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) 0.0 0.0 0.00
1Y . . . .0(0. .0(0. .0(0. (0.0%) .
Dry fly ) ) o o o 0.0
71.0 ash 500.00 MT| 0.00f 0.00 [0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) (0.0%) 0.0 0.00
Dry fly mstc/D.N GREEN o o o 0.0
72.0 ash 500.00 MT| Sold BRICKS/538404 110.00| 55000.00 (|0.0(0.0%)|0.0(0.0%)/0.0(0.0%) (0.0%) 0.0 ||55000.00
73.0[PY MWl500.00 MT| - - 0.00] 0.00 {0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 1 5o 0.00
01" 5sh . . . .0(0. .0(0. .0(0. (0.0%)| .
Dry fly } ) o o o 0.0
74.0 ash 500.00 MT| 0.00f 0.00 [0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) (0.0%) 0.0 0.00
Dry fly ) ) o o o 0.0
75.0 ash 500.00 MT| 0.00f 0.00 [0.0(0.0%)|(0.0(0.0%)( 0.0(0.0%) (0.0%) 0.0 0.00
I3 [MATERIAL VALUE [SECURITY DEPOSIT [NO. OF ITEMS |
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Total no of Items Withdrawn : 0
Total no of Items rejected : 0
Total no of Items Cancelled : 0
Total no of Nobid Items : 5
Total no of Items in the Auction : 75
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MSTC LIMITED

Tel : 01722583921 ( A Government of India Enterprise)
E-mail : mstccd e ce.com CHANDIGARH REGIONAL OFFICE Fax
’ ‘ ) 01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Website http://www.mstcecommerce.com

BID SHEET

Auction Ref No | MSTC/CDG/HPGCL RGTPP KHEDAR HISAR/4/KHEDAR
: BARWALA/24-25/46532

2025-02-26::12:00:00----2025-02-26::16:00:00

Auction Period

Currency : INR

Seller Name : HPGCL RGTPP KHEDAR HISAR

Location : KHEDAR BARWALA
Lot Lot - Total AL DO
No. Name Quantity [Status|Buyer|Rate|Mat.Value ED GST |Surcharge| TCS |Others Payment Issd. Issd.
Dry fly B B 0.0
76.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly _ B 0.0
77.0 ash 500.00 MT] 0.00 0.00 0.0(0.0%)|[0.0(0.0%)|| 0.0(0.0%) (0.0%) 0.0 0.00 n n
78.0 Dry fly 500.00 MT|| - - [0.00f 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 0.0 0.00 n n
. ash . . . .0(0. .0(0. .0(0. (0.0%) . .
Dry fly ; ; o o o 0.0
79.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly B B 0.0
80.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly _ B 0.0
81.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
82.0 Dry fly 500.00 MT|| - - [0.00f 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 0.0 0.00 n n
. ash . . . .0(0. .0(0. .0(0. (0.0%) . .
Dry fly B B 0.0
83.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly _ B 0.0
84.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly _ _ o o o 0.0
85.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
86.0 Dry fly 500.00 MT|| - - [0.00f 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 0.0 0.00 n n
. ash . . . .0(0. .0(0. .0(0. (0.0%) . .
Dry fly B B 0.0
87.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly _ B 0.0
88.0 ash  |500-00 MT 0.00/ 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00 n n
89.0 Dry fly 500.00 MT|| - - [0.00f 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 0.0 0.00 n n
. ash . . . .0(0. .0(0. .0(0. (0.0%) . .
Dry fly ; ; o o o 0.0
90.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly B B 0.0
91.0 ash 500.00 MT] 0.00f 0.00 |0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
92.0 | PYW ls00.00 mr| - - |o.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) | .0 | 0.0 0.00 n n
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aQ
94.0 D;ys:y 500.00 MT| - - lo.00| 0.00 0.0(0.&3)1(0.0%) 0.0(0.0%) (0%2/0) 0.0 0.00 i
95.0 | PV ls00.00 M1 - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
96.0 | PV ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
97.0 | P ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00
98.0 | P ls00.00 1| - - [0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
99.0 | P ls00.00 M7 - - l0.00] 0.00 [0.0(0.0%)/0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 0.00
100.0 | PY W ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00
101.0 | PV ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
102.0 | PV W ls00.00 mr| - - lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
103.0 | PV ls00.00 mr| - - [0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 0.00
104.0 D;’;:y 500.00 MT| - - lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00
105.0 | PV W ls00.00 mr| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
106.0 | PV W ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
107.0 | P ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
108.0 | PV W ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
109.0 | PV W ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)/0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
110.0 | PY W ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 0.00
111.0 D;’;:y 500.00 MT| - - lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00
112.0 | PV ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
113.0 | PV W ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
114.0 | PV W ls00.00 mr| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 0.00
115.0 D;’;:y 500.00 MT| - - lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00
116.0 | PV W ls00.00 mr| - - |o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
117.0 | P W ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
118.0 | °Y W ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
119.0 | PV W ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
120.0 | PV W ls00.00 mr| - - [0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
121.0 | PV ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 0.00
122.0 D;’;:y 500.00 MT| - - lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00
123.0 | PV ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
124.0 | PV W ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
125.0 | PV W ls00.00 mr| - - [0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(_’68/0) 0.0 0.00
126.0 | PY Y l500.00 M| - - lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.00.0%) | 20 | 0.0 0.00
ash (0.0%)
127.0 | PV ls00.00 mr| - - o0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00
128.0 | PV ls00.00 mr| - - l0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 0.00
vannll DY AY lean an wed nnal  nnn lnanandaacaanllaaian 0.0 1 44 ~ ne
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130.0 | PV l500.00 MT - lo.00| 0.00 Jo.00.B@di0.0%) 0.000.0%) ] 2 | 0.0 0.00 n
ash (0.0%)
Dry fly B o o o 0.0
131.0 ash  |[200.00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00 n
Dry fly B o o o 0.0
132.0 ash  500.00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%)| °-° 0.00 n
133.0 | PY Y l500.00 MT - |lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%) .
Dry fly ; o o o 0.0
134.0 ash  |[00-00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00 n
135.0 | PY Y l500.00 MT - lo.00] 0.00 [0.0(0.0%)}0.0(0.0%)|0.0¢0.0%) | 29 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| © .
Dry fly B 0.0
136.0 ash | |[500.00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%)| °-° 0.00 n
137.0 | PY Y l500.00 MT - |lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| .
138.0 | P Y l500.00 MT - |lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 | 0.0 0.00 n
. ash . . ) .0(0. .0(0. .0(0. (0.0%)| © .
139.0 | PY Y l500.00 MT - lo.00] 0.00 [0.0(0.0%)}0.0(0.0%)|0.0¢0.0%) | 29 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| .
140.0 | PY Y l500.00 MT - lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.00.0%) | 20 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| .
141.0 | PY Y l500.00 MT - |lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| .
Dry fly B o o o 0.0
142.0 ash  |00.00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00 n
Dry fly B o o o 0.0
143.0 ah |[500.00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%)| °-° 0.00 n
144.0 | PY Y 500,00 MT - |lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%) .
Dry fly ; o o o 0.0
145.0 ash  |[700-00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00 n
146.0 | P Y l500.00 MT - lo.00] 0.00 [0.0(0.0%)]0.0(0.0%)|0.0¢0.0%) | 29 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| © .
Dry fly B 0.0
147.0 ash | |[500.00 MT 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00 n
148.0 | P Y l500.00 MT - |lo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| .
149.0 | PY Y l500.00 MT - Jlo.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 | 0.0 0.00 n
. ash . . ) .0(0. .0(0. .0(0. (0.0%)| © .
150.0 | P MY l500.00 MT - lo.00] 0.00 [0.0(0.0%)}0.0(0.0%)|0.0¢0.0%) | 29 | 0.0 0.00 n
. ash . . . .0(0. .0(0. .0(0. (0.0%)| .
[TYPE MATERIAL VALUE I[SECURITY DEPOSIT NO. OF ITEMS
[soLp 0.00 0.00 o
[sTA 0.00 0.00 o
[ToTAL 0.00 0.00
Total no of Items Withdrawn : 0
Total no of Items rejected : 0
Total no of Items Cancelled : 0
Total no of Nobid Items : 75
Total no of Items in the Auction : 75
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MSTC LIMITED

Tel : 01722583921 ( A Government of India Enterprise)
E-mail : mstccd e ce.com CHANDIGARH REGIONAL OFFICE Fax
’ ‘ ) 01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Website http://www.mstcecommerce.com

BID SHEET

Auction Ref No | MSTC/CDG/HPGCL RGTPP KHEDAR HISAR/5/KHEDAR
: BARWALA/24-25/46533

2025-02-26::12:00:00----2025-02-26::16:00:00

Auction Period

Currency : INR

Seller Name : HPGCL RGTPP KHEDAR HISAR

Location : KHEDAR BARWALA

Lot | Lot . Total AL | DO

No. |Name Quantity [Status Buyer Rate |Mat.Value ED GST ISurchargel TCS |Others Payment|Issd.|Issd.

151.0 D;y;;ly 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)(0.0(0.0%)[0.0(0.0%) (0062/0) 0.0 0.00 n n

152.0 D;y;;ly 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)|0.0(0.0%)(0.0(0.0%) (0068/0) 0.0 0.00 n n
Dry fly 0.0

153.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)|0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly 0.0

154.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)|0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly! 0.0

155.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)(|0.0(0.0%)[0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly! 0.0

156.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)|0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly 0.0

157.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)(0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly 0.0

158.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)(0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly! 0.0

159.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)(|0.0(0.0%)[0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly! 0.0

160.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)[0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly 0.0

161.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)[|0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n
Dry fly 0.0

162.0 ash 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)(0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00 n n

163.0 D;y;;ly 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)0.0(0.0%)(0.0(0.0%) (0068/0) 0.0 0.00 n n
Dry fly mstc/D.N. o o o 0.0

164.0 ash 500.00 MT|| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 [55000.00| n n
Dry fly mstc/D.N. o o o 0.0

165.0 ash 500.00 MT|| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 (55000.00| n n
Dry fly! mstc/D.N. 0.0

166.0 ash 500.00 MT|| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)|(0.0(0.0%) (0.0%) 0.0 (55000.00| n n
Dry fly! mstc/D.N. 0.0

167.0 ~<h 500.00 MT|| Sold Enternricec/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) 009 0.0 [55000.00| n n
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LAY

Dry fly

mstc/D.N.

55003)2@(0.0%)

0, 0,
169.0 ash 500.00 MT|| Sold Enterprises/538477 110.00 0.0(0.0%)(|0.0(0.0%) (0.0%) 0.0 (55000.00
Dry fly mstc/D.N. o o o 0.0
170.0 ash 500.00 MT|| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)|(0.0(0.0%) (0.0%) 0.0 (55000.00
Dry fly! mstc/D.N. 0.0
171.0 ash 500.00 MT| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 (55000.00
Dry fly mstc/D.N. o o o 0.0
172.0 ash 500.00 MT| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 (55000.00
Dry fly mstc/D.N. o o o 0.0
173.0 ash 500.00 MT|| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 [55000.00
Dry fly mstc/D.N. o o o 0.0
174.0 ash 500.00 MT|| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)|(0.0(0.0%) (0.0%) 0.0 (55000.00
Dry fly! mstc/D.N. 0.0
175.0 ash 500.00 MT| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 (55000.00
Dry fly mstc/D.N. o o o 0.0
176.0 ash 500.00 MT| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 (55000.00
Dry fly mstc/D.N. o o o 0.0
177.0 ash 500.00 MT|| Sold Enterprises/538477 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) (0.0%) 0.0 [55000.00
Dry fly 3 ) o o o 0.0
178.0 ash 500.00 MT] 0.00/ 0.00 (0.0(0.0%)(0.0(0.0%)[0.0(0.0%) (0.0%) 0.0 0.00
Dry fly _ _ 0.0
179.0 ash 500.00 MT] 0.00/ 0.00 (0.0(0.0%)|0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00
Drv fi mstc/Shree Shiv 0.0
180.0[°"Y."Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) : 0.0 [55000.00
ash - (0.0%)
enterprises/529806
Drv fl mstc/Shree Shiv 0.0
181.0[°"Y."Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) i 0.0 (55000.00
ash ! (0.0%)
enterprises/529806
Drv fi mstc/Shree Shiv 0.0
182.0[°"Y."Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) ) 0.0 (55000.00
ash - (0.0%)
enterprises/529806
Drv fi mstc/Shree Shiv 0.0
183.0[°"Y."Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) ) 0.0 (55000.00
ash - (0.0%)
enterprises/529806
Drv fi mstc/Shree Shiv 0.0
184.0[°"Y "Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) : 0.0 [55000.00
ash ! (0.0%)
enterprises/529806
Drv fl mstc/Shree Shiv 0.0
185.0[°"Y. "Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) : 0.0 [55000.00
ash - (0.0%)
enterprises/529806
Drv fi mstc/Shree Shiv 0.0
186.0[°"Y "Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) : 0.0 [55000.00
ash ! (0.0%)
enterprises/529806
Drv fi mstc/Shree Shiv 0.0
187.0[°"Y."Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) ) 0.0 (55000.00
ash ! (0.0%)
enterprises/529806
Drv fl mstc/Shree Shiv 0.0
188.0[°"Y."Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) ) 0.0 (55000.00
ash - (0.0%)
enterprises/529806
Drv fl mstc/Shree Shiv 0.0
189.0[°"Y "Y500.00 MT| Sold Shakti 110.00f 55000.00 (0.0(0.0%)(|0.0(0.0%)/(0.0(0.0%) i 0.0 (55000.00
ash - (0.0%)
enterprises/529806
190.0 Dry fly 500.00 MT|| - - 0.00/ 0.00 (0.0(0.0%)[|0.0(0.0%)(0.0(0.0%) 0.0 0.0 0.00
1Y . . . .0(0. .0(0. .0(0. (0.0%) . .
Dry fly ) ) o o o 0.0
191.0 ash 500.00 MT 0.00/ 0.00 (0.0(0.0%)(0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00
Dry fly _ _ 0.0
192.0 ash 500.00 MT] 0.00/ 0.00 (0.0(0.0%)[0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00
Dry fly _ _ o o o 0.0
193.0 ash 500.00 MT] 0.00/ 0.00 (0.0(0.0%)|0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00
Dry fly ) ) N o o 0.0
194.0 ash 500.00 MT 0.00/ 0.00 (0.0(0.0%)|0.0(0.0%)(0.0(0.0%) (0.0%) 0.0 0.00
Dry fl mstc/JANTA INFRA 0.0
195.0 a‘;hysoo.oo MT|| Sold |INDUSTRIES PRIVATE|110.00| 55000.00 (0.0(0.0%)0.0(0.0%)|{0.0(0.0%) © (')0/) 0.0 (55000.00
LIMITED/410922 =
Dry fl mstc/JANTA INFRA 0.0
196.0 a‘;hysoo.oo MT|| Sold |INDUSTRIES PRIVATE|110.00| 55000.00 (0.0(0.0%)|0.0(0.0%)|{0.0(0.0%) © (')0/) 0.0 [55000.00
LIMITED/410922 =
Dry fl mstc/JANTA INFRA 0.0
197.0 a‘;hysoo.oo MT|| Sold |INDUSTRIES PRIVATE|110.00| 55000.00 (0.0(0.0%)|0.0(0.0%)|{0.0(0.0%) © (')0/) 0.0 (55000.00
LIMITED/410922 s
N £l mstc/JANTA INFRA An
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Dry i mstc/JANTA INFRA 3(25) 0.0
199.0 a‘;hysoo.oo MT| Sold |[INDUSTRIES PRIVATE|110.00| 5500% 10(0.0%)[0.0(0.0%)|0.0(0.0%) | oy, 0:0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
200.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
201.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0-0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
202.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0-0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
203.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0-0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
204.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0-0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
205.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0-0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
206.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
207.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0-0%) | o4y 0-0 |55000.00
LIMITED/410922 e
Dry fl mstc/JANTA INFRA 0.0
208.0 a‘;hysoo.oo MT| Sold JINDUSTRIES PRIVATE|110.00| 55000.00 |0.0(0.0%)[0.0(0.0%)|0.0(0-0%) | o4y 0-0 |55000.00
LIMITED/410922 e
209.0[P”Y Ms00.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, %2 [ 0.0 0.00
. ash . . . . . (o] . . (o] . . (o] (000/0) . .
Dry fly ) 3 N o o 0.0
210.0" %, 7 [500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0.0%)| °° 0.00
Dry fly } } o o o 0.0
211.0[" %, 7500.00 MT 0.00/  0.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | "0,y | 00 0.00
Dry fly B ) 0 o o 0.0
212.0[" % 7[500.00 MT] 0.00/  0.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | "0,y | 00 0.00
Dry fly 3 ) 0 o o 0.0
213.0[" ., [500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0.0%)| °-° 0.00
Dry fly ) ) o o o 0.0
214.0/" ' 7500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0.0%)| °° 0.00
Dry fly _ _ 0.0
215.0/" %, 7[500.00 MT] 0.00/  0.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | "0,y | 00 0.00
Dry fly B ) 0 N o 0.0
216.0|" %, 7 500.00 MT 0.00/  0.00 0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | "0,y | 00 0.00
Dry fly ) 3 N o o 0.0
217.0[" ), " [500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) 0.0%)| °-° 0.00
Dry fly } } o o o 0.0
218.0" 7 [500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%)| °-° 0.00
Dry fly ) ) 0 o o 0.0
219.0[" %, 7[500.00 MT] 0.00/  0.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | "0,y | 00 0.00
Dry fly . ) 0 o o 0.0
220.0/" % 7500.00 MT 0.00/  0.00 0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | o;,y| 00 0.00
Dry fly ) 3 N o o 0.0
221.0[" %, 7500.00 MT 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)[0.0(0.0%) 0.0%)| °° 0.00
Dry fly B ) o N o 0.0
222.0[" ., 7500.00 MT 0.00/  0.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | "0,y | -0 0.00
Dry fly B ) 0 o o 0.0
223.0/" %, 7 [500.00 MT] 0.00/  0.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | "0,y | 00 0.00
Dry fly 3 ) 0 o o 0.0
224.0" ' 7500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) 0.0%)| °-° 0.00
Dry fly } } o o o 0.0
225.0[" 7 [500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0.0%)| °-° 0.00
[TYPE MATERIAL VALUE I[SECURITY DEPOSIT NO. OF ITEMS
[soLp 2090000.00 209000.00 38
[sTA 0.00 0.00 0
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Total no of Items Witﬂ@ﬁ: 0
Total no of Items rejected : 0
Total no of Items Cancelled : 0
Total no of Nobid Items : 37
Total no of Items in the Auction : 75
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MSTC LIMITED

Tel : 01722583921 ( A Government of India Enterprise)
E-mail : mstccd e ce.com CHANDIGARH REGIONAL OFFICE Fax
’ ‘ ) 01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Website http://www.mstcecommerce.com

BID SHEET

Auction Ref No | MSTC/CDG/HPGCL RGTPP KHEDAR HISAR/6/KHEDAR
: BARWALA/24-25/46534

2025-02-26::12:00:00----2025-02-26::16:00:00

Auction Period

Currency : INR

Seller Name : HPGCL RGTPP KHEDAR HISAR

Location : KHEDAR BARWALA
:G%t_ Nl::‘_t'e Quantity Statusl Buyer Rate [Mat.Value ED GST |Surcharge| TCS |Others P:;::elnt I:sl;:l Ist%
226.0 D;’;rf'y 500.00 MT| Sold bﬂiﬁg;ﬁ;?@:& 111.00| 55500.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |55500.00| n | n
227.0 D;’;rf'y 500.00 MT| Sold br:i‘;t(cs/sossf?éa:& 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00( n | n
228.0 D;’;:y 500.00 MT| Sold b??;t(‘;/sossf;’éa:g?’ 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
229.0 D;’;;'V 500.00 MT| Sold bﬂ;ﬁg?;;?gj& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
230.0°% M500.00 MT| Sold bﬂiﬁg;ﬁ;ggj& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(.)62/0) 0.0 |55000.00| n | n
231.0 D;’;:y 500.00 MT| Sold bﬁ:ﬁcs/soj’sfg’éa:;; 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)0.0(0.0%) (0%8/0) 0.0 |55000.00| n | n
232.0 D;’;;'y 500.00 MT| Sold bﬁs‘t(‘;/sossf;‘éa:g 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
233.0 D;’;;'y 500.00 MT| Sold b??ics/sossf%a:% 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 |[55000.00| n | n
234.0°% Ml500.00 MT| Sold bﬂi‘;@;gggj& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 |55000.00| n | n
235.0 D;’;:y 500.00 MT| Sold bﬁiﬁi/soﬁsféysaf& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
236.0 D;’;;'y 500.00 MT| Sold b:;;i‘;/s;sf;‘éa:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
237.0 D;’;rf'y 500.00 MT| Sold b??ics/sossf;%a:& 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
238.0 D;’;:y 500.00 MT| Sold br:i‘:lz/soj’s?lsa4533 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00( n | n
239.0 D;’;:y 500.00 MT| Sold b??;t(‘;/sossf;’éa:g?’ 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
240.0 D;’;;'V 500.00 MT| Sold bﬂ;ﬁg?;;?gj& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
241.0°% Ml500.00 MT| Sold b??;ics/sossf?;a:% 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00| n | n
242.0|°"Y Ml500.00 MT| Sold | MSI/RP flvash 4 10.00[ 55000.00 [0.0(0.0%)/0.0(0.0%)[0.0(0.0%) | -0, | 0.0 |55000.00| n | n

This is system generated document and does not require any physical signature.
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244.0 D;’;:y 500.00 MT| Sold bﬁsﬁ‘;/?ossf;‘éajs% 110.00] 550032 (0.0%)0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00]
245.0°" Ml500.00 MT| Sold b’:gﬁg@;;?@:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00
246.0 D;’;rf'y 500.00 MT| Sold bﬂ;ﬁi@;;ggj& 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 |55000.00
247.0 D;’;:y 500.00 MT| Sold b?“i;t(‘;/soisf%a:g?) 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)0.0(0.0%) (0%2/0) 0.0 |55000.00
248.0 D;’;:y 500.00 MT| Sold bﬁsﬁcs/sojsf;‘éa:ég 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |55000.00
249.0°% Ml500.00 MT| Sold bﬂ;ﬁg@;;ggj& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00
250.0 D;’;;'y 500.00 MT| Sold bﬂ:ﬁcs/sossf??:& 110.00( 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 |55000.00
251.0 D;’;:y 500.00 MT| Sold bﬁsﬁ‘;/sossf;ysa:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |55000.00
252.0 D;’;:y 500.00 MT| Sold bﬂgﬁg@;;?gj& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 |55000.00
253.0 D;’;rf'y 500.00 MT| Sold br:i]slics/5055f£y8a:8h3 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(.)6?/0) 0.0 |55000.00
254.0 D;’;:y 500.00 MT| Sold b?"i;t(‘;/soisf;’éa:g?) 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 [55000.00
255.0 D;’;:y 500.00 MT| Sold bﬁzﬁ‘;/?ossf;‘éa:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 |55000.00
256.0°% M500.00 MT| Sold b”r?iﬁcs/ioisfééaf% 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00
257.0 D;’;:y 500.00 MT| Sold bﬂ;ﬁi@;;ggj& 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00
258.0 D;’;:y 500.00 MT| Sold bﬁsﬁ‘;/soisf;‘éa:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 |55000.00
259.0 D;’;:y 500.00 MT| Sold bﬁsﬁcs/sojsf;‘éa:ég 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)0.0(0.0%) (0%8/0) 0.0 |55000.00
260.0|°% M500.00 MT| Sold bﬂ;ﬁg@;;ggj& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00
261.0 D;’;;'y 500.00 MT| Sold bﬂ:ﬁg@;&;j& 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 |55000.00
262.0 D;’;:y 500.00 MT| Sold bﬁsﬁ‘;/sossf%a:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 |55000.00
263.0°% M500.00 MT| Sold br;?zﬁcs/sojsf%a:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00
264.0 D;’;rf'y 500.00 MT| Sold br:i‘;t(cs/sossf?éa:ég 110.00( 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00
265.0 D;’;:y 500.00 MT| Sold b?"i;t(‘;/soisfgéa:g:% 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00
266.0 D;’;:y 500.00 MT| Sold bﬁi‘;/?ossf;‘éa:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)0.0(0.0%) (0%2/0) 0.0 |55000.00
267.0°% Ml500.00 MT| Sold bﬂsﬁcs/sois%a:% 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00
268.0 D;’;;'y 500.00 MT| Sold bﬂ;ﬁi@;éggj& 110.00( 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00
269.0 D;’;:y 500.00 MT| Sold bﬁsﬁ‘;/soisf;‘éa:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%8/0) 0.0 |55000.00
270.0 D;’;:y 500.00 MT| Sold bﬂsﬁcs/sojsf;‘éa:% 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%8/0) 0.0 |55000.00
271.0|°% Ml500.00 MT| Sold bﬂig?;;g?j& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 |55000.00
272.0 D;’;;'y 500.00 MT| Sold bﬂ:ﬁg@;&;j& 110.00[ 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00
273.0 D;’;:y 500.00 MT| Sold bﬁsﬁ‘;/sossf%a:& 110.00| 55000.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 |55000.00
274.0°% Ml500.00 MT| Sold bﬂsﬁcs/soss%a:% 110.00] 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 |55000.00
275.0 D;’;rf'y 500.00 MT| Sold bﬂ;ﬁg@;;ggj& 110.00( 55000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [55000.00

Dry fly mstc/M/s SHREE 0.0
2760”7 V1500.00 MT| Sold | SHYAM BRICKS  110.00| 55000.00 [0.0(0.0%)(0.0(0.0%)|0.0(0.0%) | °° .| 0.0 |55000.00

COMPANY/558004

Dry fly mstc/M/s SHREE 0.0

2770”7 V1500.00 MT| Sold | SHYAM BRICKS  110.00| 55000.00 [0.0(0.0%)(0.0(0.0%)|0.0(0.0%) | %% .| 0.0 |55000.00
COMPANY/558004
e £ mstc/M/s SHREE nn
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Drv fi mstc/M/s SHREE g (g 0.0 4
279.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000¢ «0(0.0%)[0.0(0.0%)| 0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fi mstc/M/s SHREE 0.0
280.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fi mstc/M/s SHREE 0.0
281.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fl mstc/M/s SHREE 0.0
282.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0 (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fi mstc/M/s SHREE 0.0
283.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fi mstc/M/s SHREE 0.0
284.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fl mstc/M/s SHREE 0.0
285.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0 (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fl mstc/M/s SHREE 0.0
286.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fi mstc/M/s SHREE 0.0
287.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
Drv fi mstc/M/s SHREE 0.0
288.0 a’;hysoo.oo MT| Sold SHYAM BRICKS  {110.00| 55000.00 (0.0(0.0%)[0.0(0.0%)|0.0(0.0%) © (')0/) 0.0 |55000.00
COMPANY/558004 e
289.0°Y Mls00.00 M1 - - 0.00[ 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) 00 1 0.0 0.00
01" %h . . . .0(0. .0(0. .0(0. (0.0%)| .
Dry fly ; ) o o o 0.0
290.0/" "} 7500.00 MT 0.00) 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00
Dry fly _ _ 0.0
291.01" %, "7500.00 MT 0.00[ 0.00 [0.0(0.0%)[0.0(0.0%)[ 0.0(0.0%) (0.0%)| 00 0.00
Dry fly ; ) o o o 0.0
292.0/" ", 7500.00 MT 0.00[ 0.00 [|0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00
Dry fly ) } N o o 0.0
293.0/" ', 7500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00
Dry fly! _ } o o o 0.0
294.0/" " 7500.00 MT 0.00) 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%)| °:° 0.00
Dry fly _ _ 0.0
295.0/" ', 7500.00 MT 0.00[ 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0.0%)| 00 0.00
Dry fly i ) 0 o 0 0.0
296.0/" ', 7500.00 MT 0.00[ 0.00 [0.0(0.0%)[0.0(0.0%)[ 0.0(0.0%) (0.0%) 0.0 0.00
Dry fly ; ) o o o 0.0
297.0)" '} 7 [500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00
Dry fly! _ _ o o o 0.0
298.0" %, "7500.00 MT 0.00[ 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0.0%)| 00 0.00
Dry fly _ _ 0.0
299.0/" ", 7500.00 MT 0.00[ 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0.0%)| 00 0.00
Dry fly . ) 0 o 0 0.0
300.0/" "} 7 [500.00 MT 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0.0%) 0.0 0.00
[TYPE MATERIAL VALUE I[SECURITY DEPOSIT NO. OF ITEMS
[soLD 3465500.00 346550.00 63
[sTA 0.00 0.00 0
[roTAL 3465500.00 346550.00

Total no of Items Withdrawn :

0
Total no of Items rejected : 0
Total no of Items Cancelled : 0

Total no of Nobid Items :

Total no of Items in the Auction :

This is system generated document and does not require any physical signature.




ANNEXURE R-13

Home | About Us | Contact Us | Help | www.mstcindia.co.in | Catalogue |Logout

xenpondash You last logged in at :: 2025-03-13 10:08:47.659183 | Login IP :220.158.168.20
MSTC LIMITED

Tel : 01722583921 ( A Government of India Enterprise)
E-mail : mstced cac e.com CHANDIGARH REGIONAL OFFICE Fax
! ° ’ 01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Website http://www.mstcecommerce.com

BID SHEET

Auction Ref | MSTC/CDG/HARYANA POWER GENERATION CORPORATION

No : LIMITED/3/Rajiv Gandhi Thermal Power Plant/24-25/15096
“ Auction 2024-07-11::12:00:00----2024-07-11::16:00:00
Period :
[ currency : INR
Seller HARYANA POWER GENERATION
Name : CORPORATION LIMITED
|| Location : |[Rajiv Gandhi Thermal Power Plant
Lot| Lot . Total AL | DO
No. IName Quantity |Status Buyer Rate |Mat.Value ED GST |Surcharge| TCS Othersl Payment |Issd.[Issd.
Sale
of 0.0
1.0 Pond 200000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
2.0 Pond 200000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
3.0 Pond 200000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
4.0 Pond 200000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
5.0 Pond 200000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
6.0 Pond 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
7.0 Pond 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
8.0 Pond 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
Ash
Sale
of 0.0
9.0 Pond 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00 n n
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Sale 331
of 0.0

10.0 Pond 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0.0%) 0.0 0.00
Ash
Sale

11.0 Pc?;d 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0063/0) 0.0 0.00
Ash
Sale

12.0 Pcc:;d 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0062/0) 0.0 0.00
Ash
Sale

13.0 Pcc:;d 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0062/0) 0.0 0.00
Ash
Sale

14.0 Pcc:;d 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0062/0) 0.0 0.00
Ash
Sale

15.0 Pcc:;d 100000.00 MT|| - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0062/0) 0.0 0.00
Ash
Sale

16.0 Pcc:;d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0062/0) 0.0 0.00
Ash
Sale

17.0 Pcc:;d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0062/0) 0.0 0.00
Ash
Sale
of mstc/Shree Ram 0.0

18.0 Pond 50000.00 MT || Sold Enterprises/152594 105.00|(5250000.00(0.0(0.0%)|[0.0(0.0%)|| 0.0(0.0%) (0.0%) 0.0 (5250000.00
Ash
Sale

19.0 Pcc))r:d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0068/0) 0.0 0.00
Ash
Sale

20.0 Pcc))r:d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0069/0) 0.0 0.00
Ash
Sale

21.0 Pg;d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (00(')9/0) 0.0 0.00
Ash
Sale

22.0 Pcc))r:d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (00(')9/0) 0.0 0.00
Ash
Sale

23.0 Pcc:)r:d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0063/0) 0.0 0.00
Ash
Sale

24.0 Pgr:d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0068/0) 0.0 0.00
Ash
Sale

25.0 P(?;d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0068/0) 0.0 0.00
Ash
Sale

26.0 Pg;d 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0068/0) 0.0 0.00
Ash
Sale

27.0 P(?gd 50000.00 MT - - 0.00 0.00 0.0(0.0%)(|0.0(0.0%)| 0.0(0.0%) (0062/0) 0.0 0.00
Ash
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[soLp

5250000.00

D
©

[sTA

0.00

5250000 1
2 ;

0.00 Y

[roTAL

5250000.00

525000.00

Total no of Items Withdrawn : 0
Total no of Items rejected : 0
Total no of Items Cancelled : 0
Total no of Nobid Items : 26
Total no of Items in the Auction : 27
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Select Auction:
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::::::;;Xeoo .MW Unit has been pr03p065
P ed unit mentions no additional land re
existing dykes are to be used for dumping of wet ash for
Further, balance capacity of ash dye is approx.: 18 LMT, therefore, it

RGTPP, Khedar- Final DPR ANNEXURE R-14

ed for 4
h Dyke an

quirement for

b - , I
ecomes imperative that RGTPP shall take immediate fresh initiatives to

step up the pond ash utilisation.
T, e e nt o e
Last several au(;;l:s for lifting pond ash from ash dyke O

ion attempts with Reserve price of RS- 105/~ per MT and STA

being N ;
g NIL failed to attract any bidder for lifting pond ash from RGTPP.
F&CC notification

erve pricé for encouraging

f RGTPP.

::T;mzt;‘: :CS;:_ ) :tressed that in compliance Of MoE
o ] shall design auction catering to the deman
tecided tov:ixe:ft:;erse facts, <‘:ommittee in its meeting held on
b ST ofi5% fo ene:efve price from Bs. 105/- per MT to Rs.
Scilon ot 80 LKIT S Ci’:rage prospective bidder to participate in proposed
crease the pond ash utilisation at RGTPP. Starting

price be k
ept as Zero (0) for assessing the actual market value of pond ash.

d of market.
14.02.2025
90/- per MT

7

%\{ Al}wj);g J”" Q
E/é il XENICI\% /tMPp\F Mw
D-l Sr.A.O./RGT A E/Civil SE/MM & g:o’re



P

—

Subject: Auction of 30 LMT of pond a$§ expedite pond ash utilisation 'at 114
RGTPP as per MOEF&CC vide noti c?tion 5481 dated 31.12.2021 and its

amendments- Committee decision.
Committee of SE MM & Store, SE/Civil, Sr.A.O., RGTPP, XEN/CMD- and AE/CMD-II
considered the case brought at Np-21,
Committee observed about the case as below:-

1. In line with decision of committee, auction was held on 17.02.2025 with reserve price as
Rs. 90/- with STA of 5%. Starting price was kept as Rs. 1(One) for assessing the actual
market value of pond ash, as there was no option of keeping starting price as Zero.

2. On 17.02.2025, out of 59 lots of different quantities, bidders auctioned for 2 no. lots. Out
of 2 lots, one lot got H1 bid price of Rs. 50/- and other lot got H1 bid price of Rs. 30/-.
Both the bids were rejected by MSTC system itself, as the rates quoted by bidders were
well below reserve price of Rs. 90/- with STA of 5%. The results of auction are placed at
Ch-15.

3. Now, there is need of one more auction with revised reserved price and STA. The next
auction is scheduled in next week.

In view of these facts, committee in its meeting held on 22.02.2025 decided
to lower the reserve price from Rs. 90/- per MT to Rs. 75/- per MT with STA of 5% to
encourage prospective bidder to participate in proposed auction of 30 LMT and increase
the pond ash utilisation at RGTPP.
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Ubject: Auction of 3¢ LMT of pond ash t dite pond ash utilisation a

as per MOEF&CC vide notification 5481 dated 31.12.2021 and
amendments- Committee decision.

GTPP 115
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Committee of SE MM & Store, SE/Civil, Sr.A.O., RGTPP, XEN/CMD-II and
AE/CMD-lIconsidered the case brought at NP-24,

Committee observed about the case as below:-

In line with decision of committee, auction was held on 24.02.2025 with reserve

price as Rs. 75/- with STA of 5%.

On 24.02.2025, out of 59 lots of different quantities, bidder auctioned for 1 no. lot

i.e lot no. 52 and HA1 bid price was Rs. 40. However, at the end of auction, bid

was rejected by MSTC system itself, as the rates quoted by bidder was well

below reserve price of Rs. 75/- with STA of 5%. The results of auction are
placed at Ch-16

Now, there is need of another auction attempt with revised reserved price and

STA. The next auction is scheduled in next week.

4. Further, committee observed that latest price discovered at DCRTPP,
Yamunanagar for pond ash is Rs. 49/- per MT plus taxes extra. Copy of LOIl is
placed at Ch-06
In view of these facts, committee in its meeting held on 01.03.2025 decided to fix
the reserve price asRs. 60/- per MT with STA of 5% to encourage prospective

bidder to participate in proposed auction of 30 LMT and increase the pond ash
utilisation at RGTPP.
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View Reserve Price

[ MSTC/CDG/HARYANA POWER GENERATION CORPORATION LIMITED/8/Rajiv Gandhi Thermal Power Plant/24-25/52478 V}

Lot No. | Lot Name | Quantity | UOM | Starting Price | Reserve Price in INR/UOM | Total RP | % of R.P for STA
1.0 Pond ash | 200000.0 | MT 1.0 90.00 per MT 18000000 5.0
2.0 Pond ash | 100000.0 | MT 1.0 90.00 per MT 9000000 5.0
3.0 Pond ash | 100000.0 | MT 1.0 90.00 per MT 9000000 5.0
4.0 Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
5.0 Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
6.0 Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
7.0 Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
8.0 Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
9.0 Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0

10.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
11.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
12.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
13.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
14.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
15.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
16.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
17.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
18.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
19.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
20.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
21.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
22.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
23.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
24.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
25.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
26.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
27.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
28.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
29.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
30.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
31.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
32.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
33.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
34.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
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35.0 |Pond ash| 50000.0 | MT 1.0 340 90.00 per MT 4500000 5.0
36.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
37.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
38.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
39.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
40.0 | Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
41.0 | Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
42.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
43.0 | Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
44.0 | Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
45.0 | Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
46.0 | Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
47.0 | Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
48.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
49.0 |Pond ash | 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
50.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
51.0 |Pond ash| 50000.0 | MT 1.0 90.00 per MT 4500000 5.0
52.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
53.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
54.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
55.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
56.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
57.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
58.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
59.0 |Pond ash| 25000.0 | MT 1.0 90.00 per MT 2250000 5.0
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MSTC/CDG/HARYANA POWER GENERATION CORPORATION LIMITED/9/Rajiv Gandhi Thermal Power Plant/24-25/57325 v

View Reserve Price

Lot No. | Lot Name | Quantity | UOM | Starting Price | Reserve Price in INR/UOM | Total RP | % of R.P for STA
1.0 Pond ash | 200000.0 | MT 1.0 75.00 per MT 15000000 5.0
2.0 Pond ash | 100000.0 | MT 1.0 75.00 per MT 7500000 5.0
3.0 Pond ash | 100000.0 | MT 1.0 75.00 per MT 7500000 5.0
4.0 Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
5.0 Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
6.0 Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
7.0 Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
8.0 Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
9.0 Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0

10.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
11.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
12.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
13.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
14.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
15.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
16.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
17.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
18.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
19.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
20.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
21.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
22.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
23.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
24.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
25.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
26.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
27.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
28.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
29.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
30.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
31.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
32.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
33.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
34.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
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35.0 |Pond ash| 50000.0 | MT 1.0 342 75.00 per MT 3750000 5.0 1 1
36.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
37.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
38.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
39.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
40.0 | Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
41.0 | Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
42.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
43.0 | Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
44.0 | Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
45.0 | Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
46.0 | Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
47.0 | Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
48.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
49.0 |Pond ash | 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
50.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
51.0 |Pond ash| 50000.0 | MT 1.0 75.00 per MT 3750000 5.0
52.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
53.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
54.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
55.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
56.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
57.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
58.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
59.0 |Pond ash| 25000.0 | MT 1.0 75.00 per MT 1875000 5.0
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Lot No. | Lot Name | Quantity | UOM | Starting Price | Reserve Price in INR/UOM | Total RP | % of R.P for STA
1.0 Pond ash | 200000.0 | MT 1.0 60.00 per MT 12000000 5.0
2.0 Pond ash | 100000.0 | MT 1.0 60.00 per MT 6000000 5.0
3.0 Pond ash | 100000.0 | MT 1.0 60.00 per MT 6000000 5.0
4.0 Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
5.0 Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
6.0 Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
7.0 Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
8.0 Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
9.0 Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0

10.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
11.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
12.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
13.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
14.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
15.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
16.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
17.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
18.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
19.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
20.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
21.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
22.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
23.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
24.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
25.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
26.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
27.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
28.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
29.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
30.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
31.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
32.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
33.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
34.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
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35.0 |Pond ash | 50000.0 | MT 1.0 344 co.00 per mT 3000000 s0 12
36.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
37.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
38.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
39.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
40.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
41.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
42.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
43.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
44.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
45.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
46.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
47.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
48.0 | Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
49.0 |Pond ash | 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
50.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
51.0 |Pond ash| 50000.0 | MT 1.0 60.00 per MT 3000000 5.0
52.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
53.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
54.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
55.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
56.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
57.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
58.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
59.0 |Pond ash| 25000.0 | MT 1.0 60.00 per MT 1500000 5.0
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MSTC LIMITED

Tel : 01722583921 ( A Government of India Enterprise)
E-mail : mstccdg@mstcecommerce.com CHANDIGARH REGIONAL  OFFICE Fax
01722583921

Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Website http://www.mstcecommerce.com

BID SHEET

Auction Ref | MSTC/CDG/HARYANA POWER GENERATION CORPORATION
No : LIMITED/8/Rajiv Gandhi Thermal Power Plant/24-25/52478

||P::'i§::°:“ 2025-02-17::12:30:00----2025-02-17::16:37:27
[ currency : INR
Seller HARYANA POWER GENERATION
Name : CORPORATION LIMITED
[ Location : |Rajiv Gandhi Thermal Power Plant
h?: Nl:l’;e Quantity | Status Buyer Rate| Mat.Value ED GST |Surcharge| TCS lOthers Pa1;/ont1aelnt I:sI:iIst?:l
1.0 P:s”hd 200000.00 MT| - - 0.00[ 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0?62/0) 0.0 0.00 n | n
2.0 P:thd 100000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0?62/0) 0.0 0.00 n | n
3.0 Pac’snhd 100000.00 MT| - - 0.00/ 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0(_)62/0) 0.0 0.00 n|n
4.0 PaOS”hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 0.00 n | n
5.0 P:s”hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0962/0) 0.0 0.00 n | n
6.0 P:S“hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0?62/0) 0.0 0.00 n | n
7.0 Pa"snhd 50000.00 MT| - - 0.00/ 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0(_)62/0) 0.0 0.00 n|n
8.0 Paosnhd 50000.00 MT| - - 0.00/ 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0962/0) 0.0 0.00 n | n
9.0 P;’s”hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0962/0) 0.0 0.00 n | n
10.0 P;S"hd 50000.00 MT| - - 0.00] 0.00 |0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%2/0)| 0.0 0.00 n || n
11.0 PaOS”hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0%2/0) 0.0 0.00 n | n
12.0 Paos”hd 50000.00 MT| - - 0.00/ 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0962/0) 0.0 0.00 n | n
13.0 P;’s”hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0?62/0) 0.0 0.00 n | n
14.0 P:thd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (O(_’(')E,)/o)| 0.0 0.00 n | n
15.0 P:S“hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0(.)62/0) 0.0 0.00 n | n
16.0| 71 s0000.00 MT | - - 0.00 0.00  [0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) (0‘_)62/0) 00 | 000 | n | n
17.0 P;’s”hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) (0%2/0) 0.0 0.00 n | n
18.0 P:s”hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0(_’62/0)| 0.0 0.00 n | n
19.0 Pa"s“hd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0(0.0%) (0%2/0)| 0.0 0.00 n | n
2N N Pond ENnNNN NN MT - - [aala n NN N NN NOLNIN NN NOLNIEN NN N0/ 0.0 || n N n NN ) n
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Pond

21.0) P21 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) H 0.0 0.00
22.0 P;thd 50000.00 MT| - - 0.00]  0.00 A0(0.0%)/0.0(0.0%)|0.0(0.0%) 0.0 N12800
23.0) "0 | 50000.00 MT| - - 0.00[ 0.00 0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
24.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
25.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
26.0) "0 | 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
27.0) "¢ | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
28.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
29.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
30.0) "0 | 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
31.0) "0 1 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
32.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
33.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
34.0) "0 | 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
35.0) "0 1 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
36.0) "0 1 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
37.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
38.0) "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
39.0) "0 | 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
40.0| "0 | 50000.00 MT| - - 0.00[ 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
41.0| "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
42.0 "0 | 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
43.0 "0 | 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
44.0| "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
45.0| "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
46.0| "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
47.0| "2 | 50000.00 MT| - - 0.00 0.00 0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
48.0| "0 | 50000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
49.0| "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
50.0/ "0 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
51.0/ 709 | 50000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
52.0 P;thd 25000.00 MT |Rejected gig‘;ﬁ;‘iﬁfsﬁj‘jﬂi 50.00|1250000.00|0.0(0.0%)[0.0(0.0%)|0.0(0.0%) 0.0 [1250000.00
53.0 "0 | 25000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
54.0/ "0 | 25000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
55.0/ "0 | 25000.00 MT| - - 0.00| 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
56.0/ "o | 25000.00 MT| - - 0.00 0.00 |0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
57.0 Paosnhd 25000.00 MT |Rejected E::Ztr:/r Issherse/el;{;g 4[30-00| 750000.00 0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) 0.0 |750000.00
58.0/ "0 | 25000.00 MT| - - 0.00| 0.00 0.0(0.0%)[0.0(0.0%)]|0.0(0.0%) 0.0 0.00
59.01 "9 | 25000.00 MT - - 0.00l  0.00 10.000.09%10.00.0%0.0(0.0%) . 0.0 0.00
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[TYPE

MATERIAL VALUE

I[SECURITY DEPOSIT

NO. OF ITEMS

([soLp

0.00

0.00

0

[sTA

0.00

0.00

0

[toTAL

0.00

0.00

Total no of Items Withdrawn :

Total no of Items rejected :

Total no of Items Cancelled :

Total no of Nobid Items :

Total no of Items in the Auction :
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MSTC LIMITED
( A Government of India Enterprise)
E-mail : mstced cec e.com CHANDIGARH REGIONAL OFFICE
° 01722583921
Telephone Exchange Building 2nd Floor Sector-5
Panchkula-134109

Tel : 01722583921
Fax

Website http://www.mstcecommerce.com

BID SHEET
Auction Ref MSTC/CDG/HARYANA POWER GENERATION CORPORATION
No : LIMITED/9/Rajiv Gandhi Thermal Power Plant/24-25/57325
PA“.Ct'°“ 2025-02-24::12:00:00----2025-02-24::16:06:52
eriod :
[ currency : INR
‘ Seller HARYANA POWER GENERATION
Name : ICORPORATION LIMITED
[ Location : [Rajiv Gandhi Thermal Power Plant
h?)t_ Nl:r)l:e Quantity | Status Buyer Rate || Mat.Value ED GST |Surcharge| TCS |Others Pa;:(ont:elnt I:sl;:IIst?i
1.0 Pa"s”hd 200000.00 MT| - - 0.00 0.00  [0.0(0.0%)|0.0(0.0%)| 0.0(0.0%) (0‘_)68/0) 0.0 0.00 n | n
2.0 |72 1100000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) |, 20 | 0.0 0.00 n | n
ash (0.0%)
3.0 | 2" 1100000.00 MT| - - 0.00] 0.00 |0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) |, >:0 | 0.0 0.00 n | n
ash (0.0%)
4.0 [P 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) |, .20 | 0.0 0.00 n | n
ash (0.0%)
5.0 Pond 50000.00 MT - - 0.00 0.00 0.0(0.0%)(0.0(0.0%)(| 0.0(0.0%) 0.0 0.0 0.00 n n
ash (0.0%)
6.0 P | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, >0 | 0.0 0.00 n | n
ash (0.0%)
7.0 P°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) |, 20 | 0.0 0.00 n | n
ash (0.0%)
8.0 [P | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0¢0.0%) |, .20 | 0.0 0.00 n | n
ash (0.0%)
9.0 [P | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) |, .20 | 0.0 0.00 n | n
ash (0.0%)
10.0 Pond 50000.00 MT - - 0.00 0.00 0.0(0.0%)(0.0(0.0%)(| 0.0(0.0%) 0.0 0.0 0.00 n n
ash (0.0%)
11.0| 7°nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .20 | 0.0 0.00 n | n
ash (0.0%)
12.0/ 72" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 20 | 0.0 0.00 n | n
ash (0.0%)
13.0| "°nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0¢0.0%) |, .20 | 0.0 0.00 n | n
ash (0.0%)
14.0| P°nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) |, .20 | 0.0 0.00 n | n
ash (0.0%)
15.0 Pond 50000.00 MT - - 0.00 0.00 0.0(0.0%)(0.0(0.0%)(| 0.0(0.0%) 0.0 0.0 0.00 n n
ash (0.00/0)
16.0| "°nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .20 | 0.0 0.00 n | n
ash (0.0%)
17.0 Pond 50000.00 MT - - 0.00 0.00 0.0(0.0%)||0.0(0.0%)|| 0.0(0.0%) 0.0 0.0 0.00 n n
ash (0.0%)
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Pond

.34

9)(0.0%)

19.0/ 2" | 50000.00 MT| - - 0.00 0.0(0.0%)|0.0(0.0%) | 55| 0.0 0.00

20.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

21.0 P | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)|0.0(0.0%)|0.0¢0.0%) |, .20 | 0.0 0.00
ash (0.0%)

22.0| "9 | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

23.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

24.0| 7" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

25.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) | 2% | 0.0 0.00
ash (0.0%)

26.0| 7°"Y | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

27.0| 7" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

28.0| 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

29.0| 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

30.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

31.0/ 7" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

32.0/ "9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00
ash (0.0%)

33.0/ "°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:C | 0.0 0.00
ash (0.0%)

34.0| "°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

35.0/ "°"9 | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.00/0)

36.0| "°"Y | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

37.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

38.0/ "°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

39.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

0.0/ P°nd | s0000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

1.0/ Pond | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

2.0/ P°nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) | 2% | 0.0 0.00
ash (0.0%)

3.0/ P°nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

4.0l Pond | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

us.0| Pond | s0000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

6.0l ond | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

7.0 P°nd | s0000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

ug.o| P°nd | s0000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00
ash (0.0%)

9.0l Pond | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

50.0| °"9 | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:C | 0.0 0.00
ash (0.0%)

51.0| °°"9 | 50000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00
ash (0.0%)

52.0( "9 25000.00 MT [Rejected gig‘;ﬁ;‘i%ﬁd{ﬁ 40.00[1000000.00]0.0(0.0%)[0.0(0.0%)]| 0.0(0.0%) (0(_)68/0) 0.0 [1000000.00

53.0/ PN | 25000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00

54.0| 2" | 25000.00 MT| - - 0.00] 0.00  [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .2:% | 0.0 0.00
ash (0.0%)

This is system generated document and does not require any physical signature.




56.0 Paos”hd 25000.00 MT - - 0.00 0.(359)(0.00/0)0.0(0.00/0) 0.0(0.0%) (0?68/0) 0.0 0.00
57.0 P:S”hd 25000.00 MT || - - 0.00| 0.00 [0.0(0.0%)[0.0(0.0%)]| 0.0(0.0%) (0(_’68/0) 0.0 0.00
58.0/ 7°"9 | 25000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .20 | 0.0 0.00
ash (0.0%)
59.0/ °"9 | 25000.00 MT - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, .20 | 0.0 0.00
ash (0.0%)
”TYPE MATERIAL VALUE SECURITY DEPOSIT NO. OF ITEMS
[soLp 0.00 0.00 o
[sTA 0.00 0.00 o
[roTAL 0.00 0.00
Total no of Items Withdrawn : 0
Total no of Items rejected : 1
Total no of Items Cancelled : 0
Total no of Nobid Items : 58
[Total no of Items in the Auction : 59

This is system generated document and does not require any physical signature.
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BID SHEET

Auction Ref | MSTC/CDG/HARYANA POWER GENERATION CORPORATION
No : LIMITED/10/Rajiv Gandhi Thermal Power Plant/24-25/58725

Auction
aucto 2025-03-03::12:00:00----2025-03-03::17:38:20
Currency : INR
Seller HARYANA POWER GENERATION
Name : CORPORATION LIMITED
| Location : |Rajiv Gandhi Thermal Power Plant
I'Q“’)t N:"’:e Quantity | Status Buyer Rate|Mat.Value| ED GST |surcharge| TCs |others P:;;:f:nt I:S'H_L:’;I
1.0| " 1200000.00 MT| - - 0.00] 0.00 0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00 n | n
2.0| "2 1100000.00 MTRejected E;‘::;/nssgsel;{;g‘t 1.00] 100000.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 |100000.00| n | n
3.0 "2 1100000.00 MT| - - 0.00] 0.00 0.0(0.0%)[0.0(0.0%)|0.0(0.0%) (0%8/0) 0.0 0.00 n | n
4.0 7" 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n | n
ash (0.0%)
5.0 P | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, %:C | 0.0 0.00 n | n
ash (0.0%)
6.0| "°" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, 2:% | 0.0 0.00 n | n
ash (0.0%)
7.0| P I 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, 2:C | 0.0 0.00 n | n
ash (0.0%)
8.0 | P9 I 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n | n
ash (0.0%)
9.0 | P9 I 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n | n
ash (0.0%)
10.0| " | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n | n
ash (0.0%)
11.0 P | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n | n
ash (0.0%)
12.0/ "™ | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n | n
ash (0.0%)
13.0 "™ | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n | n
ash (0.0%)
14.0| "™ | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n | n
ash (0.00/0)
15.0| "9 | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n | n
ash (0.0%)
16.0| 7°"9 | 50000.00 MT | - - 0.00 0.00 [0.0(0.0%)[0.00.0%)|0.0(0.0%) | 20 | 0.0 0.00 n | n
ash (0.0%)
17.0/ P°nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n | n
ash (0.0%)
18.0( P°"d | 50000.00 MT | - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n | n
ash (0.0%)
19.0( P°"d | 50000.00 MT | - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n | n
ash (0.0%)
20.0| " | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n | n
ash (0.0%)
21.0| " | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n | n
ash (0.0%)
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22.0/ P19 50000.00 MT| - - 0.00 0.8 520.0%)0.0(0.0%)] 0.0(0.0%) (067 00 0.00 n

23.0 Paf’snhd 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0(.)62/0) 0.0 0.00 n

24.0| " | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, %:C | 0.0 0.00 n
ash (0.0%)

25.0/ 7°Nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

26.0| 7°N9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

27.0/ 7°"d | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

28.0| 7°Nd | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

29.0| 7°"d | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

30.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

31.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

32.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

33.0/ 7°"9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

34.0 P29 50000.00 MT| - - 0.00 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | 20 | 0.0 0.00 n
ash (0.0%)

35.0| 0" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

36.0| "9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

37.0| "9 | s0000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

38.0| " | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

39.0| "9 | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

0.0/ 7" | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

1.0/ "°nd | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

2.0/ 7" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n
ash (0.0%)

43.0/ 7" | 50000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n
ash (0.0%)

ha.0| "N | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n
ash (0.0%)

4s.0/ "N | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n
ash (0.0%)

46.0| 7" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

7.0/ "°"d | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n
ash (0.0%)

ug.0| 7" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, -0 | 0.0 0.00 n
ash (0.0%)

9.0/ 7" | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, %% | 0.0 0.00 n
ash (0.0%)

50.0| "9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)[0.0(0.0%) |, %:C | 0.0 0.00 n
ash (0.0%)

51.0/ "9 | 50000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

52.0 Pa"s”hd 25000.00 MT | Sold Err";::‘;/riss';rs‘e/‘elgzasng495.oo 2375000.00(0.0(0.0%)[0.0(0.0%)| 0.0(0.0%) (0%8/0) 0.0 [2375000.00 n

53.0 Paos”hd 25000.00 MT | Sold Erﬂ:ﬁ;/ri';rs‘e/‘i;{;g“ 65.00(1625000.00[0.0(0.0%)0.0(0.0%)| 0.0(0.0%) (0%2/0) 0.0 [1625000.00 n

54.0 Pa"s”hd 25000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)] 0.0(0.0%) (0%8/0) 0.0 0.00 n

55.0/ 7°Nd | 25000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

56.0/ 7°N9 | 25000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

57.0( P29 | 25000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0(0.0%) | 20 | 0.0 0.00 n
ash (0.0%)

58.0/ 7°Nd | 25000.00 MT| - - 0.00] 0.00 [0.00.0%)[0.0(0.0%)|0.0¢0.0%) |, 2% | 0.0 0.00 n
ash (0.0%)

59.0/ 7°"d | 25000.00 MT| - - 0.00] 0.00 [0.0(0.0%)[0.0(0.0%)|0.0¢0.0%) |, 2:% | 0.0 0.00 n
ash (0.0%)

[rYPE [MATERIAL VALUE [sECURITY DEPOSIT [No. OF 1ITEMS |




-
D

[soLp

4000000.00

4000007dR 3

IsTA

0.00

0.00 WWVWW™

[roTAL

4000000.00

400000.00

Total no of Items Withdrawn :

Total no of Items rejected :

Total no of Items Cancelled :

Total no of Nobid Items :

Total no of Items in the Auction :
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f‘-\‘ ABDYRE R-16
(LQ)I RAJIV GANDHI THERMAL POWER PLANT, KHEDAR, HISAR

(A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)
HPGCL

Expression of Interest

Memo no. 26/XEN/CMD-II (Pond Ash)/RGTPP/F-22 Dated 12.03.2025

RGTPP, HPGCL, Khedar, Hisar invites Expression of Interest for lifting of pond ash from
pond ash user agencies i.e. Cement companies, block manufacturers, traders etc. Pond ash is
available for lifting on “as is where is” basis and free of any cost, from Ash Dykes of RGTPP,
Khedar, Hisar and shall be allocated on ‘first come first serve’ basis. Total quantity to be
allocated is 50,000 MT in 05 lots of 10,000MT each. All the charges related to loading and

transportation are to be borne by the interested parties.

Kindly note that environmental compensation for any short-lifting against allocated
quantity shall be @ Rs. 1500/- per MT and Interested parties shall have to lift the entire
allocated quantity no later than 31.03.2025, therefore, pond ash user agencies are requested to
apply for allocation quantity keeping these aspects into consideration. During the course of
lifting of pond ash, all norms/rules/regulationsrelated to environmental protection set by
MoEF&CC, CPCB, HSPCB other regulatory bodies, as amended from time to time, shall be
followed in true spirit. Further, a contract agreement will be signed on NJSP between RGTPP,
HPGCL and pond ash lifters to ensure faithful execution of terms and conditions of EOI
(Available on HPGCL'’s official website https://hpgcl.org.in).

For any further queries related to lifting of pond ash, interested firms may contact the

undersigned during the office hours. EOI details are as under:-

s EOI submission| EOI submission
r.
EOI scope start date and end date and Official Web site Contact details
no.
time time
Lifting of pond ash Er. Tinku Goyal,
12.03.2025 & 13.03.2025 & _
1 from, RGTPP, https://hpgcl.org.in XEN/CMD-II,
13:00 hrs 13:00 hrs
Khedar, Hisar 8222820043

-sd-
XEN/CMD-II, RGTPP,
for Chief Engineer, RGTPP,
HPGCL, Khedar, Hisar.


https://hpgcl.org.in/
https://hpgcl.org.in/
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Expression of Interest

(On official letter head of the Company)
Bidder Details
(For submission of along with documents)

Sr. No. Description Details
1 Name of the Bidder
5 Status (Company / Individual /
' Partnership firm)
3 Registered Address
Telephone No.
email id -
4 Communication Address
Telephone No.
email id -
5 GST /TIN No.

Quantity of Pond Ash required
6 (Total 50,000 MT in 05 lot of 10,000MT is
available up to 31.03.2025)

Authorized Person Details

1 Name of the Authorized Person
2 Designation

3 Address for Communication
4 Telephone No.

5 Email Id

For and on behalf of

Signature:
(Authorized Representative) Name:

Designation:

e Terms and conditions for contract of pond ash lifting against this EOI are attached as
Annexure-|



1.

6.
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Annexure-|

GENERAL CONDITIONS FOR LIFTING OF POND ASH

Acquaintances of local conditions

It will be imperative for the Bidder to get fully inform himself of all local

issues, conditions and factors, which shall have any effect on the execution of

the work covered under these documents and specifications.

Language of the Contract

All bids shall be submitted in English language.

Confidentiality

a) Information relating to the examination, clarification, evaluation, comparison of
bids, and recommendations for allocation shall not be disclosed to bidders
or any other person not officially concerned with such process.

b) Any effort by the bidder to influence the Supplier in the Supplier's bid
evaluation, bid comparison, or allocation decisions may result in the rejection of
the Bidder’s bid.

Settlement of Disputes

Amicable Settlement

a) In the event of any dispute or claim of any kind whatsoever that may arise
between the Parties as a result of construction, interpretation or application of
any of the terms and conditions of this Agreement or performance of it
(“Dispute”™), either Party may by written notice inform the other Party of a
Dispute (“Dispute Notice”).

b) The Parties shall within a period of 3 Days from the date of receipt of Dispute
Notice by such other Party meet and endeavor to settle Dispute in an
amicable manner through good faith and negotiations. In the event of the
failure of the Parties to settle Dispute amicably within such 3 Days period,
either Party may refer Dispute for resolution by arbitration, in accordance with
the provisions mentioned hereunder.

Arbitration
In the event that the parties are unable to resolve the disputes under Clause 4

above, controversy or claim relating to or arising out of this contract, such disputes,
controversy or claim shall be finally referred to Arbitrator appointed by
MD/HPGCL in accordance with the Arbitration and Conciliation Act 1996 as
amended from time to time and read with rules framed there under.

Force Majeure

a “Force Majeure” shall mean any event beyond the reasonable control of the
Supplier or of the Buyer, as the case may be, and which is unavoidable
notwithstanding the reasonable care of the party affected. Force Majeure
shall include but not be limited to the following events and circumstances:

i. Flood, cyclone, lightning, storm, tidal wave, hurricane tornado,
earthquake, landslide, epidemic or other acts of God.

ii. War (whether declared or not), riot, civil war, blockade, insurrection.

iii. lllegal strike or illegal lockout, lockdown; and

iv. Acts of Governmental Instrumentality having jurisdiction occurring after
the date of this Agreement, including the issuance or promulgation of
any court order, law, statute, ordinance, rule, regulation or directive,
the effect of which would prevent, delay or make unlawful a Party’s
performance herein; provided that executive acts of a Governmental
Instrumentality in the capacity of a shareholder or Seller of either
Party shall not for the purpose of this Agreement be considered as a
Force Majeure event.

b) If either party is prevented, hindered or delayed from or in performing any
of its obligations under the Contract by an event of Force Majeure, then it
shall notify the other party in writing of the occurrence of such event and the
circumstances thereof within 3 days after the occurrence of such event.

c) The party who has given such notice shall be excused from the
performance or punctual performance of its obligations under the Contract for
so long as the relevant event of Force Majeure continues and to the extent
that such party’s performance is prevented, hindered or delayed. The Time
for Completion shall be extended after mutual discussion.

d) The party or parties affected by the event of Force Majeure shall use
reasonable efforts to mitigate the effect thereof upon its or their performance of
the Contract and to fulfil it's or their obligations under the Contract, but without



7.

10.

11.

12.
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prejudice to Supplier’s right to terminate the contract under Special Conditions
of Supply.

e) Delay or non-performance either party hereto caused by the occurrence
of any event of Force Majeure shall not constitute a default or breach of the
Contract.

f) If the performance of the Contract is substantially prevented, hindered or
delayed for a continuous period of more than 3 days or an aggregate period of
more than 7 days on account of one or more event of Force Majeure
during the occurrence of the Contract, the parties will attempt to develop a
mutually satisfactory solution, failing which the dispute shall be resolved.

g) In the event of prohibition imposed by Govt. of India/Competent Authorities
making impossible to perform the contract, may be termed as Force
Majeure and neither party shall be liable for compensations or damages due
to non-performance.

Insurance & Buyer’s Liability

a) The Buyer shall be fully responsible for maintaining all the insurances as
per law of land at their own cost.

b) The Buyer shall at all times indemnify the seller against all losses, claims,
damages or compensation arising out of any accident or injury to any
person (whether in employment of buyer or not) or property in or about the
plant including the Ash dyke area which may arise out due to buyers
act/negligence while carrying out the contract.

Suspension of the supply

a) The Supplier reserves the right to suspend and reinstate execution of the
whole or any part of the supply.

b) The Supplier shall not be responsible for any liabilities for suspension of
issue of pond ash or issue of reduced quantity of pond ash for any reason
whatsoever.

Indemnity for defense of Suits

If any action in court is brought by third party against the Supplier or an officer or

agent of the Supplier for the failure or neglect on the part of the buyer to

perform any acts, matters, covenants or things under the Contract, or for damage
or injury caused by the alleged omission or negligence on the part of the buyer,
his agents, representatives or his Sub-contractors, workmen, suppliers, or
representatives employees the buyer shall in such cases indemnify and keep the

Supplier and RGTPP, HPGCL, Khedar, Hisar and / or its representative harmless

from all losses damages, claims, expenses or decrees arising out of such action.

Safety Requirements

The buyer shall ensure safety and security of all its personnel, working at
different places in connection with this supply and shall be fully responsible for
the same. All safety tools and tackles required like helmets, goggles, gas masks,
respiratory masks, gumboots, shoes, safety belts wherever required will be
provided by the buyer. The buyer shall also ensure safety and security of all
RGTPP, HPGCL, Khedar, Hisar and Supplier's delivery personnel at delivery site.
Disorderly Conduct

The buyer shall at all times take all reasonable precautions to prevent any
unlawful, notorious or disorderly conduct by or amongst the buyer’s staff and
labour and for the preservation of peace and protection of persons and property
in the neighborhood of the delivery site against the same.

Jurisdiction of Court

All legal proceedings in connection with the contract will be subject to the
jurisdiction of Hisar Courts only.

SPECIAL CONDITIONS OF SALE OF POND ASH

Scope of Supply for Sale of Pond Ash

a) Supplier (i.e. Rajiv Gandhi Thermal Power Plant, Khedar, Hisar) would
provide a designated area of the pond ash and the buyer will be restricted to
lift pond ash from that area only.

b) The supplier (RGTPP) reserves the right to allocate the quantity not lifted

by the buyers for any reason, to any other party.

c) Quantity: - Allocated quantity shall be in multiple of 10,000MT subject to limit
of 50,000MT. However, allocated quantity can be reduced up to
any extent during currency of contract at sole discretion of
HPGCL without any compensation to firm. Intimation of
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reduction in allocated quantity shall be given to contractor in
written through email/letter.

d) Period: - Up to 31.03.2025. However, contract can be short closed with
prior intimation of 01 days.

e) Security Deposit:- Firm shall deposit security amount at the rate of
Rs. 50 per MT on allocated quantity within 03 days of issue
of LOA, which shall be released on completion of contract
period on lifting of complete allocated quantity. In case firm
is not able to lift the complete allocated quantity, then this
security amount shall be forfeited.

f) In case there is any contradiction between LOA and environment

policy, then environment policy will prevail.

Working Hours.
The pond ash lifting hours shall be decided as per the direction of the
CE/RGTPP. In normal circumstances, RGTPP may allow lifting of pond ash for
24 hours. However, during windy seasons it may be restricted to night hours or
may be stopped completely.

Pond Ash Lifting Point

a) RGTPP, Khedar, Hisar would allow lifting of pond ash from the
designated area of Ash dyke(s).
b) A dedicated area will be allocated to the buyers. Buyers shall restrict the

lifting / excavation depth wise within the allocated area only.

Quality of Pond Ash

RGTPP, Khedar, Hisar would provide pond ash from designated delivery
point(s) i.e. designated area of Ash dyke(s) of RGTPP, Khedar, Hisar on “as
available” basis.

Usage of Pond Ash

The contractor shall utilize the pond ash as per guidelines issued by MOEF &
CC vide S.0. 5481 (E) dated 31.12.2021 and its amendments.

Period of Supply

Duration of Supply of pond ash from RGTPP, Khedar, Hisar will be upto
31.03.2025. However, RGTPP, HPGCL reserve the right to short close the
contract with prior intimation of 01 days and without citing any reason
whatsoever.

Commencement of first off take
Commencement of first off take for bidders of pond ash should not exceed

beyond 1 day from the date of issue of LOIl or award / sale letter.

Weighment for invoicing
Pond ash shall be issued based on actual weighment. The weighment shall

be done at the weighbridge of RGTPP installed near entry / exit gate of Raw
Water premises of RGTPP, Hisar to generate e-invoice. The firm will have to
make their own arrangements in case of any fault in weighbridge of RGTPP.
Weight so recorded shall be considered final. Pond Ash lifting shall not be
stopped by the firms for the reason of non-operation Weighbridge of RGTPP.

Environmental Compensation against short lifting:-

Environmental compensation for any short-lifting against allocated quantity shall
be @ Rs. 1500/- per MT as per MOEF & CC natification S.0. 5481 (E) dated
31.12.2021 and same shall be recovered from the firm.

In case of non-deposition of Environmental Compensation amount against short
lifted quantity, then the case will be referred to CPCB/HSPCB/MOEF & CC or
any other regulatory body or court for necessary action to recover the

Environmental Compensation amount.

Lifting of Pond Ash:-

a) Buyer should depute his authorized representative to Ash dyke area for co-
ordination and lifting of pond ash.

b) Lifting of pond ash shall be allowed from designated area of ash dyke(s)
to trucks / bulkers / containers (properly covered with tarpaulin) only, which
are suitable for loading of pond ash from ash dyke(s).

Responsibility during Transportation

a) The buyer will be responsible for any kind of injuries or accidents
caused to their employees or labourers or any other person and seller will
not be liable in the matter. If any action is brought against the seller for
payment of damages or compensations, the buyer shall indemnify the
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seller from all such action or claim from damages/compensation. If the
seller is held liable for any compensation, buyer shall forthwith
compensate the seller if any, such claim arose even after expiry of the
contract period.

b) The Buyer’s transporter(s) shall have valid license of statutory, State Govt. /
Central Govt. Authority for transportation of specified goods if required.

Contract Agreement
a) Contract agreement shall be signed on NJSP of Rs. 100/- within 24 hour of

issue of sale letter / letter of allocation. Lifting shall start only after signing
the contract agreement.

b) The Contract Agreement can be terminated by HPGCL without assigning any
reason by giving a notice of one day to the firm.

Pollution Control & Transportation of Pond ash
All measures would be taken by the firm as per norms of

HSPCB/MOEF&CC/CPCB/NGT other regulatory body to avoid pollution to the
satisfaction of HPGCL. Similarly, while transporting, no spillage of pond ash would
be there to avoid air pollution for which vehicles engaged for transporting the pond
ash should be fully covered with tarpaulin. If the process adopted by the party is
found deficient, HPGCL has the right to cancel the agreement and agency shall
be responsible for any litigation on this account. In order to ensure compliance of
environment / safety norms, road safety norms while excavation, loading,
transportation, unloading and placing of pond ash, the firm shall solely be
responsible for compliance. Any penalty imposed / action taken by HSPCB /
CPCB / Hon’ble NGT, District Authorities etc. for non-compliance of statutory
norms during excavation, loading, transportation, unloading and placing of pond
ash of pond ash shall be borne and resolved by the firm itself.

Safety
The buyer would be responsible for the safety of its people for which the buyer

should provide necessary safety gear to its workers.

The buyer shall be fully responsible for maintaining all the insurance covers as
per law of land at its own cost.

Authorized person

A proper authorization in the format prescribed by Engineer In-Charge must be
presented to him, if the buyer wants to depute an agent /transporter on its behalf.

End use certificate
Buyer shall invariably submit the certificate of the end use of pond ash on

completion of contract and also furnish any information required by RGTPP,
Khedar, HPGCL related to ash lifting.

MVI/RTO for overloading

Overloading of vehicles shall not be allowed in any case. Buyer and its
transporter would be entirely responsible towards MVI/RTO for overloading
of pond ash. RGTPP, Khedar, Hisar in any case, wil not be responsible
for the same. Any penalty imposed / action taken by HSPCB / CPCB / Hon’ble
NGT, District Authorities etc. for non-compliance of statutory norms during
transportation of pond ash shall be borne and resolved by the firm itself.

Ministry of Power (MoP) and MoEF&CC Guidelines

Buyer and its transporter shall have to follow the guidelines of Ministry of Power
(MoP), MOoEF&CC and other regulatory bodies issued from time to time in true
spirit, non-compliance of which shall invite action as per provisions in ibid
guidelines.
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Debarring/blacklisting for non-payment of environmental compensation and any

other breach of contract: -

In case buyer fails to pay the environmental compensation @ Rs. 1500/- per MT
on the account of short lifting from allocated quantity, or in case of any other
breach of contract the firm shall be debarred/blacklisted from lifting of dry fly ash
& pond ash from HPGCL for a period of 02 years.
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RAJIV GANDHI THERMAL POWER PLANT, KHEDAR, HISAR
(A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)

@

HPGCL

Expression of Interest

Memo no. 22/XEN/CMD-II (Pond Ash)/RGTPP/F-22 Dated 10.03.2025

RGTPP, HPGCL, Khedar, Hisar invites Expression of Interest for lifting of pond ash from
pond ash user agencies i.e. Cement companies, block manufacturers, traders etc. Pond ash is
available for lifting on “as is where is” basis and free of any cost, from Ash Dykes of RGTPP,
Khedar, Hisar and shall be allocated on ‘first come first serve’ basis. Total quantity to be
allocated is 50,000 MT in 02 lots of 25,000MT each. All the charges related to loading and

transportation are to be borne by the interested parties.

Kindly note that environmental compensation for any short-lifting against allocated
guantity shall be @ Rs. 1500/- per MT and Interested parties shall have to lift the entire
allocated quantity no later than 31.03.2025, therefore, pond ash user agencies are requested to
apply for allocation quantity keeping these aspects into consideration. During the course of
lifting of pond ash, all norms/rules/regulationsrelated to environmental protection set by
MoEF&CC, CPCB, HSPCB other regulatory bodies, as amended from time to time, shall be
followed in true spirit. Further, a contract agreement will be signed on NJSP between RGTPP,
HPGCL and pond ash lifters to ensure faithful execution of terms and conditions of EOI

(Available on HPGCL'’s official website https://hpgcl.org.in).

Interested bidder shall have the annual average turnover for last three financial years
more than Rs. 3.75 Crore while applying for 01 lot of 25000 MT OR more than Rs. 7.5 Crore
while applying for 02 lots of 25000 MT.

The Interested agencies who qualifies turnover criteria are requested to submit their

requirement in the format available on HPGCL'’s official website https://hpgcl.org.in

For any further queries related to lifting of pond ash, interested firms may contact the
undersigned during the office hours. EOI details are as under:-

EOI submission

EOI submission

Sr.
EOI scope start date and end date and Official Web site Contact details
no.
time time
Lifting of pond ash Er. Tinku Goyal,
10.03.2025 & 12.03.2025 & .
1 from, RGTPP, https://hpgcl.org.in XEN/CMD-II,
10:00 hrs 13:00 hrs
Khedar, Hisar 8222820043

for

-sd-

XEN/CMD-II, RGTPP,
Chief Engineer, RGTPP,
HPGCL, Khedar, Hisar.
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Expression of Interest

(On official letter head of the Company)
Bidder Details
(For submission of along with documents)

Sr. No. Description Details
1 Name of the Bidder
5 Status (Company / Individual /
' Partnership firm)
3 Registered Address
Telephone No.
email id -
4 Communication Address
Telephone No.
email id -
5 GST/TIN No.
Quantity of Pond Ash required
6 (Total 50,000 MT in 02 lot of 25,000MT is
available up to 31.03.2025)
Authorized Person Details
1 Name of the Authorized Person
2 Designation
3 Address for Communication
4 Telephone No.
5 Email Id
For and on behalf of
Signature:
(Authorized Representative) Name:
Designation:
Note:

e Terms and conditions for contract of pond ash lifting against this EQOI are attached as
Annexure-I|
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Annexure-|

GENERAL CONDITIONS FOR LIFTING OF POND ASH

Acquaintances of local conditions

It will be imperative for the Bidder to get fully inform himself of all local

issues, conditions and factors, which shall have any effect on the execution of

the work covered under these documents and specifications.

Language of the Contract

All bids shall be submitted in English language.

Confidentiality

a) Information relating to the examination, clarification, evaluation, comparison of
bids, and recommendations for allocation shall not be disclosed to bidders
or any other person not officially concerned with such process.

b) Any effort by the bidder to influence the Supplier in the Supplier's bid
evaluation, bid comparison, or allocation decisions may result in the rejection of
the Bidder’s bid.

Settlement of Disputes

Amicable Settlement

a) In the event of any dispute or claim of any kind whatsoever that may arise
between the Parties as a result of construction, interpretation or application of
any of the terms and conditions of this Agreement or performance of it
(“Dispute”), either Party may by written notice inform the other Party of a
Dispute (“Dispute Notice”).

b) The Parties shall within a period of 3 Days from the date of receipt of Dispute
Notice by such other Party meet and endeavor to settle Dispute in an
amicable manner through good faith and negotiations. In the event of the
failure of the Parties to settle Dispute amicably within such 3 Days period,
either Party may refer Dispute for resolution by arbitration, in accordance with
the provisions mentioned hereunder.

Arbitration
In the event that the parties are unable to resolve the disputes under Clause 4

above, controversy or claim relating to or arising out of this contract, such disputes,
controversy or claim shall be finally referred to Arbitrator appointed by
MD/HPGCL in accordance with the Arbitration and Conciliation Act 1996 as
amended from time to time and read with rules framed there under.

Force Majeure

a “Force Majeure” shall mean any event beyond the reasonable control of the
Supplier or of the Buyer, as the case may be, and which is unavoidable
notwithstanding the reasonable care of the party affected. Force Majeure
shall include but not be limited to the following events and circumstances:

i. Flood, cyclone, lightning, storm, tidal wave, hurricane tornado,
earthquake, landslide, epidemic or other acts of God.

ii. War (whether declared or not), riot, civil war, blockade, insurrection.

iii. lllegal strike or illegal lockout, lockdown; and

iv. Acts of Governmental Instrumentality having jurisdiction occurring after
the date of this Agreement, including the issuance or promulgation of
any court order, law, statute, ordinance, rule, regulation or directive,
the effect of which would prevent, delay or make unlawful a Party’s
performance herein; provided that executive acts of a Governmental
Instrumentality in the capacity of a shareholder or Seller of either
Party shall not for the purpose of this Agreement be considered as a
Force Majeure event.

b) If either party is prevented, hindered or delayed from or in performing any
of its obligations under the Contract by an event of Force Majeure, then it
shall notify the other party in writing of the occurrence of such event and the
circumstances thereof within 3 days after the occurrence of such event.

c¢) The party who has given such notice shall be excused from the
performance or punctual performance of its obligations under the Contract for
so long as the relevant event of Force Majeure continues and to the extent
that such party’s performance is prevented, hindered or delayed. The Time
for Completion shall be extended after mutual discussion.

d) The party or parties affected by the event of Force Majeure shall use
reasonable efforts to mitigate the effect thereof upon its or their performance of
the Contract and to fulfil it's or their obligations under the Contract, but without
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prejudice to Supplier’s right to terminate the contract under Special Conditions
of Supply.

e) Delay or non-performance either party hereto caused by the occurrence
of any event of Force Majeure shall not constitute a default or breach of the
Contract.

f) If the performance of the Contract is substantially prevented, hindered or
delayed for a continuous period of more than 3 days or an aggregate period of
more than 7 days on account of one or more event of Force Majeure
during the occurrence of the Contract, the parties will attempt to develop a
mutually satisfactory solution, failing which the dispute shall be resolved.

g) In the event of prohibition imposed by Govt. of India/Competent Authorities
making impossible to perform the contract, may be termed as Force
Majeure and neither party shall be liable for compensations or damages due
to non-performance.

Insurance & Buyer’s Liability

a) The Buyer shall be fully responsible for maintaining all the insurances as
per law of land at their own cost.

b) The Buyer shall at all times indemnify the seller against all losses, claims,
damages or compensation arising out of any accident or injury to any
person (whether in employment of buyer or not) or property in or about the
plant including the Ash dyke area which may arise out due to buyers
act/negligence while carrying out the contract.

Suspension of the supply

a) The Supplier reserves the right to suspend and reinstate execution of the
whole or any part of the supply.

b) The Supplier shall not be responsible for any liabilities for suspension of
issue of pond ash or issue of reduced quantity of pond ash for any reason
whatsoever.

Indemnity for defense of Suits

If any action in court is brought by third party against the Supplier or an officer or

agent of the Supplier for the failure or neglect on the part of the buyer to

perform any acts, matters, covenants or things under the Contract, or for damage
or injury caused by the alleged omission or negligence on the part of the buyer,
his agents, representatives or his Sub-contractors, workmen, suppliers, or
representatives employees the buyer shall in such cases indemnify and keep the

Supplier and RGTPP, HPGCL, Khedar, Hisar and / or its representative harmless

from all losses damages, claims, expenses or decrees arising out of such action.

Safety Requirements

The buyer shall ensure safety and security of all its personnel, working at
different places in connection with this supply and shall be fully responsible for
the same. All safety tools and tackles required like helmets, goggles, gas masks,
respiratory masks, gumboots, shoes, safety belts wherever required will be
provided by the buyer. The buyer shall also ensure safety and security of all
RGTPP, HPGCL, Khedar, Hisar and Supplier's delivery personnel at delivery site.
Disorderly Conduct

The buyer shall at all times take all reasonable precautions to prevent any
unlawful, notorious or disorderly conduct by or amongst the buyer's staff and
labour and for the preservation of peace and protection of persons and property
in the neighborhood of the delivery site against the same.

Jurisdiction of Court

All legal proceedings in connection with the contract will be subject to the
jurisdiction of Hisar Courts only.

SPECIAL CONDITIONS OF SALE OF POND ASH

Scope of Supply for Sale of Pond Ash

a) Supplier (i.e. Rajiv Gandhi Thermal Power Plant, Khedar, Hisar) would
provide a designated area of the pond ash and the buyer will be restricted to
lift pond ash from that area only.

b) The supplier (RGTPP) reserves the right to allocate the quantity not lifted

by the buyers for any reason, to any other party.

¢) Quantity: - Allocated quantity shall be in multiple of 25,000MT subject to limit
of 50,000MT. However, allocated quantity can be reduced upto
any extent during currency of contract at sole discretion of
HPGCL without any compensation to firm. Intimation of
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reduction in allocated quantity shall be given to contractor in
written through email/letter.

d) Period: - Up to 31.03.2025. However, contract can be short closed with
prior intimation of 01 days.

e) Security Deposit:- Firm shall deposit security amount at the rate of
Rs. 50 per MT on allocated quantity within 03 days of issue
of LOA, which shall be released on completion of contract
period on lifting of complete allocated quantity. In case firm
is not able to lift the complete allocated quantity, then this
security amount shall be forfeited.

f) In case there is any contradiction between LOA and environment

policy, then environment policy will prevail.

Working Hours.

The pond ash lifting hours shall be decided as per the direction of the
CE/RGTPP. In normal circumstances, RGTPP may allow lifting of pond ash for
24 hours. However, during windy seasons it may be restricted to night hours or

may be stopped completely.
Pond Ash Lifting Point

a) RGTPP, Khedar, Hisar would allow lifting of pond ash from the
designated area of Ash dyke(s).
b) A dedicated area will be allocated to the buyers. Buyers shall restrict the

lifting / excavation depth wise within the allocated area only.

Quality of Pond Ash

RGTPP, Khedar, Hisar would provide pond ash from designated delivery
point(s) i.e. designated area of Ash dyke(s) of RGTPP, Khedar, Hisar on “as
available” basis.

Usage of Pond Ash

The contractor shall utilize the pond ash as per guidelines issued by MOEF &
CC vide S.0. 5481 (E) dated 31.12.2021 and its amendments.

Period of Supply

Duration of Supply of pond ash from RGTPP, Khedar, Hisar will be upto
31.03.2025. However, RGTPP, HPGCL reserve the right to short close the
contract with prior intimation of 01 days and without citing any reason
whatsoever.

Commencement of first off take
Commencement of first off take for bidders of pond ash should not exceed

beyond 1 day from the date of issue of LOI or award / sale letter.

Weighment for invoicing
Pond ash shall be issued based on actual weighment. The weighment shall

be done at the weighbridge of RGTPP installed near entry / exit gate of Raw
Water premises of RGTPP, Hisar to generate e-invoice. The firm will have to
make their own arrangements in case of any fault in weighbridge of RGTPP.
Weight so recorded shall be considered final. Pond Ash lifting shall not be
stopped by the firms for the reason of non-operation Weighbridge of RGTPP.

Environmental Compensation against short lifting:-

Environmental compensation for any short-lifting against allocated quantity shall
be @ Rs. 1500/- per MT as per MOEF & CC notification S.0. 5481 (E) dated
31.12.2021 and same shall be recovered from the firm.

In case of non-deposition of Environmental Compensation amount against short
lifted quantity, then the case will be referred to CPCB/HSPCB/MOEF & CC or
any other regulatory body or court for necessary action to recover the

Environmental Compensation amount.

Lifting of Pond Ash:-

a) Buyer should depute his authorized representative to Ash dyke area for co-
ordination and lifting of pond ash.

b) Lifting of pond ash shall be allowed from designated area of ash dyke(s)
to trucks / bulkers / containers (properly covered with tarpaulin) only, which
are suitable for loading of pond ash from ash dyke(s).

Responsibility during Transportation

a) The buyer will be responsible for any kind of injuries or accidents
caused to their employees or labourers or any other person and seller will
not be liable in the matter. If any action is brought against the seller for
payment of damages or compensations, the buyer shall indemnify the
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seller from all such action or claim from damages/compensation. If the
seller is held liable for any compensation, buyer shall forthwith
compensate the seller if any, such claim arose even after expiry of the
contract period.

b) The Buyer’s transporter(s) shall have valid license of statutory, State Govt. /
Central Govt. Authority for transportation of specified goods if required.

Contract Agreement
a) Contract agreement shall be signed on NJSP of Rs. 100/- within 24 hour of

issue of sale letter / letter of allocation. Lifting shall start only after signing
the contract agreement.

b) The Contract Agreement can be terminated by HPGCL without assigning any
reason by giving a notice of one day to the firm.

Pollution Control & Transportation of Pond ash
Al measures would be taken by the firm as per norms of

HSPCB/MOEF&CC/CPCB/NGT other regulatory body to avoid pollution to the
satisfaction of HPGCL. Similarly, while transporting, no spillage of pond ash would
be there to avoid air pollution for which vehicles engaged for transporting the pond
ash should be fully covered with tarpaulin. If the process adopted by the party is
found deficient, HPGCL has the right to cancel the agreement and agency shall
be responsible for any litigation on this account. In order to ensure compliance of
environment / safety norms, road safety norms while excavation, loading,
transportation, unloading and placing of pond ash, the firm shall solely be
responsible for compliance. Any penalty imposed / action taken by HSPCB /
CPCB / Hon’ble NGT, District Authorities etc. for non-compliance of statutory
norms during excavation, loading, transportation, unloading and placing of pond
ash of pond ash shall be borne and resolved by the firm itself.

Safety
The buyer would be responsible for the safety of its people for which the buyer

should provide necessary safety gear to its workers.

The buyer shall be fully responsible for maintaining all the insurance covers as
per law of land at its own cost.

Authorized person

A proper authorization in the format prescribed by Engineer In-Charge must be
presented to him, if the buyer wants to depute an agent /transporter on its behalf.
End use certificate

Buyer shall invariably submit the certificate of the end use of pond ash on

completion of contract and also furnish any information required by RGTPP,
Khedar, HPGCL related to ash lifting.

MVI/RTO for overloading

Overloading of vehicles shall not be allowed in any case. Buyer and its
transporter would be entirely responsible towards MVI/RTO for overloading
of pond ash. RGTPP, Khedar, Hisar in any case, will not be responsible
for the same. Any penalty imposed / action taken by HSPCB / CPCB / Hon’ble
NGT, District Authorities etc. for non-compliance of statutory norms during
transportation of pond ash shall be borne and resolved by the firm itself.

Ministry of Power (MoP) and MoEF&CC Guidelines

Buyer and its transporter shall have to follow the guidelines of Ministry of Power
(MoP), MoEF&CC and other regulatory bodies issued from time to time in true
spirit, non-compliance of which shall invite action as per provisions in ibid
guidelines.
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Debarring/blacklisting for non-payment of environmental compensation and any

other breach of contract: -

In case buyer fails to pay the environmental compensation @ Rs. 1500/- per MT
on the account of short lifting from allocated quantity, or in case of any other
breach of contract the firm shall be debarred/blacklisted from lifting of dry fly ash
& pond ash from HPGCL for a period of 02 years.
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(@) RAJIV GANDHI THERMAL POWER PLANT, KHEDAR, HISAR

L\‘J (A UNIT OF HARYANA POWER GENERATION CORPORATION LIMITED)
HPGCL

Expression of Interest

RGTPP, HPGCL, Khedar, Hisar invites Expression of Interest for lifting of pond ash from
pond ash user agencies i.e. Cement companies, block manufacturers, traders etc. Pond ash is
available for lifting on “as is where is” basis and free of any cost, from Ash Dykes of RGTPP,
Khedar, Hisar and shall be allocated on ‘first come first serve’ basis. Total quantity to be
allocated is 01 LMT in 04 lots of 25,000MT each. All the charges related to loading and

transportation are to be borne by the interested parties.

The Interested agencies are requested to submit their requirement in the format

available on HPGCL's official website https://hpgcl.org.in

Kindly note that environmental compensation for any short-lifting against allocated
quantity shall be @ Rs. 1500/- per MT and Interested parties shall have to lift the entire
allocated quantity no later than 31.03.2025, therefore, pond ash user agencies are requested to
apply for allocation quantity keeping these aspects into consideration.During the course of lifting
of pond ash, all norms/rules/regulationsrelated to environmental protection set by MoEF&CC,
CPCB, HSPCB other regulatory bodies, as amended from time to time, shall be followed in true
spirit. Further, a contract agreement will be signed on NJSP between RGTPP, HPGCL and

pond ash lifters to ensure faithful execution of terms and conditions agreed upon deliberations.

For any further queries related to lifting of pond ash, interested firms may contact the

undersigned during the office hours. EOI details are as under:-

s EOI submission| EOI submission
r.
EOIl scope start date and end date and Official Web site Contact details
no.
time time
Lifting of pond ash Er. Tinku Goyal,
05.03.2025 & 07.03.2025 & .
1 from, RGTPP, https://hpgcl.org.in XEN/CMD-II,
10:00 hrs 17:00 hrs
Khedar, Hisar 8222820043

-sd-
XEN/CMD-Il, RGTPP,
for Chief Engineer, RGTPP,
HPGCL, Khedar, Hisar.
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Expression of Interest

(On official letter head of the Company)
Bidder Details
(For submission of along with documents)

Sr. No. Description Details
1 Name of the Bidder
5 Status (Company / Individual /
' Partnership firm)
3 Registered Address
Telephone No.
email id -
4 Communication Address
Telephone No.
email id -
5 GST/TIN No.
Quantity of Pond Ash required
6 (Total 1 LMT in 04 lot of 25,000MT is
available up to 31.03.2025)
Authorized Person Details
1 Name of the Authorized Person
2 Designation
3 Address for Communication
4 Telephone No.
5 Email Id

For and on behalf of

Signature:
(Authorized Representative) Name:

Designation:
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fo) (A UNIT OF HARYANA POWER G ION CORPORATION LIMITED)
(N

(Regd. Office — Urja Bhawan, Sector- 6, Panchkula)
COMPANY IDENTITY NUMBER: U45207HR1997SGC033517

HPGCL fa: = Wor ,
/_____W_;MEMQ& Email: cergtpp@hpgcl.org.in
From

Chief Engineer/ RGTPP,
HPGCL, Khedar,
District - Hisar (Haryana)

To

M/s Shree ram Enterprises
Khedar, Hisar 125121
GST No.: 06BGDPA8224N1ZE

Memo No. Ch- 07/XEN/CMD-li(Pond Ash )/2024-25/F-23 Dated: 05.03.2025

Subject: LOA for Sale of 25,000 MT Pond Ash from 2x600 MW, RGTPP, Khedar against
EOI dated 04.03.2025

Please refer to EOl dated 04.03.2025 for the lifting of pond ash from ash dykes of
{GTPP, Khedar, Hisar on ‘as is where is’ basis and free of any cost.

Your offer against above-mentioned EOI has been accepted. Your firm is allocated
1 lot of 25,000MT pond ash. Duration of ash lifting will be w.e.f 05.03.2025 to 31.03.2025.

Terms & Condition for supply of pond ash are as under: -

GENERAL CONDITIONS FOR LIFTING OF POND ASH

1. Acquaintances of local conditions
It will be imperative for the Bidder to get fully inform himself of all local
issues, conditions and factors, which shall have any effect on the execution
of the work covered under these documents and specifications.

2. Language of the Contract
All bids shall be submitted in English language.

3. Confidentiality
a) Information relating to the examination, clarification, evaluation, comparison of

bids, and recommendations for allocation shall not be disclosed to
bidders or any other person not officially concerned with such process.

b) Any effort by the bidder to influence the Supplier in the Supplier's bid
evaluation, bid comparison, or allocation decisions may result in the rejection
of the Bidder's bid.

Settlement of Disputes
Amicable Settlement

3) In the event of any dispute or claim of any kind whatsoever that may arise
between the Parties as a result of construction, interpretation or application
of any of the terms and conditions of this Agreement or performance of
it (‘Dispute”), either Party may by written notice inform the other Party of

a Dispute (“Dispute Notice”). |
b) The Parties shall within a period of 3 Days from the date of receipy<

Dispute Notice by such other Party meet and endeavor to settle Disy




5.

6.

in an amicable manner through gooO™ "> = = = = . 8
of the failure of the Parties to settle Dispute amicably within such 3

period, either Party r369fer Qispute for resolution by arbitratilgfé?
accordance with the provisions mentioned hereunder. . 1n

|:rt:|e“¢::?"r; that the parties are unable to resolve the disputes under Clayg,
above, controversy or claim relating to or ansing out of this contract, Such
disputes, controversy Of claim shall be. finally .refe'rred to Afbitrator
appointed by MD/HPGCL in accordance with the Arbitration and Concilatig,

Act 1996 as amended from time to time and read with rules framed there Under
Force Majeure “
a “Force Majeure” shall mean any event beyond the reasonable control of the

Supplier or of the Buyer, as the case may be, and which
unavoidable notwithstanding the reason.ab_le care of the party affecteq
Force Majeure shall include but not be limited to the following events anq

circumstances: _ _
i. Flood, cyclone, lightning, storm, tidal wave, hurricane tornado,
andslide, epidemic or other acts of God.

ii. War (whether declared or not), riot, civil war, blockade, insurrection.

iii. legal strike or illegal lockout, lockdown; and

iv. Acts of Governmental Instrumentality having jurisdiction occurring
after the date of this Agreement, including the issuance or
promulgation of any court order, law, statute, ordinance, rule,
regulation or directive, the effect of which would prevent, delay or
make unlawful a Party’s performance herein; provided that
executive acts of a Governmental Instrumentality in  the
capacity of a shareholder or Seller of either Party shall not for the
purpose of this Agreement be considered as a Force Majeure event

b) If either party is prevented, hindered or delayed from or in performing
any of its obligations under the Contract by an event of Force Majeure,
then it shall notify the other party in writing of the occurrence of such
event and the circumstances thereof within 3 days after the occurrence of
such event.

c) The party who has given such notice shall be excused from the
performance or punctual performance of its obligations under the Contract
for so long as the relevant event of Force Majeure continues and to the
extent that such party's performance is prevented, hindered or delayed.
The Time for Completion shall be extended after mutual discussion.

d) The party or parties affected by the event of Force Majeure shall use
reasonable efforts to mitigate the effect thereof upon its of their
performance of the Contract and to fulfil it's or their obligations under the
Contract, but without prejudice to Supplier’s right to terminate the contract
under Special Conditions of Supply.

o e Neanr s not conh D ke
breach of the Contract orce Majeure shall not constitute 2 e

f |L;T:y ::l;f:rrr:igz:g of the Contract is substantially prevented, hindered o'
of rhore tran 7 'f;UOUS period of more than 3 days or an aggregate Pe"‘ée
Majeure during theays on sccount of one or more ever 8 Fotr to
develop @ mutuall s‘oc:tg:ufrrence of thg Con‘tr_act, the parties will attemFi .
resolved. y satisfactory solution, failing which the dispute shal

9) on e event of prohibition imposed by Govt. of india/Compete

orities making impossible to perf ay b°
termed as Force Majeure and perform the contract, rln e o1
compensations or damages due to n neither _party shall b2 ?
on-performance.

event

earthquake, |
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Insurance & Buyer's Liabilj

a) The Buyer shall be fyl| ' i i
) as per law of land at thyeirrzswpnorc‘:g_e f03r7£ta|nmg all the insurances

b) The Buyer shall at all times indemnify the seller against all losses, claims,
damages or compensatuon arising out of any accident or injury to any
person (whether in employment of buyer or not) or property in or about
the plant including the Ash dyke area which may arise out due to
buyers act/negligence while carrying out the contract.

suspension of the supply

a) The Supplier reserves the right to suspend and reinstate execution of the
whole or any part of the supply.
b) The Supplier shall not be responsible for any liabilities for suspension of

issue of pond ash or issue of reduced quantity of pond ash for any
reason whatsoever.

Indemnity for defense of Suits

If any action in court is brought by third party against the Supplier or an officer
or agent of the Supplier for the failure or neglect on the part of the buyer to
perform any acts, matters, covenants or things under the Contract, or for
damage or injury caused by the alleged omission or negligence on the part of
the buyer, his agents, representatives or his Sub-contractors, workmen,
suppliers, or representatives employees the buyer shall in such cases
indemnify and keep the Supplier and RGTPP, HPGCL, Khedar, Hisar and / or
its representative harmless from all losses damages, claims, expenses or
decrees arising out of such action.

Safety Requirements

The buyer shall ensure safety and security of all its personnel, working at
different places in connection with this supply and shall be fully responsible
for the same. All safety tools and tackles required like helmets, goggles, gas
masks, respiratory masks, gumboots, shoes, safety belts wherever required
will be provided by the buyer. The buyer shall also ensure safety and
security of all RGTPP, HPGCL, Khedar, Hisar and Supplier's delivery
personnel at delivery site.

Disorderly Conduct

The buyer shall at all times take all reasonable precautions to prevent any
unlawful, notorious or disorderly conduct by or amongst the buyer's staff and
labour and for the preservation of peace and protection of persons and
property in the neighborhood of the delivery site against the same.

Jurisdiction of Court
All legal proceedings in connection with the contract will be subject to the

jurisdiction of Hisar Courts only.

SPECIAL CONDITIONS OF SALE OF POND ASH

Scope of Supply for Sale of Pond Ash

a) Supplier (i.e. Rajiv Gandhi Thermal Power Plant, Khedar, Hisar) would
provide a designated area of the pond ash and the buyer will be restricted
to lift pond ash from that area only.

b) The supplier (RGTPP) reserves the right to allocate the quantity not
lifted by the buyers for any reason, to any other party.

¢) Quantity: - Allocated quantity is 25,000MT. However, allocated quantity

can be reduced upto any extent during currency of contract at
sole discretion of HPGCL without any compensation to firm.

Intimation of reduction in allocated quantity shall be givepfa2™ E///%

contractor in written through email/letter. &y

d) Period: - Up to 31.03.2025. However, contract can be short closed
prior intimation of 01 days.

147
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e) Firm shall deposiBsBcrity amount @ Rs. 50 per MT on aligcqyq,
quantity within 3 days of issue of LOA , which shq be

released on completion of contract period on lifting ¢
complete allocated quantity. In case firm is not able to i the
complete allocated quantity, then this security amoynt shal

be forfeited o
fl In case there is any contradiction between LOA ang

environment policy, then environment policy will prevail.
Working Hours.
The pond ash lifting hours shall be decided as per the direction of the
CE/RGTPP. In normal circumstances, RGTPP may allow lifting of pong ash
for 24 hours. However, during windy seasons it may be restricted to Night
hours or may be stopped completely.
Pond Ash Lifting Point
a) RGTPP, Khedar, Hisar would allow lifting of pond ash from the
designated area of Ash dyke(s).
b) A dedicated area will be allocated to the buyers. Buyers shall restrict
the lifting / excavation depth wise within the allocated area only.
Quality of Pond Ash
RGTPP, Khedar, Hisar would provide pond ash from designated
delivery point(s) i.e. designated area of Ash dyke(s) of RGTPP, Khedar,
Hisar on “as available” basis.
Usage of Pond Ash
The contractor shall utilize the pond ash as per guidelines issued by MOEF
& CC vide S.0. 5481 (E) dated 31.12.2021 and its amendments.
Period of Supply

Duration of Supply of pond ash from RGTPP, Khedar, Hisar will be upto
31.03.2025. However, RGTPP, HPGCL reserve the right to short close the
contract with prior intimation of 01 days and without citing any reason
whatsoever.

Commencement of first off take
Commencement of first off take for bidders of pond ash should not

exceed beyond 1 day from the date of issue of LOI or award / sale letter.
Weighment for invoicing

Pond ash shall be issued based on actual weighment. The weighment
shall be done at the weighbridge of RGTPP installed near entry / exit gate
of Raw Water premises of RGTPP, Hisar to generate e-invoice. The firm
will have to make their own arrangements in case of any fault in
weighbridge of RGTPP. Weight so recorded shall be considered final.
Pond Ash lifting shall not be stopped by the firms for the reason of non-
operation Weighbridge of RGTPP.

Environmental Compensation against short lifting: -
i. Environmental compensation for any short-lifting against alloc

quantity shall be @ Rs. 1500/- per MT as per MOEF & CC notification
S.0. 5481 (E) dated 31.12.2021 and same shall be recovered from " .
firm.

i. In case of non-deposition of Environmental Compensation amo“{:
against short lifted quantity, then the case will be referred }
CPCB/HSPCB/MOEF & CC or any other regulatory court 1.

necessary action to recover the Environmental Com unt
Lifting of Pond Ash: -

ated
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14,

15
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a) Buyer should depute his authorized repr ative to Ash dyke area for co-
ordination and lifting of pond ash. iﬁi’&

b) Lifting of pond ash shall be allowed from designated area of ash
dyke(s) to trucks / bulkers / containers (properly covered with tarpaulin)

only, which are suitable for loading of pond ash from ash dyke(s).
Responsibility during Transportation

a) The buyer will be responsible for any kind of injuries or accidents
caused to their employees or labourers or any other person and seller
will not be liable in the matter. |f any action is brought against the
seller for payment of damages or compensations, the buyer shall
indemnify the seller from all such action or claim from
damages/compensation. If the seller is held liable for any
compensation, buyer shall forthwith compensate the seller if any, such
claim arose even after expiry of the contract period.

b) The Buyer's transporter(s) shall have valid license of statutory, State

Govwt. / Central Gowt. Authority for transportation of specified goods if
required.

Contract Agreement
a) Contract agreement shall be signed on NJSP of Rs. 100/- within 24 hour
of issue of sale letter / letter of allocation.
b) The Contract Agreement can be terminated by HPGCL without assigning
any reason by giving a notice of one day to the firm.
Pollution Control & Transportation of Pond ash
Al measures would be taken by the firm as per norms of
HSPCB/MOEF&CC/CPCB/NGT other regulatory body to avoid pollution to the
satisfaction of HPGCL. Similarly, while transporting, no spillage of pond ash
would be there to avoid air pollution for which vehicles engaged for
transporting the pond ash should be fully covered with tarpaulin. If the process
adopted by the party is found deficient, HPGCL has the right to cancel the
agreement and agency shall be responsible for any litigation on this account.
In order to ensure compliance of environment / safety norms, road safety
norms while excavation, loading, transportation, unloading and placing of pond
ash, the firm shall solely be responsible for compliance. Any penalty imposed /
action taken by HSPCB / CPCB / Hon'ble NGT, District Authorities etc. for non-
compliance of statutory norms during excavation, loading, transportation,

unloading and placing of pond ash of pond ash shall be borne and resolved by
the firm itself. '

Safet

The bﬁyer would be responsible for the safety of its people for which the buyer
should provide necessary safety gear to its workers.

The buyer shall be fully responsible for maintaining all the insurance covers
as per law of land at its own cost.

Authorized person

A proper authorization in the format prescribed by Engineer In-Charge must be

Presented to him, if the buyer wants to depute an agent Itransporter on its
behalf.

End use certificate
uyer shall invariably submit the certificate of the end use of pond ash on
Completion of contract and also furnish any information required by RGTPP,
Khedar, HPGCL related to ash lifting.

MVIIRTO for overloading

OVerIoading of vehicles shall not be allowed in any case. Buyer and
Uansporter would be entirely responsible towards MVI/RTO

149
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Hisar in any case, will not

i Khedar,
overloading of pond ash. R3PS taken by HSPCB /

be responsible for the same. Any penalty imposed / action :
CPCB / Hon'ble NGT, District Authorities etc. for non-compliance of statutory

norms during transportation of pond ash shall be borne and resolved by the firm
itself.

Ministry of Power (MoP) and MoEF&CC Guidelines o . f
Buyer and its transporter shall have to follow the guidelines of Ministry o

Power (MoP), MoEF&CC and other regulatory bodies issued from time to time
in true spirit, non-compliance of which shall invite action as per provisions In

ibid guidelines. .
Debarring/blacklisting for non-payment of environmental compensation and

any other breach of contract: -
In case buyer fails to pay the environmental compensation @ Rs. 1500/- per MT on

the account of short lifting from allocated quantity, or in case of any other breach of
contract the firm shall be debarred/blacklisted from lifting of dry fly ash & pond ash

from HPGCL for a period of 02 years.
- 7/
4 7
XEN/CMD-II

For Chief Engineer/ RGTPP,
HPGCL, Khedar

olv

1. Chief Engineer, RGTPP, HPGCL, Khedar for kind information, please.
2. SE/Civil, RGTPP, HPGCL, Khedar for kind information please.




151
374
ANNEXURE R-18

TSI . S7.U.- 33004/99 REGD. No. D. L.-33004/99

JIIId <ISiv4d
Che Gazette of India

O1.5M.-31.Te1.-31.-30122022-241524
CG-DL-E-30122022-241524

ETITIOT
EXTRAORDINARY
AN | |—@Te 3—S7-E7< (i)
PART I1—Section 3—Sub-section (ii)

TR & TSI
PUBLISHED BY AUTHORITY

. 5926] 7% faeett, Ty, Raww 30, 2022/91w 9, 1944
No. 5926] NEW DELHI, FRIDAY, DECEMBER 30, 2022/PAUSHA 9, 1944

TN, I A TAGTY qadd HATqq

CIPECET
% feeety, 30 fewwaw, 2022

FL.3T. 6169(3T).—TITA, a9 3T FTAATY TAdT HATAT H AT TLHIT F TG (FTE)
7w, 1986 * 7w (5) & 3u-F=w (3) & == (%) + °r ufoq qaiawor (§vaAv) dfafaas, 1986 (1986
T 29) T =T 3 Fl IT-GTT (1) T IT-GTT (2) F @ (V) FIT T&cd ARRAT AT TAN Fd g0 TR &
TSI, SETLTI, AT |1, @< 3 39 @T (i) 1.3, 5481(3), A< 31 fawa, 2021 gRT UF Atag=er
ST i ot (g <o oo T o8 O o ST F Hea A Ffag=er w7 14T 2);

AT, T % SUART | FETed ATALAAT F ST  FAAIA F qag | f&E=a 7= e, 9 &eE
AT ST fAfHe et ¥ sqarg 9T gu &,

3T, T@ & ITAN F Hated ATTGAAT & FAeaaq § ATE TR a1 g ST ATTGAAT 6
FIATT ST H T AT I &

A AT, Feald TR TAEL0T (Feeor) w1986 F 77w (5) % 39-Faw (1), (2) 3% (4)
TATT qTSa T (F2EA0T) Afafaad, 1986 (1986 T 29) it &m=T 3 &t IT-LM=T (1) 3f¥ IT-&=T (2) F
T (V) TRT V& TRl &1 TART F3d g0, ST 3@ & S9N Sa el stfeg=ar & et serree Far
g, AT
ST 7@ % ITART | Ha{erd sTferg@=er § gere —

8811 G1/2022 @)
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1. T FEH, -
(i) 3T T F (4) H, TEL T 6 TLATT (AEA TG T ATt (hAT SITUIT, 377

“qveg, Tg A T =8 ATIEAT F TETe T qErE F STAAT 39 TeATq T 90 T e
T gt § 7t fAfAfEce 60 wiaera & w0 919 e @9 =t  fow AR squem =% %
HATA TAH SATATAT =56 T FTHLIT FH470
oo © ST ST =R % ST IUART & A& 1 39T, 2022 F TATET g1
(i) STIT 5 H, -
() LI 927 |, "7 ATSGHAT F T T A" oTat o T 92 "1 31T, 2022" IFq AT 307 9153
T ST,
() T TIT H, -
(i) “ZRA 9E AT TrEO F G, AT 3T W (6) H TAT [Tt Fad qguor HEAT A
(AT gT ST Anreell Frgial & SIqaTe S SHoil §9d AT T HoiT G2 9768 FICSHT AT T Hl
Faeqriug o ST,
(i) e Tgur I a1 (HTH ) A7 9Te it AT AT geT a1 S[rus|
(i)  "UF A" 9TEaT ok TATA UL "AIT AU TSl I TET SITUAT
(iv) "9 ATRAAT % THTLT ol " Qeai o ST 9% "1 379, 2022" IFT AT AT A&7 T S0,
(3T) TAL T & T9ATT HAferiad Suerse dq:EATT0q haT STUsM, 3reMiq
"oiq T I % (6) § FumfaAfete T@ & FEATET WERT g ARG (U T HATd @ FE AT STEF 6
a9 = 47 SeF ¥ "Ueid a9 § QI T USRI g S 7 a1 T8 AT A7 R ar
START FIAT R
(iii) 3T =T (6) F TAT, IT UIT TET SATUIT, FATT:
“(6) TorelT ot 9T ST |1 BT =T FH ITa Wfie T 0.1 AT Wi T ATe (FTETe) & & § 7O &
FEITY AT o forw afi=me T qrera a7 ST5F it SAqAfd af ST Tl gl Fexld (A= TTreehao &
TRTHET | FATT MU e T TG A0 e (S TaT) o feen-Faert % aqae o=« & ara-ar fuw
T I ITAT T 70 T qreret AT Fie AT G Aereadret  AqET g 3T ¥ fRemaaer artus
AT & forw uw gfeear o Meifa £00 aRE=ed F arg-ar T@ i AT ed w39l g,
TTEALT TG, ITAse AT, R o qTeh, qTHT il @Uq T AU § HeA, TG ST A0 31 giea
TS, SfE U IRATAT & Arg-A7e T ofiT I wTeq AT ST ST =6 SATEREET TR i e 7
T A AT T ST
uiq o 31 feEaw, 2021 & g 91 0 10 a1 fEe@ @941 % forw 1600 #RTraTe & FF I7 IHH avra<
AT AT AT &1 TRATAT 1@ dAreArdl AT STehl aF T 1600 F T w1 d &= ar are arg &=
AT % o0 =A™ aR=Ted T areral a1 aret aw MW, JiSET T ararat av el g Aiase & 5 fiaw
T N[ g I, TAQerT % 9T TUce HIWTEwT & 91 AT 7T ST Feha 1 8, 3T et Tguor = a1
(FTAETET) i Fatera Tsa Jguor FE=r a1 (TadETEt)/aguor i g Ham HEeor qtafa (FEET)
31 914, 2023 T :

g AN T AU 96 9TaT Wlie AT HiSET T ITaT TA(E  GEd F "I § Ao UF U9l i€ AT Seh
T AT & STt 31 f&Eaw, 2021 7 AT 39 918, ST Feald TG HIAT qiE (HTHET) T Fatera
ST TG = A (T /g e afata () w Fres fi arrE § 3 7gi F saw
TAerTa o AT Wi * fEAEor it T=AT 7| 00 9T wlie A1 31 AT, 2023 T, ST i SR HAv
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uiq A8 T T e i fomaree semia ardia e s9= & oy e off qu Frsfie o g aw
ST T TATIAT FE AT A9 FAfdte F2 T Iata T8t &7 Jrus

i AT oY & Fwrdefier T g AT =S A 0.1 3/AEte (THEsey) & fAfHee e 3 aaw, 2009
q IF AT AT FErerga §4= 9% 9] 981 g

2.9 T H, -

(i) 37 927 (1) &, “300 .97, & fiqw” oreai Frosai ¥ ARt & w7 9% “300 f&.#Y. F Tfegw & fiae
9TS% IS T Ahs T SATU|

(i) 3T =T (8) H, STAAT “qH(cTFH ICATGl F oA & ATIF oreal * TATH IT “Feald &H H1d (A9HT
(Frdfreseaz=T) ar gataa e F1d a9 (fesegzh) g AfAtase a7 it sqg=r § sfeataa gox a7 30
T ST 6 AT FeTRa T 0 I qhiodsh STl i o~ 961 T S0

3.9 TH, -
(i) ST 92T (2) F TATH, IT I TGT SATUIT, AT

“(2) T Saf<RaT I7 SYANTHRAT T TSATHIT T THA GTE TATE F Ao T Aed AT @7 g, sFe o
T & ITANT 6 I29T | Tl § gl 7T TS THAT 6 1Y FL FT Foh @ dl THA TTa8 WA i a1 gad
T AT I o STANT AET L Tohel g Fls TG AT FHH FTAT T ITAN FL ThdT 217

(ii) ST-9=T (2) F Te=ATq, MeATererd IT-97 st eariad AT ST, st

“(3) for =Rt AT IUATERAT AfHRTon &1, TS o T AT IATaT  ITTRT oF 3297 & 3777 TIHFHon
& |1 T8 | S g §, U To3 a7 arseq AT e Uer TS A7 3+ @ LT ScaTal & af=aiarar
% G A" 3T 37 g aF 35 Uer foe 7 strgew A7 ffies Uor Uifive a1 o7 | sremiia Iaaial &

fafamTarstt 1 A FAT O, T, T(S F TG AT ICIET HT START Tgl HT qohe AT HH THAT
H ITIRT HT Tl 217

2. I ATAAT TSI | THRTT 6l T | Tgq g

[FT. |. T9UHTH - 9/1/2019- TATHUH]
TLIT IT TRATE, FIL A=

feoqur ;. g ATE=EAT AT F OO, FETEIRO, I-11, @ 3, Iu-ET (i) ', UH 5481(3) @
31 fEmwaw, 2021 % FTeT 7 YeRTiArd fir T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 30th December, 2022

S.0. 6169(E).—Whereas, the Government of India, Ministry of Environment, Forest and Climate
Change, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of
the Environment (Protection) Rules, 1986, issued a notification published in the Gazette of India,
Extraordinary, Part Il, Section 3, sub-section (ii) vide S.0.5481(E), dated the 31 December, 2021 (herein
after referred to as the ash utilisation notification);

And whereas, requests have been received from Ministry of Power, thermal power plants and
various stakeholders regarding implementation of provisions of the ash utilisation notification;

And whereas, it is expedient to make amendments to certain provisions of the said notification to
have smooth transitioning in implementation of the ash utilisation notification;
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with of sub-rule (1), (2) and
(4) of rule (5) of the Environment (Protection) Rules, 1986, the Central Government hereby makes the
following amendments in the ash utilisation notification namely:-

In the ash utilisation notification,-
(1) in paragraph A,-
(i) in sub-paragraph (4), after the third proviso, the following shall be inserted, namely,-

“Provided also that new thermal power plants commissioned on or after the date of publication of this
notification shall follow the first compliance cycle similar to the compliance cycle specified for thermal
power plants having utilisation per cent. less than 60 per cent. as specified in the table.

Note: The utilisation targets as per the applicable compliance cycle shall commence from 1% April, 2022.”.
(i) in sub- paragraph (5),-

(a) in the opening paragraph, for the words “the date of publication of this notification”, the figures,
letters and word “1* April, 2022 shall be substituted;

(b) in the second proviso, -

(i) after the words “green belt or plantation”, the words, brackets, letters and figure “or solar
power plant or wind power plant as per the guidelines issued by the Central Pollution Control
Board (CPCB) as specified in sub-para (6)” shall be inserted,

(ii) the words, brackets and letters “Central Pollution Control Board (CPCB) or” shall be
deleted,

(iii) for the words “a year”, the words “three years” shall be substituted,

(iv) for the words “the date of publication of this notification”, the figures, letters and word
“1*" April, 2022” shall be substituted.

(c) after the second proviso, the following proviso shall be inserted, namely:

“Provided that ash stored in all ash ponds or dykes other than operational ash pond or dyke
designated for temporary storage of ash as specified in sub-para (6) shall constitute the legacy ash
and either to be reclaimed or stabilised or utilised.”.

(iii) for sub- paragraph (6), the following sub-para shall be substituted, namely,-

“(6) Any new as well as operational thermal power plant may be permitted operational ash pond or dyke for
temporary storage of ash within an area of 0.1 hectare per Mega Watt (MW). Technical specifications of
operational as well as stabilised and reclaimed ash ponds or dykes shall be as per the guidelines of the
Central Pollution Control Board (CPCB) made in consultation with the Central Electricity Authority (CEA)
and these guidelines shall also lay down a procedure for annual certification of the operational as well as
stabilised and reclaimed ash pond or dyke on its safety, environment pollution, available volume, mode of
disposal, water consumption or conservation in disposal, ash water recycling and green belt, etc. and shall
be put in place within three months from the date of publication of this notification:

Provided that up to two operational ash ponds or dykes for thermal power plants commissioned before 31%
December, 2021, having installed capacity less than or equal to 1600 MW, and up to four operational ash
ponds or dykes for thermal power plants having installed capacity more than 1600 MW, having multiple
lagoons, within the specified area from the existing ash ponds or dykes, may be designated with clear
demarcation along with coordinates, and shall inform to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) by 31st March,
2023:

Provided further that one ash pond or dyke shall be permitted in case of new thermal power plants or
expansion of existing thermal power plants commissioned on or after 31° December, 2021, which shall
inform the details of demarcation along with coordinates to Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) within 3 months
from the date of commissioning of thermal power plant or by 31st March, 2023, whichever is later:
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Provided also that coal and lignite based thermal power plants shall not be allowed to further establish or
designate any new operational ash pond or dyke:

Provided also that specification of 0.1 hectare per Mega Watt (MW) of an operational ash pond or dyke
shall not be applicable for the thermal power plants commissioned before 03 November, 2009.”.

(2) in paragraph B,-

(i) in sub- paragraph (1), for the words, figures and letters “within 300 kms”, the words, figures and letters
“within a radius of 300 kms” shall be substituted,

(i) in sub- paragraph (8), for the words “higher than the price of alternative products”, the words, brackets
and letters “more than the price mentioned in the Schedule of Rates as specified by Central Public Works
Department (CPWD) or concerned Public Works Department (PWD) or price of alternative products, if not
mentioned in the Schedule of Rates.” shall be substituted.

(3) in paragraph -D, -
(i) for sub- paragraph (2), the following sub- paragraph shall be substituted, namely,-

“(2) Persons or user agencies who have been served notice by owner of thermal power plants, if they have
already tied up with other agencies for the purpose of utilisation of ash, shall inform the thermal power
plant accordingly, and if they cannot use any ash or may use reduced quantity.”.

(i) after sub- paragraph (2), the following sub-para shall be inserted, namely,-

“(3) Persons or user agencies who have been served notice by manufacturers of ash bricks or tiles or
sintered ash aggregate or other ash based products, if they have already tied up with other agencies for the
purpose of utilisation of ash based products, shall inform the manufacturer of ash bricks or tiles or sintered
ash aggregate or other ash based products, accordingly, and if they cannot use ash based products, or may
use reduced quantity.”.

2. This notification shall come into force on the date of its publication in the Official Gazette.
[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (ii), dated the 31 December, 2021, vide number S.0.5481 (E), dated the
31" December, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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DEPARTMENT OF CIVIL ENGINEERING
NATIONAL INSTITUTE OF TECHNOLOGY

(An institution of National Importance)
WARANGAL - 506 004, INDIA
Dr. M CHANDRA SEKHAR Fax: 91-870-2459547

M.Tech., Ph.D Phone: 0870 2462134
Professor (HAG) Mobile: 9908132001

Former Director RGUKT (IlIT AP) e-mail:380mcs@gmail.com/ mcs@nitw.ac.in

5/1/2025

To

IPC — Il Division,

Parivesh Bhawan, East Arhun Nagar
New Delhi - 110032

EMAIL moefcc-coalash@gov.in

SUB: Ash Notification 2021 dt. 31/12/21 by MoEF &CC Compliance Audit for Ash
Utilization by TP Stations - REPORT SUBMISSION — RGTPP, HPGCL, HISAR
Haryana —reg

REF: 1.IPC-Il/TPP/CP-11/76/2022 DT. 19/12/2022 and email dt. 19/12/22
2. IPC-1I/TPP/CP-11/76/2022/1252 dt 6/3/23

Dear Sir,

With reference to the subject cited above, please find enclosed the MoEF & CC Compliance Audit
Report of Ash Utilization pertaining to RGTPP, HPGCL, HISAR Haryana.

Request you to acknowledge the receipt of the same. Also please let me know if you require hard
copy. On hearing from you | will send the same.

With regards

CA~

(M. CHANDRA SEKHAR)
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Rajiv Gandhi Thermal Power Plant, Khedar, Hisar

Ash Compliance Report (Financial Year 2023-24)

Sr. ] /j
No ‘ Details
} x . - o .
|1 } Name of Power Plant Rajiv Gandhi Thermal Power Plant Khedar, Hisar
2. Name of the company HPGCL
3 ' District : | Hisar
4 State | Haryana ]
‘ S. ‘ P,O,St?lﬁfjdress for communication: | VPO Khedar, Barwala, Hisar-125121 |
6. E-mail: cergtpp@hpgcl.org.in
'77¥7 | Power Plant installed capacity 200 M. @XBOTMI)
O (Mwy. ( ]
8. ' Plant Load Factor (PLF): 40.83%
9. ' No. of units generated (MWh): 43,04,325.407 N
' Total area under power plant (ha):
} (including area under ash ponds) H2T.95 Fi
Quantity of coal consumption during
11.  reporting period (Metric Tons per 32,05,056.09 MT
] Annum):
‘ Average ash content in percentage
| Averagea P 9 14371
' (per cent). B
i. Quantity of current ash generation
during reporting period (Metric Tons
wkots ) e ( 14,009,66.25
per Annum):
13.
Fly ash (Metric Tons per Annum): 11,20,773.00 MT
Bottom ash (Metric Tons per
ash { g 2,80,193.25 MT
Anoumy:
14 Capacity of dry fly ash storage 4 X 1500 MT (Unit-l & Unit-1l) = 6000 MT
' | sj!o(s)» (MgtE:_Tons):
] Details of utilisation of current ash
generated during reporting period
(a) Total quantity of current ash
| ‘ utilised (MTPA) during 14.00 966.25 MT
| 5 | reporting period: 2023-2024 R
(b) Quantity of fly ash utilised M)\ \
(MTPA): 7,37,335.69 MT |
. Fly ash based products (bricks | P ‘:};r“gg’ Khedat ‘\

N , — RO )



‘ or blocks or tiles or fibre

381 158

cement sheets or pipes or |
boards or panels)

- ii. Cement manufacturing:
I S |
i Ready mix concrete: \ T |

" iv. Ashand Geo-polymer based -
[ construction material: B
" v. Manufacturing of sintered or \ ‘ l

cold bonded ash aggregate:
| vi. Construction of roads, road and
fly over embankment:

Construction of dams:
Filling up of low lying area: . \

il

viii

E Filling of mine voids:

u Use in overburden dumps

| xi. Agriculture

| Xil. Construction of shoreline -
protection structures in coastal | |

districts

Export of ash to other countries [

xiv. Others (please specify): -

(c) Quantity of bottom ash utilised 6,63,630.56 MT

(MTPA): |

i, Fly ash based products (bricks 87,924 91MT
or blocks or tiles or fibre cement
sheets or pipes or boards or

|

|

3 panels) ‘
‘ii.’_Cimﬂt manufacturing: 1,18,222.45 MT 1
ii. Ready mix concrete: 43,534.92 MT ﬂ

v Ash and Geo-polymer based | -
construction material:

v. Manufacturing of sintered or -
cold bonded ash aggregate:

vi. Construction of roads, road and | 4,13,948.27 MT
fly over embankment: ]

Vi, Construction of dams: -

i Filling up of low lying area: - |

ix. Filling of mine voids: |
x._Use in overburden dumps - ' /V,\/\ " \

XEN/CMD-II '
RGTPP, Khedar
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xi. Agriculture - B
xu Construction of shoreline -

protection structures in coastal
districts

xii. Export of ash to other countries | -

xiv. Others (please specify): -

Total q_uanmy of current ash ~INIL

unutilised (MTPA) during reporting

| period:

16. | Percentage utilisation of current ash | 100%
' generated during reporting period
' (per cent):

17. | Details of disposal of ash in ash
ponds

a. Total quantity of ash disposed in | 43.43.491 MT
ash pond(s) (Metric Tons) as on
31 March 2023 (excluding
reporting period):

b. Quantity of ash disposed in ash | 6,63.630.56 MT

pond(s) during reporting period | All 6,63,630.56MT got utilised in the same year.
' (Metric Tons): } Also, stored ash 4,99,629.32MT is also utilised.

~¢. Total quantity of water ' 46,45 414 m?
consumption for slurry discharge
Into ash ponds during reporting

period (m3): |
d Total number of ash ponds: 2 (Ash dyke no. 2 is partitioned in to 2 Lagoons
 for operational reasons)
‘ 2(Ash Dyke no.1 & Ash Dyke no.2)
(i) Active:

(ii) Exhausted (yet to be reclaimed):  NIL

(1) Reclaimed: NIL

Total area under ash ponds (ha): 6049 Ha

18 Individual ash pond details Ash Dyke 1 Ash Dyke 2 (Partitioned into 02
Ash pond-1.2, etc (please provide lagoons)
below mentioned details separately, —
if number of ash ponds is more than \ Lagoon 1 Lagoon 2
one) g~V
- XEN/CMD-Il -

RGTPP. Khedar



w |

|

|

Status: Under construction or | o T
Active or Exhausted or \ Active (Lifting) Active (dumping)

'. Reclaimed l

'b. Date of start of ash disposal in l Aug. 2010 | Jan.2011 " July. 2016
ash pond (DD/MM/YYYY or
MMYYYY): | |

"¢. Date of stoppage of ash disposal \ o - .

- in ash pond after completing its NA NA

. capacity (DD/MM/YYYY or

' MM/YYYY): (Not applicable for

| active ash ponds)

'd. area (hectares): | 3124Ha | 2044 Ha 8.81Ha
Dyke height (m): (160'2255;\',\1%”3]: 10.25 Metre | :\n 0~t25

. trs o - Metre

| mother dyke (6.25 Mtrs of (6.25 Mtrs

| plus 4.0 mtr mother dyke P'US of mother

| eaising ) Lacs | 4.0 mtrs raising) | dyke plus

: approx 4.0 mtrs

‘ | raising)

' Volume (m?3): | "

[

| 32 lacs 21 lacs 9 lacs

The mother dyke was designed and constructed
through M/s Reliance Infra. Further, raising of ash |
dykes was got done in 2016 under the

consultancy from IIT Roorkee , design was also

done by IIT, Roorkee after checking stability of
design. Since 2016 no problem of breach of Dyke
occurred in any of dyke.

e. quantity of ash disposed as on

31 March (Metric Tons): 2024

\ f available volume in

|

\

9. expected life of ash pond -

percentage (per cent) and
quantity of ash can be further
disposed (Metric Tons):

(number of years and months):

h. co-ordinates (Lat and Long):
(please specify minimum 4 co-

ordinates)

YXEN/CMD-11

Ak

RGTPP, Khedar \

38,43,861.68 MT

23.84% | 50.57% 30.64% & 2.62 LMT
785 5 10. 59 Lac |
: \
LMT hat |

1 Lat-29.3683
Lon-75.8643

2 Lat-29.3681
Lon-75.8644

Not applicable as 100% utilisation of current ash |
generation is being achieved. ‘

-

11at-29.3683 | 1 Lat-29.3617
Lon-75.8644  Lon-75.8688
2 Lat-29.3716 | 2 Lat-29.3681 |
Lon-75.8644  Lon-75.8687 |
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'3 Lat-29.3678

3 Lat-29.3617

161

3 Lat-29.3716

Lon-75.87203 Lon-75.8688 | Lon-75.8719
4 Lat-29.3642 4 Lat-29.3681 | 4 Lat-29.3681
) | Lon-75.8720 Lon-75.8687 | Lon-75.8719
I type of lining carried in ash pond:
| HDPE lining or LDPE lining or LDPE Lining LDPE Lining LDPE Lining
| clay lining or No lining
'j. mode of disposal: Dry disposal | Wet slurry Wet slurry Wetslurry |
' orwet slurry (in case of wet (LCDS) (LCDS) (LCDS) f
| slurry please specify whether
~ HCSD or MCSD or LCSD) |
k. Ratio of ash: water in slurry mix 1.7 17 17 /
(1)
ﬁ Ash water recycling system Yes Yes No Provision |
| (AWRS) installed and |
-~ functioning: Yes or No /

- Quantity of wastewater from ash

pond discharged into land or
water body (m3):

NIL(100% recycled )

i n. Last date when the dyke stability | Planned during 2025-26
| study was conducted and name Ash Dvke certificati ied out bv Prof M
 th ol o h sh Dyke certification was carried out by Prof M.
° de org:n';satlorcljm-f : Chandra Sekhar (NIT Warangal) and G.
conducted the study: Venkatesh (RGUKT, IlIT, AP) in the year 2024
0. Last date when the audit was

conducted and name of the
organisation who conducted the
audit

Ash Audit done by Prof M Chandra Sekhar, NIT
v - Warangal on 27.03.2023

19.

-
I,

f\)ii. Construction of dams:

Quantity of legacy ash utilised
(MTPA):

“Construction of roads, road and

Fly ash-based products (bricks
or blocks or tiles or fibre cement
sheets or pipes or boards or
panels)

‘Cement manufacturing:

Ready mix concrete:

1

Ash and Geo-polymer based
construction material:

Manufacturing of sintered or
cold bonded ash aggregate:

fly over embankment:




|

il

X.

Xi.
Xil.

.

ix. 7Fﬂ|i'r)§76f'ﬁwifne voids: \] - |
|
|

Filling up of low lying area:

Use in overburden dumps
A&i&ulture

Construction of shoreline - 7 \
protection structures in coastal ‘
districts '

Export of ash to other countries | - _' ‘

4@/. Others (please specify): : |
120. | Summary: S -
1 Details | Quantity Quantity utilised | Balance quantity (MTP) 1
| generated (MTP) (MTP) and (per |
cent) |

\ Current | 14,00,966.25 MT | 14,00,966.25 o
\_ ash ‘ MT (100%)
1 during

reportin

g period

Pegacy NIL \ NIL NIL

ash

‘TStored \ 4,99,629.32 MT 38,43,86168 MT '

Ash 4343491 MT 35.66%

Total 14,00,966.25 MT \ 19.0059557 | 384386168MT
[ 135.66% B B B
(21. Any other information:

Soft copy of the annual

compliance report, and

shape files of power plant NIL

and ash ponds may be e-

mailed to:- moefce-
coalash@gov.in

Signature of Authorised
Signatory

*Note: As per amendment (C) dated 30.12.2022 for Para 5 of MoEF&CC original
notification S.0 5481 dated 31.12.2021, ash in operational dyke need to be
considered as stored ash instead of legacy ash.



ANNEXURE Réo 163
Photos showing wheel wash s ﬁrﬁnstalled near exit of ash dyke
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BID OPENING

https://etenders.hry.nic.in/nicgep/app

Welcome 3\8570123@gmail.com Server Time

Last login  : 06-Mar-2025 04:02 PM 08-Mar-2025 11:37:47 1\ Home [ Logout
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© Bid Opening + Bids List

-

No. of Bids : 8

Bid List

S.No Bid No

1 1220669

2 1221661

3 1221693

4 1221701
1221707

6 1221714
1221737

8 1221767

Tender ID : 2025_HBC_428980_1
Tender Reference Number : 20256A40E294 0A41 41E4 BAOB 8290007393C7712PGC
Tender Title : Construction of concrete pa...

Packet Name : Fee/PreQual/Technical

Bidder Opened By Opened Date Status
ABCD INDIA WORKS PRIVATE Avikesh Dawra 04-Mar-2025 10:14 AM Admitted
LIMITED
Mukesh Kumar Contractor Avikesh Dawra 04-Mar-2025 10:15 AM Admitted
M/s.S.D.N.R.CONSTRUCTION Avikesh Dawra 04-Mar-2025 10:16 AM Admitted
COMPANY
Rajkumar Malik Contractor Avikesh Dawra 04-Mar-2025 10:19 AM Admitted
M/S Pritam Kumar Contractor Avikesh Dawra 04-Mar-2025 10:19 AM Admitted
SURESH KUMAR Avikesh Dawra 04-Mar-2025 10:22 AM Admitted
CONTRACTOR
SKR CONSTRUCTION CO Avikesh Dawra 04-Mar-2025 10:23 AM Admitted
Nirmal Singh contractor Avikesh Dawra 04-Mar-2025 10:24 AM Admitted
Click next to go to Bid opening summary Next
Version:1.09.21 26-Sep-2024 (c) 2017 Tenders NIC, All rights reserved.

08-03-2025 11:37
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H | eProcurement System Government of Haryana
aryana : SRS RS |
; “dETS" S Ionder Details
Date : 14-Feb-2025 10:28 PM
T ——— o — e — 6 m
ks b -
Organisation Chain  |Haryana Board C;mo;aﬁoali;ﬁimw&w H!;a;
Tender Reference - T
Rumber 20256A40E294 0A41 41E4 BAOB 8290007393C7712PGC
Tender ID 2025_HBC_428980_1 Withdrawal Allowed Yes
Tender Type Open Tender Form of contract Works
Tender Category Works No. of Covers 2 J
General Technical No ItemWise Technical N
Evaluation Allowed Evaluation Allowed °
; . Is Multi Currency Allowed H
Py |
ayment Mode Online For BOQ No ) |
Is Multi Currency | ‘
'Allowed For Fee No Allow Two Stage Bidding No | i
' Payment Instruments ver Detail - %
Online SN0 |Bank Name Cover : 1
et Cover Document T
Bankers ||, Tsg] Bank No ype.  [Dadciption;
As per bid |
Fee/PreQual TSNS
k /Technical -pdf and
additional |
documents
2 Finance Xls BOQ
| ils, [T in € * - EMD Fee Details |
|Tender Feein®  |1,180 EMD Amount in ® (9,52,800 |EMD Exemption ives
.P ing Fee in |1,180 Allowed
|® (18.00% GST EMD Fee Type fixed EMD Percentage |NA
jind.) EMD Payable To  |Nil EMD Payable At |Nil |
\Fee Payable To  |Nil Fee Payable At  |Nil
|Tender Fee No
iExempﬁon
iAIlowed
Click to view modification history
Work /Item(s)
Title Construction of concrete pa...
Work Description Construction of concrete pavement road of 905-meter length (including road, culverts, road furniture,
pedestrian path etc.), side drain from entry gate of raw water reservoir/ash dyke and laying of earth
and GSB on existing slope road of length 475 m
Pre Qualification As per PQR
Details
Independent NA
External
Monitor/Remarks o
Show Tender Value in|No
Public Domain
Tender Value in ® 4,03,70,077 |Product Category Civii  |Sub category CC Road Work and other
Works Miscellaneous works
14-02-2025 22:2!
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Contract Type Tender  |Bid Validity(Days) |120 |PerlodOf |80
| - | |workoays) |
| | Location RGTPP Pincode 125121 Pre Bid Meeting NA
H KHEDAR Place
! | Pre Bid Meeting NA Pre Bid Meeting Date | NA Bid Opening Place  |CE RGTPP Khedar Hisar
I { Address B
|| Should Allow NDA  |No Allow Preferential  |No
| Tender Bidder ]
[T ~ — -
' | Critical Dates
1 iPublish Date 15-Feb-2025 10:00 AM | Bid Opening Date 04-Mar-2025 09:00 AM
i §Document Download / Sale Start |15-Feb-2025 10:00 AM |Document Download / Sale End |03-Mar-2025 09:00 AM
- Date Date
' Clarification Start Date NA Clarification End Date NA
| | Bid Submission Start Date 15-Feb-2025 10:00 AM |Bid Submission End Date 03-Mar-2025 09:00 AM |
' Tender Documents
INIT = I
[ ! ' ; . Document
! ..)ocument ES.No- Document Name Description Size (in KB)
' 11 [Tendernotice_1.pdf NIT 769.00
‘ Work Item [
| P Document
' Documents || S.No | Document Type Document Name Description size (in KB)
i1 iBOQ BOQ_505892.xls BOQ 279.00
[ 1 i : IAdditional terms and
[ 2 jAdditional Documents SWDC882110473.pdf iconditions and Checklist of 3466.00
| | Documents
| Bid Openers List
| S.No Bid Opener Login Id Bid Opener Name Certificate Name
, i1 irakesh.harshwal@gmail.com Rakesh Harsh RAKESH HARSH
| 2. induhpgcl@gmail.com Indu Bala IINDU BALA
. B. imahinder.pal@hpgcl.org.in Mahinder Pal IMAHINDER PAL
‘ A, avikesh.0123@gmail.com Avikesh Dawra AVIKESH DAWRA
|
|| Tender Properties
| |Auto Tendering No Show Technical bid status Yes
| JProcess allowed
'Show Finance bid Yes Stage to disclose Bid Details in  [Technical Bid Opening
’status Public Domain
BoQ Comparative Normal BoQ Compartive chart decimal 2
[IChart model places
BoQ Comparative L Form Based BoQ No
hart Rank Type
Tender Inviting Authorit
Name TINKU
Address CE RGTPP Khedar Hisar
Tender Creator Details
Created By Avikesh Dawra
Designation XEN/CMD-1
Created Date 14-Feb-2025 10:14 PM

2 of3 14-02-2025 22
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Photos showing Repaired bund road of Ash Dyke




Photos showing Repaired bund road of Ash Dyke




Ppgfpf Service 169
M Gma" Lokesh Sinhal <lokeshsinhalassoc@gmail.com>

ORIGINAL APPLICATION NO. 977 OF 2024, Renu Rani & Ors. vs State of Haryana

and ors.
1 message

Lokesh Sinhal <lokeshsinhalassoc@gmail.com> Sun, Mar 16, 2025 at 1:07 PM

To: vikrant.pachnanda@gmail.com, secy-moef@nic.in

Please find attached copy of Objections and Additional Reply on behalf of the Respondent No.5

E Reply.pdf

LOKESH SINHAL
Senior Additional Advocate General, Haryana
Supreme Court of India, New Delhi

Office : E-28, LGF, Lajpat Nagar-lll
Ph: 9814103725

ﬂ OBJECTION.pdf
21169K


https://drive.google.com/file/d/1eXiDeuMFbwCm29ZPMexibRGoStVDySG3/view?usp=drive_web
https://mail.google.com/mail/u/0/?ui=2&ik=62f804dcb4&view=att&th=1959de28b2ad46df&attid=0.1&disp=attd&realattid=f_m8bbnyr80&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=62f804dcb4&view=att&th=1959de28b2ad46df&attid=0.1&disp=attd&realattid=f_m8bbnyr80&safe=1&zw
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